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LOK SABHA DEBATES
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LOK SABHA
Saturday, April 18, 19S9/28th Choitra, 

1881 (Safca).

The Lok Sabha met at Eleven of the 
Clock.

[M r . S p ea k er in  th e  Chair],

ORAL ANSWERS TO QUESTIONS 

NftfW
*1884. Shri Ram Krishna Gupta: 

Will the Prime Minister be pleased to
state:

(a) whether it Is a fact that some 
N&g&s have been recently arrested or 
their return from East Pakistan;

(b) if so, whether purpose of their 
visit has been investigated; and

(c) the nature of the action taken 
to control their activities and check 
their visits to East Pakistan?

The Deputy Minister of External 
Affairs (Shrimatl lita h n l Menon):
(a) and (b). We have not arrested any 
Nagas recently returning from East 
Pakistan. The last occasion when 
some arrests took place near this bor
der was in July, 2958.

(q) All possible security measures 
have been taken in the affected Dis
tricts of Assam bordering on East 
Pakistan to prevent the movement of
Nagas across the border.

Shri Ham Krishan Gupta: May I
kao«r whether any material was re* 
covered from the Nagas who were ar
rested in July, 1M8?

Shrimatl Lakshmi M am : Yes. Sir. 
We recoveted some arms and ammunl-

11978

tion, three sten guns, bren guns, some 
documents, maps and so on.

Shri Sam Krishaa Gupta; May 1
know whether the purpose of their 
visit was ascertained? If so, what 
was that?

Shrhaati lakahmi Menon: They are 
supposed to have gone to East Pakis
tan to meet Phizo.

Shri Raghnnath Singh: May I
know the make ot the arms?

Shrimatl lakshmi Menon: I have no
information other than what I have 
already given.

Shri Raghanath Singh: I want to 
know the make of the arms.

Mr. Speaker: She does not have the 
information.

Shrimatl iJkshml Menon: I said 
sten guns etc. were recovered.

Shri Raghanath Singh: I want to 
know the marking of the arms.

Shrimatl latahmi Meaon: I have no

Shri Raghanath Singh: To what
country do the arms belong, whether 
they are UK or USA or Russian 
make?

Mr. Speaker: The hon. Member is 
only multiplying one by million. She 
has already said that she does not 
have m y idea of the make. That 
means that sbe does not exactly know 
as to who made those sten guns and 
bren guns. What is the use of pur
suing it in an anxiety to get some 
information or the other?

Shri Tangamani: May I know whe
ther the Government has seen the

M LAD.—1.
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press reports to the effect that Phizo 
has moved to the United States?'

Shrtmatt *-■*«*—« Menas: That does 
not arise out of this question.

Indian Handloom Delegation
+

{Shri AJK Singh Saifeadi:
Shri Dwarka Nath Tfewari: 
Sardar Iqbal Singh:

Will the Minister of Conunerea*and 
Industry be pleased to refer to the 
reply given to Starred Question No 
881 on the 11th December. 1888 and 
state:

(a) whether the proposal of the 
Handloom Board to send a delegation 
to West Africa has been considered 
and agreed to; and

(b) whether the arrangement for 
the same has been finalised?

The Minister of Commerce (Shri 
Kannngo): (a) and (b). The matter 
is still under examination.

Shri AJit Singh Sarhadi: May I just 
ask if the object is also to consider 
the increase in export? May I know 
if one of the matters for the delega
tion would be to consider avenues of 
export also?

Shri Kannngo: Of course. The pro
posal is that a delegation should be 
seni to find oat aa to how to step up 
exports.

Shri Tangamani: This All India
Handloom Board made this sugges
tion because our traditional market 
has oow dwindled. May I know whe
ther they have made any suggestions 
about altering the pattern by export
ing to these countries?

Shri Kannngo: They have not sug
gested anything for these specific 
West African markets, but they have 
suggested many things for new mar
kets.

18, 1959 Oral Answers 1x980 
Kxpert Potentiality a! Onions b w  

Vereval Port
•1887. Shri Pangarkar: Will the Min

ister of Commerce cad Industry- be 
please*^ to state:

(a) the export potentiality of 
onions to Ceylon and Burma from 
Veraval Port; and

(b) the number of steamers plying 
at present far onion trade?

The Deputy Minister of Commerce 
and Industry (Shri ftatish Chandra):
(a) Export potentiality would depend 
upon production, exportable surplus 
and demand overseas. About 5,400 
tons, the highest in the last four 
years* were exported during 1987-58 
from Veraval to Ceylon. There were 
no exports to Burma.

(b) The ships which touch Veraval 
during their normal operations also 
carry onions. No ship is earmarked 
for the purpose.

Shri Pangarkar: May 1 know the 
quantity of onion exported out of 
India during the year 1958-59 and the 
names of the countries to which it 
was exported?

Mr. Speaker: Hon. Member v-ill 
kindly look into the sea-borne export 
trade of India.

There is no meaning in asking as to 
which are the* countries to which 
onions are exported. Hon. Member 
will go to the Library and look it up. 
Questions on any matter that is not 
available either in the Library or in 
the printed documents can be asked 
here.

Shri Pangarkar: I want to know
the total quantity.

Mr. Speaker: The hon. Member
should stand erect and then adc the 
question.

Shri Pangarkar: I want to know the
total quantity of onion exported out 
of India in 1988-89.

Mr. Speaker. Would it not be avail
able in the export trade of India? For
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that should he u k  the hon. Miniate? 
to take all the trouble of finding it 
outt

Shri O u : May I knov whether the 
Government has explored the potenti
ality of exporting onions to other 
countries besides Ceylon?

Shri Satlsh Chandra: Apart from
Ceylon onions are exported to Singa
pore, Malaya and other Asian and 
East African countries. But the big- 
jest quantity is exported to Ceylon.

8hri O a : Has the Government any 
scheme to enlarge the export m view 
of the fact that there are huge poten
tialities of onion crops in that part of 
the country’

Mr. Speaker: What is the informa
tion that the hon Member expects 
from the hon. Minister His question 
is, “Has Government explored the 
scheme*” The hon Minister will sry. 
“Yes, we have” . Then what is the 
object of asking this questiaon The 
Government also represents a major
ity Party and it must be assumed 
that they would be exploring all pos
sibilities, otherwise they would not 
stav in office for a minute What
ever information is not available in 
the printed documents or otherwise 
in anv of these papers can easily be 
ascertained here. But this seems to 
be an examination house where the 
hon Minister Is examined and cross- 
examined.

Shri O n : On a point of informa
tion.........

Mr. Speaker: The question is* Are 
the Government exploring the . possi
bility of export trade?  ̂ The answer 
mav be *768*. Nonr. how is he bene
fited by that?

Shri Onu Large quantities are 
brought in. They are neither locallv 
consumed nor are they exported So. 
if there is an export drive there will 
be benefit to the trade

Mr. Speaker: These are all matters 
which the Government ou^ht to do. If 
thshon. Member will say that in such

nnH such a port u  Andhra there is so 
much quantity lying and no licence Is 
issued, I am prepared to allow that 
It may be even from Gujerat or from 
any other place, but general questions 
lead us nowhere

Alagappa Textiles, Alagappa Nagar 
Kerala

r Shri Warier:
•1889 J Shri A. K. Gopalan:

(aShri Kedlyan:
Will the Minister of Commerce and 

Industry be pleased to state.
(a) whether the Director of Com

pany Administration made any enquiry 
into the affairs of the Alagappa Tex
tiles, Alagappanagar, Kerala State and 
submitted any report; and

fb) if so, the main features and re
commendations of the report’

The Minister of C— seree (Shri 
Ksnnngo): (a) Under the orders of 
the Central Government, issued under 
Section 238(c) of the Companies Act. 
1956, an investigation into the affairs 
of the Company has been earned 
oat by an officer, attached to the office 
of th» Regional Director of the De
partment of Company Law Adminis
tration at Madras.

(b) the report has been received 
very recently and is now under ex
amination It discloses inter aha 
that losses were caused to the com
pany bv various adjustments in 
accounts and payments said to have 
been made at the instance of the late 
Dr Alagappa Chettiar and for which 
the other directors have disclaimed 
any responsibility

Shri Warier: May I know whether 
the Report will be available to the 
House?

Shri Kaaungo: No, Sir The^e re
ports are not available

Shri Warier: May I know the
nature of the dispute into which this 
enquiry was made*
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complained under the Companies Act 
about certain irregularities in the 
management of the Company. It 
has been Investigated and steps will 
be taken after examination of the Re
port under the law.

Steel Quota to Punjab

+
S '* * 1 Singh Sarhadl:

“ * • \  Shri Daljit Siufch:

Will the Minister ot Coauaeree and 
Industry be pleased to state:

(a) the allocation of steel quota 
being made to Punjab in 1959*60; and

(b) the allocation of steel being 
nude for the small scale industries 
there during the same period?

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). Steel 
is allotted on a quarterly basis For 
Small Seale Industries the demand 
from Punjab Government for the 
quarter April-June was 9675 tons 
Against which the quota allotted is 
8000 tons. For the corresponding 
period April-June, 1958, the allotment 
to Punjab was 3392 tons for Small 
(Scale Industries. As the availability 
improves, the quotas to all States for 
Small Scale Industries are being 
raised.

Shri Ajit Singh Sarhadl: May I
just ask if the allocation for small 
scale industries made to the Punjab 
is for a particular industry or for the 
whole’

Shri Manubhai Shah: As a whole for 
Punjab State and that too for small 
scale industries utilising steel.

Shri Ajit Singh Sarhadl: Is it on a 
special request of the Punjab Govern
ment for a particular small scale in
dustry or is it that a direction is 
issued by the Central Government?

Shri Manubhai Shah: Generally the 
entire responsibility of developing the 
small scale industries is that of the 
State Government. But sometimes if 
we receive some specific complaint we

Certainly advise the State Government 
^  look into it

Shri XhdJH Singh: May I know whe
ther it is allotted to those small scale 
industries which do not work » r  
ftularly and sell their quotas in the 
Attack market and the industries which 
Vork regularly are not allotted quotas 
Regularly?

Shri Manubhai Shah: As I have had 
the privilege of placing before the 
Ifouse all the time different figures, 
the very fact that within a year from
* quarterly quota of 3,300 tons the 
^uota has been raised to 8,000 tons 
Shows that the small scale industrial 
Units must be working in a better 
Way. It may be at the actual users 
W ei scma parties xoay have- ssid U> 
{>ther people. As far as we are con
cerned, no complaints have been re
ceived. Development and production 
*ire rising in the small scale sector.

Shri Rami Reddy: With reference to 
bart (a) of the question, what is the 
basis on which allocation of steel 
(juota is made to the Punjab and 
bther States? Is it on a population 
basis or overall requirements?

Shri Manubhai Shah: Overall re
quirement is taken. Every State Gov
ernment sends its own recommenda
tion on the basis of off take which 
indicates what the consumption of 
Steel was. Whatever the increased 
availability, various other factors are 
being taken into consideration, and 
extra allocations are made.

Shri Rami Reddy: In regard to
agricultural requirements, is it made 
on overall requirements?

Shri Manubhai Shah: This is for 
small-scale industry. It is a separate 
quota SP.I., for agricultural and 
other requirements.
Recruitment to Private Firms through 

Employment Exchanges
*1892. Shri Shivananjappa: Will the 

Minister of Labour and Employment 
be pleased to state:

(a ) whether it is a fact that Gov
ernment of India have asked private
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flrtns in the country to fill their em
ployment vacancies through Employ
ment Exchange*; and

(b) if so, whether the private Arms 
have accepted this procedure?

The Deputy Minister of Labour 
(Shri Abid AID: (a) No.

(b) Does not arise.
Shri Shivananjappa: May I know 

whether any such proposal is there?
Shri Abld All: Not for making it 

compulsory for the employers to take 
employees through the Employment 
Exchanges only. But, we are bringing 
in a Bill here to make it compulsory 
that they should inform us of their 
requirements.

Mr. Speaker: Next question: Shn
Daljit Singh.

Shri Tangamani rose—
Mr. Speaker: Why did he not get

up earlier? All right; Shri Tangamani 
I will call Shri Daljit Singh next.

Shri Tangamani: May I know whe- ' 
ther it is incumbent on the Govern
ment that these vacancies ought to be 
notified to the Employment Ex
changes?

Shri Abld All: Yes, Sir.

Export of Leather Goods to Russia
*1893. Shri Daljit Singh: Will the 

Minister of Commerce and Industry 
be pleased to state:

(a) whether it is a fact that export 
of leather goods and footwear to 
Russia from India has been hampered 
by the competition of other coun
tries; and

(b) if so, the steps being taken to 
meet the situation?

The Deputy Minister of Commerce 
and Industry (Shri Sa<lah Chandra):
(a) The Government of India have no 
such information.

(b) The question does not arise.

Shri Daljit Singh: May I know
what steps are being taken to im
prove the export of leather goods and 
footwear?

Shri 8atMh Chandra: All possi
bilities are being explored. The ques
tion specifically relates to the supply 
of leather goods and footwear to 
Russia. We have received a recent 
order also for execution in 1959.

Shri Daljit Singh: May I know the 
value of leather goods and footwear 
exported to Russia during the last 
three years separately?

Mr. Speaker: They mqy look into 
the same thing: Seaborne TnuJe of 
India.

Shri Thirumala Rao: Has the atten
tion of Government been drawn to a 
recent piece of news published in the 
papers that in Agra and thereabout, 
this leather industry is experiencing 
a slump and great difficulties?

The Minister of Industry (Shri 
Manubhal Shah): There is a com
plaint and the attention drawn by the 
hon. Member is correct I had also 
last time mentioned before the House 
that due to less availability of hides 
and skin, the leather industry, as a 
whole, in the country is facing some 
trouble. Therefore, we are trying to 
see whether availability could be 
increased not only by indigenous 
production, but by importing some raw 
hides. Recently, from some countries 
we have put hides and skins on the 
O.GJL

Shri Ansar Harvanl: Is it a fact 
that the Government had received a 
complaint from the Government of 
the Soviet Union that shoes supplied 
by the State Trading Corporation were 
not according to specifications and 
were not of proper quality?

Mr. Speaker: That is an old ques
tion.

Shri Ram Krtahan Gupta: May I 
know the names of the countries with 
which India has to compete for the 
export of shoes?
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Shri M kft Chaste: Basiflas the
iboes " 'r r 1̂  to the U&SJL I think 
most of the ■how are made in that 
country, and some imported from 
Czechoslovakia. We have not got 
jEtiusian statistics.

Export of Indian Textile Goods
*1884. Shri Daman!: Will the Min

ister of Cenuneree and Industry be
pleased to state:

(a) the extent to which Western 
Countries have helped in liberalising 
the import of Indian cotton textile 
goods during 1958-59 and 1959-60 so 
far as compared to 1957-58; and

(b) how far our country has been 
successful in augmenting its exports 
to West Germany, Sweden and the 
USA up till now*

The Mhri«fa»r of Commerce (Shri 
Kaanngo): (a) There has not been 
any liberalisation on the part of 
Western Countries for facilitating the 
imports of Indian textile goods

(b) There is a general decline m 
tne exports of cotton textiles to all 
countries during 1958 as compared to 
the previous years. This decline is 
reflected in the exports to West Ger
many and U SA  In the case of 
Sweden, however, exports have more 
than doubled dunng 1958 as compar
ed to 1957.

In order to augment exports to (he 
Western Countries and American con
tinent, higher differentials for import 
of textile chemicals and dyes have 
been fixed under the Incentive 
Scheme. The working of this scheme 
is under constant review.

Shri Damani: May I know whether 
the Government is contemplating 
modifying the export incentive 
scheme so as to enable mills to in
crease their export and stand in com
parison with other countries in those 
countries?

Shri Kannngo: The incentive scheme 
has been put into operation only, I 
think, some weeks u s . Government

have no idea of altering It or modify
ing it until the operation of it is 
observed.

Shri Pwmsiri: May 2 know whether 
negotiations with those countries lor 
exporting cloth and importing essen
tial items are being carried on and if 
so, the details thereof?

Shri Kannngo: No, Sir.
Shri Warier: May I know the mode 

of payment from Sweden, either in 
dollars or in sterling?

Shri Kannngo: Sterling mostly.

Report of the Actuarial CeanM ee
•1895. Shri T. B. Vltta] Bao: Win

the Minister of Labour and employ
ment be pleased to state:

(a) whether the report of the 
Actuarial Committee appointed to 
assess the financial burden on indus
try in connection with the amend
ment of Workmen’s Compensation Act 
for revising the rates of compensation 
and to increase the wage limit from 
Rs 400 to Rs. 500 has since been re
ceived;

(b) if so, whether it has been ex
amined by Government;

(c) if so, the nature of decision ar
rived at, and

(d) if the reply to part (a) above 
be in the negative, when the same 
is likely to be received*

The Deputy Minister of Labour 
(Shri Abid A ll): (a) Yes.

(b) It is under examination.
(c) and (d). Do not arise.

Shri T. B. Vittel Bao: May I know
who are the Members of this Com
mittee?

Shri AbM All: Not today, please,
ttot at present, please. The Com
mittee’s report has been received; it is 
under examination. It will not be 
bossible for me to reveal the recom
mendations
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Shri I . B. VMal Bm : X asked tha
Tiginrn o f fo* H u t e i  of ttc  Com
mittee.

Start A M  AH: The member* were: 
Shri S. P. Jain, Actuary, Employees 
State Insurance * Corporation, Shri 
Krishnamurthy, 1LA., UVA^ Depart
ment of Insurance, Simla, and Shri 
Bhatia. These are the three members 
ot the Committee.

Shri T. B. Vittel Kao: May I know 
when the examination of this report 
is likely to conclude? May I also 
know when this report was submitted 
to the Government?

Shri AMd All: We received the re
port in February last

Shri T. B. Vittel Kao: When is the 
examination by the Ministry likely to 
conclude?

Shri Abld All: Not possible to say 
at present.

Shri T. B. Vittel Bao: May I know 
the grounds which prevent the quick 
examination ot this report?

Shri AMd Aft: It is being examined 
speedily?

Mr. Speaker: I do not know how 
Shri T. B. Vittel Rao is benefited or 
the Minister. Sometimes the report 
may be small. It takes some time for 
them. Those who appointed a Com
mittee will certainly look into the re
port also. It does not enhance or lead 
us one way or the other. Next ques
tion.

Expect of Tea
*18M. Shri Bangshl Tfcakar: Will

the Minister ot Ownswwi and Iadna- 
try be pleased to state:

(a) whether it is a fact that Gov
ernment have decided to give sub
sidy to the Tea Gardens ot Tripura to 
enable them to export more tea; and

(b) if so, what will be the additional 
quantity of tea that is going to be ex
ported under the present arrange
ment?

The Minister « f  Oeauneree (Shri 
kam uge): (a) Proposals for the
grant of subsidies in respect of trans
port charges and supply of fertilisers 
to tea gnrdwnn in Cachar and Tripura, 
with a view to improving their econo
mic condition, are under consider
ation.

(b) Does not arise.

Shri Bangshi Thakur: May I know 
what is the total amount that is to be 
given as subsidy?

Shri Kaauuif*: The whole matter is 
under consideration.

Shri Bangshi Thakur: May I know 
whether the giving of subsidy will 
improve the position of the tea gar
dens and improve their financial sta
bility?

Mr. Speaker: He suggested that
subsidy should be given. Now, he 
asks whether it will improve. The 
hon. Member must have something 
in his mind before he puts the ques
tion. Subsidy will certainly improve

8hri Aehar: May I know whether 
subsidy is given only to Tripura or 
to other tea estates in the Southern 
States also?

Shri Kaaaago: No, Sir. The pro
posal under consideration is the diffi
culty ot this particular area, Cachar 
and Tripura. As far as Tripura is 
concerned, the main difficulty is that v 
tea cannot be exported from there 
by the normal means, like the river 
or raiL Therefore, a proposal is under 
consideration. It does not apply to 
any other part ot imii*

Shri Bangshi Thakur: My point is, 
improvement is a general term. I 
want to know whether the giving of 
this subsidy will enable the Tripura 
gardens to increase the acreage at 
production.

Shri Kaaango: Even that is doubt
fu l

Shri B. K. Galkwad: What is tho 
basis of giving the subsidy per acre?
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Shri Xanunga: Jwt the idea if be

ing considered There is ao proposal 
y«t.
employees' F m ite t Pud Scheme

•1889. Shri K. N. Paadey: Will the 
Minister of Labour and Employment
be pleased to state:

(a) whether the amount ot contri
bution against the Provident Fund of 
the exempted factories under the 
Employees’ Provident Fund Scheme 
1952 is deposited with the State Bank 
of India or whether the same is kept 
by Employers with them; and

(b) if the amount remains with 
the employers, what measures of 
security are taken so that the money 
so realised remains safe and is not 
utilised otherwise?

The Deputy Minister of Labour 
(Shri Abld A ll): (a) The employers 
are required to invest the provident 
fund accumulations promptly in 
Central Government Securities every 
month. But where the amount of 
provident fund contributions is small, 
the employers deposit the money in 
Post Office Savings Bank Account or 
in a Scheduled Bank pending invest
ment in Government Securities.

(b) If the amount is retained con
trary to the provisions as mentioned 
above, the exemption granted to the 
factory could be withdrawn and if 
need be legal action taken.

Shri K. N. Pandey: May I know
what sum is considered to be small?

Shri AMd AU: In some of these 
factories, the amount collected goes 
below even Rs. 100. It is not possi
ble tor me to categorise it at present 
and say what is considered as small 
or large.

Shri ThJrumala Rao: May I know 
whether there is any period laid down, 
to check whether the deposits are 
being made regularly or not?

Hu* AMd All: Yea.

Is it ones in them months -or once In 
six months or enoe in a year?

Shri AMd All: According to rules, 
every such undertaking should be in
spected twice a year.

Shri Tangamani; 1 %  I know whe
ther the exemption has been removed 
in the case of any ot these factories 
because they did not conform to this, 
and if so, the number of those factor
ies, the number of the workers there
in, and the amount involved?

Shri AMd All: For this, and for var
ious other reasons, about 158 to 160 
exemptions were withdrawn. As for 
the amount, I shall not be able to

* mention it Just now.
Shri S. C. 8amanta: May I know the 

difference in interest when the 
amount is put in the post office sav
ings bank?

Shri^Abld All: That is for a ver> 
short period only. Generally, this 
fund itself sanctions interest at the 
rate of 3} per cent so far as the non- 
exempted factories are concerned.

National Development Connell

•1888.

Shri Tangamani:
' Shri S. M. BaserJee:
I Shri Bam Krishan Gupta: 

Shri Bhakt Darshaa:
Shri P. G. Deb:
Shri P. C. Borooah:
Shri Uladhar KetoU: 
Shri N, K. Munlsamy:

Will the Minister of Planning be 
pleased to state:

(a) whether the National Develop
ment Council held its meeting on the 
3rd and 4th April, 1858;

(b) if so, the decisions arrived at;
(c) whether decision taken at the 

National Development Council at Its 
meeting during November, 1888 re
garding State Trading in foodgrains 
was considered; and

Shri Thirtnaala Rao: What is the 
period at which Government check it?

(d) if aa, the nature of the steps 
proposed to be taken?
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f lu  Depot? Minister « f  Planning 
(Shrt 8 . N. M W m ); (a) Yes, Sir.

(b) A statement is kid 00 the Table 
of the House. (See Appendix VI, an- 
ftexure No. 118].

(c) Yes, Sir.
(d) Attention is invited to section II 

of the statement laid on the Table of 
the House.

Shri Tangamaal: From the state
ment we find that the main issues 
relating to the Third Five Year Plan 
■were discussed. One of the items dis
cussed was as follows:

‘The National Development 
Council stressed the importance ot 
producing machinery and equip
ment needed to manufacture 
machines and capital goods re
quired for further industrialisa
tion. thus making the economy 
'self-sustaining'.”

In view of the requirements of electri
cal goods, may 1 know whether Gov
ernment will consider the setting up 
of a heavy electricals plant in the 
Madras State? Was that considered?

Shri S. N. Mishra: This is a sug
gestion for action, whereas the ori
ginal question related to the decisions 
and recommendations of the National 
Development CoundL

Shri Tangamaal: My point is this. 
For self-sufficiency, they were con
sidering about these things___

Mr. Speaker: These are all sug
gestions. The hon. Member will kind
ly communicate whatever suggestions 
he may have. The Third Five Year 
Flan is still being lorsmlateo.

Shri Tangamaal: May I know
whether Government considered the 
question of Increasing the production 
of coal and electric power as in the 
case of Neyvelt and other places?

Mr. Speaker: In the Third Five 
Year Plan, is there a proposal to in
crease the output of coal and electri
cal energy.

Shll S. N. Mishra: Naturally. . . .
Mr. Speaker: It is not a question of 

‘naturally’. There is nothing natural 
about this. Priority may be given 
to something else. All that the hon. 
Member wants to know is whether 
this will have a prominent place in 
the Third Five Year Plan.

Shri S. N. Mishra: I would Hl»e to 
draw your attention to the question 
that we are considering Just now.

If there is to be a question as to 
the extent to which we want to in
crease coal production or electrical 
energy, then we would require sepa
rate notice of that question.

Mr. Speaker: That is all right; the 
hon. Minister may say so.

Shri S. N. Mishra: May I submit 
that when 1 say ‘naturally*, it means 
that in the context of the Third Five 
Year Plan and in the context of the 
funds. . . .

Mr. Speaker: I am afraid all hon. 
Members are not so intelligent as to 
understand the word ‘naturally’. Per
sonally, I myself have not been able 
to follow what he meant.

Shri Braj Raj Singh: May I know 
whether Government have advised 
the State Governments to fix the price 
of wheat immediately, and if so. whe
ther any State Government have fix
ed the purchase price tor wheat any
where in the country?

Shri S. N. Mishra: This is a question 
to be addressed to the Ministry of 
Agriculture.

Shit Braj Raj Singh: In the state
ment, it is said:

“While generally uniform pur
chase prices would be fixed for a 
whole State or a region, to meet 
the case of under-developed areas 
with poor means of communica
tions. It might be necessary to 
fix different prices. It might also 
be necessary to prescribe different 
purchase prices in the case of 
certain highly deficit areas where



U 995 Antw vrt APRIL !», 1 * »  Oral A ntunn  17996

the prices are higher Hum
in the surphu areas.”
So, In the rtrtmnuint, Government Inm  
stated that they would advise the 
State Governments to fix the purchase 
prices of wheat and riee. May X 
know whether any State has fixed the 
purchase price of wheat so far, be
cause this is the wheat season in 
which wheat is going to be purchased, 
and the prices have gone very much 
down?

Mr. Speaker: State trading in food
grains was considered. This relates to 
State trading in foodgrains.

Shri S. N. Misfcra: Tes.

Mr. Speaker: If the hon. Minister 
wants to answer this question, then 
certain things relating to foodgrains 
must also be answered.

Shri S. N. MJshra: I would submit 
that the National Development Council 
was seized of this general proposi
tion. So far as the administrative de
tails are concerned, information re
lating to them must be in the pos
session of the Ministry of Agriculture.

Shri Thinunala Rao: With regard to 
part (c) of the question, the hon. 
Minister has given us the general deci
sion of the National Development 
Council. Have all the State Govern
ments agreed to implement State 
trading in foodgrains, or are there 
any States which are slow in accept
ing the implementation of this 
scheme?

Shri 8 . N. Mlshra: From the state
ment itself the hon. Member would 
see:

“The Council agreed that the 
State trading scheme should be 
introduced in every State with
out delay."

Mr. Speaker: Have the State Gov
ernments agreed? That is the ques
tion. The hon. Minister may or may 
not know. Shri Thinunala Rao only 
wants to know whether the recom
mendations of this Council have been

accepted by any or all of the State 
Governments.

Shri S. If. M U m : I  would like to 
draw the attention of hon. Members 
to the constitution of the National 
Development Council, hi which all 
the Chief Ministers are there; and 
naturally, the decision taken by the 
National Development Council is 
binding on all the State Governments.

Mr. Speaker: The hon. Minister is
not in a position to reply to this ques
tion. Now, Shri Uladhar Kotoki.

Shri Thinunala Baa: I want to
elicit one thing.

Mr. Speaker: What is the good of 
pursuing this matter, when tha hon. 
Minister is not in • position to tall 
us?

Shri Thinunala Rao: I want to 
draw the attention of Government to 
the news items published in the 
papers that two State Governments 
have not yet implemented or started 
to implement the scheme of State 
trading. I want to know whether 
Government are aware of that, and if 
so, what steps they are taking to see 
that the resolution of the National 
Development Council is implemented.

Shri S. N. Mishra: There might have 
been some delay in some catsa, but in 
principle all the State Governments 
have agreed.

Mr. Speaker: The point is this. The 
National Development Council takes 
certain decisions. There may be a 
number of persons present. Now, the 
decision may be carried by a majority; 
it need not be unanimous. It is open 
to any hon. Member to ask how far 
the decisions have been implemented 
by the State Ministers or the State 
Governments. Merely because the 
Chief Minister is a party to it, it does 
not mean that he has immediately 
implemented or agreed to bnpleiaanf 
it; or, he may take his own tune. 
The hon. Minister must colled the 
information, and if ha has not got it, 
he must say that ha has not tot &
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I M  JLUadhar Ketefci: With wtor- 
esot to para (ft) at page 4 of the 
statement may I know whether the 
sub-committae on co-operative policy 
has dace submitted their report to 
Government, and if ao. the dedaion 
of Government thereon?

Shri 8. N. MUwa: This sub-com- 
mittae met aoon after the meeting ot 
the National Development Council. 
The Bub-Committee considered parti
cularly two important aspect* ot the 
co-operative policy. One was in re
gard to Pattern n  recommended by 
the working group on co-operative 
policy, and the other was in relation 
to the State Participation in th« share 
capital.

On the first point, the opinion was 
that pattern 1 should be the general 
rule, and pattern II, that is, the 
large size should be introduced hi 
those areas which are tribal in char
acter and where the co-operative 
movement is somewhat weak or nas 
been in a stagnant condition.

In regard to the second, there were 
some views expressed, but no conclus
ion was arived at

tit 7m  TOM : A ^  5*TJRT MT̂cTT 
f  %  Tit£jT ftnn* 'rfrqpj *nr 
snrflfr vn  f , *nwr %  ^  t w  m - 
«FPif fft v rtiw  *  finrr 3

ftnwP̂ T 
* pt t  s m d
arrcnr t  f t  *  xntit gfiror 
q fvrfa  jh f  ?

aft PTTo * 0  ftp* : qm
fntar % seprrt n vm m  to
f«ra arw f , tit ti*  fiwr srarr $ 1  
#  y b  farft *rw «rra f  \ tit* s *  
ftvrt <rr Pnrrr fii^nwr w  1 1

Shri Ram Kriahaa Gopta: From
the statement. 1 find that the Second 
five  Tear Plan envisaged an increase 
in rational wc**fw at Ibe rate of S per

cent. May I know to what extent this 
target has been achieved <0 Car?

Shri 8 . N. Mishra: The figure are 
still under computation. The national 
income estimates take some time. 
Therefore, I am not in a position just 
now to say to what extent there has 
been an increase in the national 
income during the last three years of 
the Second Plan.

Shri Damani: May I know whether 
any estimate for the administrative 
expenses and miscellaneous expenses 
for State trading in food has oeen 
made? If so, what is the amount?

Shri S. N. Mishra: I have no idea 
about this. Probably the hon. Minis
ter of Food and Agriculture would be 
in a position to say.

•ft : 53% U iW

% qgf 3  aft fffrr v t

a 0+1 VHRT f  «TCPT VHT
f^ n  | 1 frw ^  srnrrr ^n^n- {j %  
w t tR m  f  7 jr t  t
faRW fa  *TT!B5r £  ^  & S
|fm  ifcfr tirx. ?rfr#
Vtf azmR 7

■ft WT» f»W : 1ft  eft
iph  h irmtor <tw <mr *f«r *rfr *
fRT f t  ti •FT'fit V îsft gjHt | *

«*nr?TT g ft1 **TRf ^  ^RT
I

«ft ftrjmspf
*rq f sinnii « n .. . .

Mr. Speaker: All this has been dis
cussed in detail.

Shri F. G. Deb: May I know wne- 
ther the modified statement of the 
hem. Food Minister regarding State 
trading in foodgrains was also con
sidered?

Mr. 8peaker: By this Council.
Shri S. N. Mishra: The statement 

itself mentions that the scheme tar
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State trading in foodgrains outlined 
in the Ministry's paper w ti submitted 
to the C6uneil and it was consider
ed.

Mr. Speaker: Has these been any 
modification of the scheme by .tbs hon. 
Food Minister, and has it been con
sidered?

Shri S. N. Mishra: No, Sir. That 
is the scheme which has been accept
ed by the Council.

Shri Tangamani; May I know if the 
target of the production of stpel for 
the Third Plan is 9 million tons, and 
if so, whether there is any proposal.

Mr. Speaker: Steel? This relates to 
iooA.

Shri Tangamani: So many things. 
There is co-operation. Earlier it deals 
with the industrial side. I am only 
confining myself to industry. This Is 
the third question I am cutting.

Mr. Speaker: I would request hon. 
Members to consider this matter. A 
general question is put in clauses (a) 
and (b), and a specific question is 
put in (c). It means that the general 
questions relate only to the specific 
question. Otherwise, we have to go 
endlessly into all the recommenda
tions made by the National Develop
ment Council. That is how I under
stand it. Otherwise, I will hereafter 
disallow general questions, but allow 
only the specific questions relating to 
them. We cannot expect the House to 
go into this matter which requires a 
whole day for discussion.

® rl BraJ Raj Singh: We have got 
enough time.

Shri Tangamani: I will put a specific 
question on steeL

Mr. Speaker: No. no. I am not 
going to allow.

Shri Tangamani: A  question on 
State trading.

Mr. Speaker: State trading in food.
Shri Tangamani: May I know

whether tha Government have fined 
any  time-limit for arriving At a dod- 
sfen about the sonal system, pertt- 
cttlarly in the aouthem States, and the 
question of mutual despatch o t ' rioa 
IA the southern area?

Mr. Speaker: I remember the hon. 
Member put the same question to the 
bon. Minister some time back when 
it was under discussion.

Shri S. N. Mtahra: No Huh* limit has 
been fixed in this respect.

Shri P. G. Dob: May 2 know what 
decision has been taken on that score 
about the modified statement?

Mr. Speaker: He said the whole 
thing has been considered.

Shri S. N. Mishra: All the recom- 
jnendations and conclusions are con
tained in the paper.

Shri BraJ Raj Singh: One question. 
Sir-

Mr. Speaker: The hon. Member did 
not sponsor this question. I have al
lowed him some questions.

Retrenchment of Workers of Andhra 
Cement Company

+
, 1M1 rshri Tangamani:

\  Shri S. M. Banerjee:
Will the Minister of Labour and 

^Employment be pleased to state:
fa) whether it is a fact that 334 

employees of the Andhra Cement 
Company, Vijayawada have been 
retrenched without any due notice;

(b) if so, whether this matter fees 
been brought to the notice of *1*  
Government; and

(c) the steps taken by Government 
in the matter?

The Depety Minister ef I stenr
(Shri AbM AH): (a) and (b). I d  case 
of Nadikude mines 168 workers have 
been retrenched. The notice at re
trenchment had been * w  to the 
authorities concerned by the manage
ment Industrial iwlattaot xafat&ntf
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worker* ii| the factory being within 
State sphere; information about thair 
retrenchment is not available.

(e) Tha ‘ Conciliation Officer (C), 
Vlshkhapatnam is attending to the 
matter relating to the mine worker*.

Shri Tangamani: May I know whe
ther the retrenchment at these wor
kers took place without following the 
usual procedure tinder the Industrial 
Disputes Act?

Shri Abld All: From the preli
minary report received it appears that 
notice was given but the list was not 
put on the notice board mentioning 
the seniority which is required accord
ing to law. Subsequently it was put 
on the notice board, that is on the 
day the retrenchment took place 
actually.

Shri Tangamani: May I know whe
ther Government is aware of the fact 
that the State Chief Minister inter
vened and the 27 day old strike 
was withdrawn on the 16th, and the 
matter has been referred for adjudi
cation; if so, what are the terms of 
reference of that adjudication?

Shri Abld All: I take the informa
tion from the hon. Member.

Shri TMramala Rao: May I know 
the reasons given by the management 
and proprietors for effecting this 
retrenchment?

Shri Abld AH: Reduction in produc-
- tion, Sir.

Shri l Mrwnala Rao: His reply is 
very cryptic, I cannot understand.

Mr. Speaker: Reduction in produc
tion.

Shri Thim w la Rao: Why, was 
there a glut, too much remaining in 
their hands to be released? Is the 
company sustaining loss? These things 
Government must know, and the 
public is entitled to know.

Shri AMd AB: The reason given 
by them was that production had gone 
down by about 80 per oent because 
of lade of demand.

Mr. Speaker: They have reduced 
production. It is not that production 
went down.

8hri Abld All: Because there was 
no demand, they reduced production.

Shri Tangamani: May I know whe
ther one of the reasons given by the 
management was that there was sur
plus, and whether Government has 
considered whether there is any justi
fication fqr the reasons given by the 
management in view of the fact that 
already 18 lakh tons are required for 
the south when only IS lakh tons are 
produced there?

Shri Abld All: The Commerce and 
Industry Ministry will be able to give 
a reply to this question.

Shri Thinunala Rao: Since this is 
a matter of the larger policy of the 
Government as a whole, we want to 
know what steps Government is taking 
to avoid such conflict between the 
management or proprietors and 
labour, when there is a large volume 
of glut in the market What is the 
policy of the Government with regard 
to this?

Shri Abld All: So far as the Labour
Ministry is concerned, the require
ments of the Act have to be met in 
case of retrenchment Now there is 
retrenchment If it is justified, the 
workers should get compensation 
which is due to them according to 
law. That is our concern.

Shri Warier: The hon. Deputy Min
ister was pleased to say that there 
was no demand for this material, that 
is why retrenchment was made, and 
now he says that the Commerce and 
Industry Ministry can reply.

Mr. Speaker: The hon. Member is 
arguing.

Shri Warior: When there is demand 
and production is not up to that de
mand, there is no question of sur
plus hands in the factory.

Mr. Bpeaker: Order, order. Nest 
question.
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Start Tngm ant: One nor* question.
Hr. S jrtk er I will not allow. This 

is a matter to be found out I will 
•How half an hour to find out whether 
really there la no demand, whether 
there la some retrenchment Let them 
to  into this matter. I cannot spend 
away the whole of the Question Hour 
far this purpose.
Bephaalar at the 8eooad Vtre Year 

Man
*1NS. Shri Bam KriShan Gupta: Will 

the Minister of Hansfai be pleased 
to refer to the reply given to Starred 
Question No. 8S2 on the 28th Novem
ber, 1858 and state:

(a) at what stage is the final rephas- 
ing of the Second Five Year Plan; and

(b) whether the details have since 
been completed?

B e Depot? Minister of Pleasing
(Shri 8 . N. Mishra): (a) and (b). The 
Plan for 1959-60 has been drawn up 
on the basis at a total outlay of 
Rs. 4500 crores over the five-year 
period. Similar action will be taken 
in respect of the Plan for 1960-61. A 
Memorandum on Plan outlay and Re
sources will be made available short
ly.

Shri Bam Krishaa Gupta: May I 
know whether any additional pro
vision has been made for the product
ion of foodgrains in the rephased 
programme?

Shri 8 . N. Iflshra: We have given 
the information in two documents. One 
is Appraisal and Prospects of the 
Second Five Year Plan, and the other 
is Reappraisal. So far as this aspect
of the question is concerned, you would 
remember, Sir, that we have made an 
additional provision off Rs. 26 crores 
for minor irrigation. That is one 
ftem, which I remember just now.

t o  iW w  qmr : «fr #
«p$r fa  srnprr rfffaw  % fare

JS  ftpn *r*n t  « t o  Jrtt
f t  fRT f*TT*r t  IV JHTPf

♦ r  % q t tuft f* m  % w * % 
m  Wr f i  qgr m  ft? 

f t  *  onw 9
___  ̂ __  ̂ Mt  ̂ ŝ_ . . - vvWnIT mTW W w  WT w

* p w |  v t f l i t  Ifcrorf 
w  ▼ VTmVRr nw  *Tk fsrtr
f t f t  % ftnj f t  w r n f firm : Actt m  
T$r | fwr <rt yn t o  h #?fY 
SV M fll JSTR ?

f t  m *  n* to *  : f t  ft, pr
f  ftr fffir % 

afr *i4*h t  ^
<tt*  w r  *pq[

*»nft *re*j fsw rf «Tf 
farat ft? *f i m  qwfr ft  sft 

tk ift* fam vivtt i

Shri PaaigraU: May I know whe
ther it is a fact that after the final 
rephasing of the Plan to Rs. 4500 
crores, now it is expected that only 
Rs. 4200 crores can be spent, not 
Rs. 4500 crores?

8hrl S. N. Mishra: I do not quite 
know wherefrom the figure of 
Rs. 4200 crores has come. We are 
working on the basis of Rs. 4500 crores.

Shri T. B. Vlttal Bm: The hon. 
Minister has referred to *rrr* iMl of 
the Plan and reappraisal of the Plan. 
But certain projects which were given 
up are subsequently taken op. In 
view of that, may I know when the 
final reappraisal of the Plan will take 
place?

Shri 8. N. Mishra: The hon. Mem
ber would appreciate that unless we 
are able to formulate the final year 
plan, that is, the plan for 1960-
61, the complete details of that re- 
phasing may not be available. But 
even so we are trying our bast to 
give as much facts Tajatdlng re- 
phasing as passible In the document 
which we an  soon going to place on 
the Table of the Hauee.
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Maanfactare «< W uNgff tiln Mate
rial* aai M an film  Strip ftajecten

+
mms / shrl\Shrl D. C. Shanaa:

Will flu  Minister of C— mnrwn and 
lodmtry be pleased to refer to the 
reply given to Unstarred Question 
No. 178 on the 20th November, 1*58 
and state the further progress made 
with regard to the manufacture of 
photographic materials and 89mm 
film strip projectors in the country?

The Minister of Industry (Shri 
MuiiiMni Shah): A statement is laid 
on tiie Table of the House.

Statement

(a) Proposal by the National Indus
trial Development Corporation for the 
manufacture of cinematographic and 
X-Ray rams.

Since starred question No. 821 was 
answered in Lok Sabha on the 3rd 
March 1958, we have recently receiv
ed revised proposals from the Trade 
Representation of the German Demo* 
cratic Republic in regard to the pro
posed plant for the manufacture of 
cinematographic and X-ray films. Ac
cording to these proposals, besides 
certain aspects still requiring further 
consideration, the project report will 
not commence till the end of 1861 
and delivery of equipment will begin 
only in 1964, thereby involving post
ponement at the project for a much 
longer period. Government of India 
have, therefore, decided to explore 
also tiie possibilities of technical col
laboration from other established 
manufacturers elsewhere.

(b) Proposal by an Indian Arm to 
produce Box Cameras and SSmm 
strip projectors in collaboration with 
a West German firm.

The firm will be shortly going into 
production at box cameras. In the 
light of experience gained, manufac

ture of SSmm film strip projectors 
will be taken up by them later.

Bhrl Joachim Alva: Government
have spent quite a long tfana in re
ceiving the proposals. Now they have 
said the project is postponed. I want 
to know whether Government's pro
posal is to put this project in the 
public sector or some private hands 
will butt m?

Shri Hannbhal Huh: This is to be 
put in the public sector in the same 
place, but, as I had occasion to ex
plain, the East German Government 
are engaged in their Third Plan and 
other commitments and they are 
not in a position to ghre a higher 
priority than the delivery mentioned 
in the statement Therefore, we have 
decided to explore other avenues also.

Shri Joachim Alva: It is well known 
that East Germany produces both 
optical and X-ray equipment of high 
quality. Their delegation was here 
with quite a large number at mem
bers among whom were economic re
presentatives. Was this proposal ex
pedited with them or was their as
sistance sought in this connection?

Mr. Speaker: This is not about 
optical glass. It relates to photo
graphic materials. It does not arise 
out of this question.

Shrl Joachim Alva: I mentioned X- 
ray equipment and optical equipment 
both.

Shri Maaabhai Shah: As far as
optical equipments are concerned, as 
the House is aware, we, are putting up 
an optical glass and opthahnic plant 
m Durgapur with Soviet collaboration. 
So really that project will take care 
of the entire requirements of the 
country of optical glass. As far as 
other equipments are concerned, I 
have already mentioned about them 
in the statement, because the parti
cular question relates to photo
graphic and SSmm strip pro
jectors. There are already four com
panies manufacturing some of the pro
jectors; and one more is coming up.
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+
fSkrt I n  I i t t t t  GapU: 

**** \  Shri D. C. H um *:
WiU the Minister of riaiming be 

pleased to refer to the reply given to * 
Starred Question No. M2 on the 27tb 
November, 1986 and state:
* (a) whether a Model Gramdan Act 

has since been prepared; and
(b) if so, the main features thereof?
The Deputy Minister of Planning 

(Shri 8. N. Mishra): (a) and (b). The 
draft Gramdan Bill prepared by the 
AO India Serve Seva Sangh has been 
considered and revised by the Work
ing Group set up in the Planning 
Commission in consultation with the 
All India Serve Seva Sangh. The 
draft is being finalised in consultation 
with the Ministry of Law. The object 
of the Bill is to facilitate donation and 
management of Gramdan lands and 
to promote self-government in Gram
dan villages.

Shri Ban Krishna Gopta: May I
know whether the view of Acharva 
Vinoba Shave has been ascertained 
in this matter?

Shri S. N. Mishra: The Serve Seva 
Sangh forwarded this Bill to us. We 
expect that the Sangh must have got 
the opinion of Acharya Vinoba Bhave 
on it

tte ntfrra wm : n* f w n
ffiw r  % $ VTTOT 3TT TJ5T $

jfrrc w  snuff vr vtvt 
5taT, urtr torta *r ffa r  
ttwt vr ^  *nwr ?r> w t 
*TOTTT fT  ttj*t «Ft fur ffHRJ v  fa r

viw r arr? ’

•ft wt® n ° fim  : >15
fa*n arr $ 1 anffcrf fa * £ »

*  *ro# v  faftrar qfcNfinrr
?fr swr* <r«m  ttht fnw tf

VC fW l I 9 f
ffnww,%tpfff*npT f  ̂ inntrat 
$ fa  «qwr 
*npftjWV i

«ft : «WT aft <WNT
frtft fa  * *  ?nr n* $  
*tf*rr tftx t w  9HviH #  iNrr t t  
r̂%*TT ?

aft wrto wo fin r : **
fa ir $  *nr«rr i ftfircr f*nmr 
#  *nft t o  ^  t o  ijfw v f1

«ft q|rf^r : m  #  *n*r
jj fa  ^  ^  «T*F*TT f t

an^fr fa  VJWM *f vrt anftff 
,k  ?rcfa w?fr s#  ?

sft *UT« Ĵ O ftw  : afr ^  fWIRnr 
j  fa wpww ^  ijftr wft % 
ftrtr ijfa f̂a*r
fatT #  WftW i t  fiwiT faJTT wr 

t  fa «rfa m  *<t % *ft «Ft 
apffa arw in ^  fr arw i trow 
fii?r % jprnraf vr t o  | fa ^

<rrt fa arfwrcr ** % *fr weft % 
ftnr srato #  ?ft ft  arm,
f̂a*r ^t «nrwr «ft

i

fc ijH ta tra  : u? ^  fa*
*R- T?T W T *Tfa*PTT TT^ r

*mn it m  star w  ^  %>wr «r*p ^  
TT5̂  ^ tot *rtorr vfffa mft 

*nft 3ft fa TT*T
% ifsprR sfnnhr w t niRft f  i
tit # arFRT ̂ r r  p fa  ig  ftnr m# «mr
^PIT ?TT TO*T TOTT TT»*ft 3  I

sft «qr« * 0  fiw  : ijfa
w  w m  | ^  m  #  ^  m
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<n* ^  #
w ft  i qr jt? w fft  «m* $ i 4  

f<l% *1  ̂# *fWTW 1
Shri Panigrahi: May 1 know whe

ther any of the State Governments 
have enacted by now any Gramdan 
Act? If so, what are the names of 
such States, and whether the enact
ment of a model Graiodan Art here 
will not defeat the very purpose of 
'Gramdan?

aft CTTo »T« fiwr : Jrtt «l«w O
H T O H  ̂  % far* *TCT Jfljf
«rnft | A fwo; 
w&n i

Short Notici Question 
Northern India Amrit B ia r  PaMka

S.N.Q. No. 21. Shri Anaar Banraai: 
Will the Minister of Information and 
Broadcasting be pleased to state:

(a) whether government are aware 
that an un-authorised publication 
known as ‘Northern India Amrit Bazar 
Patrika’ has started publication from 
Allahabad without the proper per
mission from the Registrar of News
papers (under Government of India); 
■and

(b) if so, the action proposed?
The Minister of Information and 

Broadcasting (Dr. Kaakar): (a) and
(b ). On January 15, 1858, a paper call* 
-ed ‘Northern India Amrit Bazar 
Patrika* started publication. The com* 
pany owning this paper bad applied 
to the District Magistrate, Allahabad 
for filing a declaration. But the pub
lication was commenced without wait
ing for authentication of the declara
tion by the Magistrate, which is neces
sary according to the provisions of 
the Press and Registration of Books 
Act. The printer, publisher and edi
tor were asked by the District Magis
trate to show cause why action should 
sot be 'taken against them for pub
lishing the paper without conforming 
<o the provisions of the A ct The 
paper Northern India Amrit Bazar 
'Vttrika* suspended publication on the 
ISrd January. It, however, resumed 
publication, again without getting fin

86 L&D.—4.

necessary approval from the District 
Magistrate, on the 31st March.

The Registrar of Newspapers bad, 
after easeful consideration advised 
the necessary authorities in Allahabad 
that the title ‘Northern India Amrit 
Bazar Patrika’ waa similar to the 
‘Amrit Bazar Patrika* published from 
Calcutta and, therefore, its acceptance 
would contravene the proviso to t e 
flon 6 of the relevant Act* It 3s 
understood from information received 
from Allahabad now that the ‘Nor* 
them India Amrita Bazar PatriJut, 
which was being published without 
authentication, ceased publication an 
the 10th April

According to the Press and Registra
tion of Books A ct the duty of the 
Registrar is to advise the relevant 
authority, which is the District 
Magistrate, in this case as to whether 
a particular title is similar to one 
used by another and, therefore, should 
be allowed or not Action has to be 
taken by the District authorities and 
not by tiie Registrar. It is understood 
that in tide case, the District autho
ritieŝ  under the guidance of the State 
Government, are prosecuting the pfin- 
ter, publisher and editor of the papear, 
which started on January 15, and con
tinued publication with one interrup
tion, till the 10th of ApriL As far jn  
the Government of India is concerned 
relevant action was taken in consulta
tion with the Department of Posts aixl 
Telegraphs and the Railways.

Shri AaSu Harvani: Does the Gov
ernment propose to create an ."ap
paratus through which the Registrar 
of Newspapers would be fully com
petent and his advice would always 
be accepted by the District- authori
tes ao that the defaulting papers Jb 
not come out in this way?

Dr. Kaakar: As the Act at present 
is, the Registrar has no authority Jo 
take any action. He can only advjee 
the district authorities who are the 
ultimate persons to take action. $  
it poaaible that they do not accept 
the advice* This lacuna in the Act 
is being examined and it is possible 
that Government may Introduce a »
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•mending Bill to amend Jto* Act in 
such a way that he will be abw to 
take action directly *Uto.1' f
t f

•it Wo 1J« aift>h :

r " *5?*T {  TV J 8i W fR t  V wm<F flnFT
arlfawq *t ^  tjc qv tfrfcrcr 
% ^  «rt*n*r wr̂ TT ^  t  4  ^  
iirafat *wpnr w  t  t o  

| *flr far ^  tramr top it 
Jfnp | «flr o t  j»s | f jT # -
fWFRT f t f  ffT %
fiw  s *  fa j fa*T 3rr T?r f  ifhc ipr #*

> % HW *faT 5RS5T #  ffflTPF
Pptt ^  mfirefr # fa r f*  v r
W it *ftr ft  fasrftri t  ffqrcr «rt ^  
'35HT ^fTffr sifa  *ftir m jfaw*

IsaI^. Ufl̂ . &i
tS Jk fl*  4* Iff tS J )*

. i  
cjW ** *#>>* r
J(mI^  UyS fJL&iyi ^

jWŝ l i c l l  »  -  a * »
J «  »f L>** i>* A** J  o f f
jfl
(£*) ** 4* r*|* |W
v ~  i  hr*
Art £<> lT* »l 4  ^  V  i*H^

2 . cJU5u i|lL  ^
uJli. £  ,j»t ^ j ) | J  

W  ’ J*l )jl
tJ^ J) <• V*3 f t f

4*f $  v rW f^ -
-  (  1̂

\ •"
Mr. fpasker: The hon. ^Cember la 

snaktntf • speech.
JO* W ^ u - T »» f* M  J*y

0as £an. Member is i*r pore ^eperpl

fhm th® spedfle <iuestioo> posed 
here.

*rft t ^ t h i  w p w t ^n ^iT

5  fa  * t *rar "wpr vm *  ^ r o "
PWWT *T*TT, "VpT WTfR
»?fa«PT” qftSPl if VTQ W  *T 1JT 
%ffK f a *  llW r^  ?  9 TCT nur «TT ?

Wo %««)C : * $  WV HI^T |, 
R̂Sft $f Binr 1WT WTI 
^ ^ ( T f l r  w T t r : rn vftir »fr,

m w  wry | ..................
«r«w  *#WV • F^far vt trf̂ T VTH? 

Wlf^ I
m> wtifNr w f  fr • *n«rftir *rffr afr 

Jif wmt fa  aft <nmrr ^ r
?t |— t nr c  «?favr'’( w ^t-
WT5 ifrr “VT*# ^TfTO", w**i ^ r  
Tj^ter, fw t^ r  ir t r  y r t

tp h r art it & w  % f?nt
wra» fjBTfffr ^  f*TT WT3T4f—

nHfwm— Rptt | >
I I j  ffHVT • 4" J[V <fk 'IT 
u?r r̂t̂ tt ^  i  fa  m m r 

v tf wrrqirr# HVFR
% *1*  #  TT ^nRft & *5  % *

% # vt*rr f*rr  ̂fa ? «n w  |,
w tfa  fa^H v s m r  s»t

w r <n^t.. .
«ftW ofoq f#
vt» %wwr : .......... «ftr m x

^ tp tt, ?ft yn vfhr 9w^t *T5^ w rt’ 

fa  «i* W e  w fp n r w  

qfaw  *f?r tow  t r #  «n: ^  arr x ft | 
%flr fir  *tr^I $  jvr w w  vsihi 

^  v fw  hitw f  i
3hri H upm  )tay I kno r̂ w^ete- 

from they pA the nfUQtprixit to print 
this unau^to^e4 paper this 
timp? pas Qovwnmfnt jnaiÂ  pa* 
quids* abou$ that
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Dr. |twktn J am qqt afele to » y  
anything definite about that. But 1 
might inform the Souse that if tha 
paper had ooatipued it would not 
have been able to get an allotment of 
newsprint from the Ministry af Com
merce and Industry unless it had 
been authenticated and approved.

Shri B n j BaJ Singh: May I know 
whether it is a fact that the news
print utilised tor this edition of the 
Nor*hem Ind'a 'Amrita Bazar Patrika* 
was the same that was meant for the 
‘Amrita Patrika’, Allahabad, and the 
same premises were used and the 
printed, publisher and editor were 
also the same as those of the ‘Amrita 
Patrika’, Allahabd?

Mr. Speaker: The Minister has al
ready answered so far as the printer 
is concerned.

Dr. Keafcar: I do not know exactly 
who were the publisher and the edi
tor. I will have to make enquiries be
fore I can answer.

«ft m v v fa  : imNhr »nft aft ^ 
*m  $r fir
TroVT Wf ?ft ■arn’a ftflTT ^

w m  ft? 

it# f  *tt 
% tjfferc % srfa vrw ^t aft an

IT® WTT
tf|r <TT T T O I ^  f i f t r

it?  fir?ft $ fr  w
Sf vnhmfr $ 1 3?*

fPRft I

aft i n  n w  : wr t,
TF»T HTVRlf #  w  WWW *t W  fVTT 
# |  ?
< VTo :.7T "FT vtffcqffir #
T*T$I

Shrl Acfaar: May I know whether 
Government has decided as to who 
should be the prosecuting authority— 
whether it is the focal District Magis
trate or the Registrar of Newspapers?

Dr. Keskar: It is the District Ma- 
istrate alone who can take action.

•ft : "sfl^T Ŵ T IR R
«rt?nfT,'w  art 5f*TT fsrasrT *tt, 
^r*f *ft 51*

ST, VTT JifPT firT 9XVTT i'll ?

VTo %miT ' j£,
ft firfiwft % *rf tjOTfarofe
^fiPTT^wr 1

WRITTEN ANSWERS TO 
QUESTIONS

Tranfer of Evacaee Deposits la 
Criminal Coarts

•1885. Shri D. C. Shanna: Will the 
Minister of Rehabilitation and Mino
rity Affairs be pleased to refer to the 
reply given to Unstarred Question No. 
189 on the 20th November, 1958 and 
state the further progress made in re
gard to the transfer of evacuee de
posits in Criminal Courts between 
India and Pakistan?

The Minister of Rehabilitation and 
Minority Affair* (Shri Mehr Chand 
Khanna):\Since the last question on 
this subject was answered, there has 
been no further progress.

Oas Frodoctag Plant, Sindri

*iaaa / Shri AaroMndo Gtaoeal:
"*■  \Shri Prabhat Kar:

Will the Minister ot Comment and 
Jfadnrtiy  be pleased to state:

(a) whether it is a fact that the 
new gas producing plant at 'Sindri’ i* 
only giving SO per cent production of 
the stipulated capacity; and

(b) if so, what are the reasons 
therefor?



The Depot? BOaMar of Om m m  
and Industry (Shri Batt* Chandra):
<•) and <b). A statement it laid on 
the Table of the House.

J-OI5 Written Anawert APRIL

Statement

The ( u  producing plant recently 
Installed at Sindxi is stiS under com- 
missioning. During the commission
ing period, when the plant is being 
operated by the Contractors, the pro
duction is only 40 to SO per cent of the 
designed capacity. The Sindri Man
agement are not in a position to ac
count for the low production as the 
plant has not yet been taken over by 
them or operated under their supervi
sion.

It is the responsibility of the Con
tractors to demonstrate during test 
runs that the plant can produce gas 
to the designed capacity and the plant 
will be taken over only after such 
demonstration. The Contractors are 
ot present making the required adjust
ments and modifications in the plant 
to step up the production

Middle Income Group Housing Scheme

*1890. Shri Saogaana: Will the Mi
nister of Weeks, Hoaxing and Sopply 
be pleased to state:

(a) whether the Government of 
Orissa have applied for any financial 
assistance under the Middle Income 
Group Housing Scheme; and

(b) if so, with what results?

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): (a) and (b). Yes. the Gov
ernment of Orissa applied for fin
ancial assistance to the extent of Rs. 10 
lakhs under the Middle Income Group 
Bousing Scheme, for the year 1958-69. 
The amount has already been advanc
ed to them by the Life Insurance Cor
poration. The requirements of _ the 
State Government tor 1959-81 are 
IWIIM*
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Bsodleom HTsiinftwhiNrs

fShri V. F, Nayar:
1888. i  Shri A. %. Gopalan:

('Shri Pannoo—:

Will the Minister of Oeminams and 
Iadostry be pleased to state:

(a) whether the attention of the 
Government of India has been drawn 
to the fact that the Handloom Manu
facturers and especially those manu
facturing exportable articles experi
ence difficulties in getting adequate 
supplies of standard quality dyes and 
chemicals; and

(b) if so, the action taken thereon?

The Minister at Coouneree tShri 
. Kannngo): (a) Yes, Sir.

(b) The quota tor the import of cool 
tar dyes from soft currency areas has 
been increased from 12}  per cent to 
20 per cent. The quota tor the im
port of Hydrosulphite has been en
hanced to 40 per cent from 33 oer 
cent. In addition, the exporters in 
the co-operative sector of the Hand- 
lpom Industry are allowed to import 
dyes to the extent of 10 per cent of 
the F.OJ. value of their exports.

«ft TTO : WT
wifrrwi imr stftn »rtt urn*

VT* fT :

(* )  wrirsr *1  $ f t  sftrc ait 
*nn> TiWr 3  ftrat % 
wtctt £ ;

( * )  w t Kt | ftr 
» anrr afr finft 5

anm f q r  Ontrr
tffcrr;

(*r) at w  
$ ftr «st fim * % **nr 

wr t#  | ?
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1 ^ 1  H i * r n f  «m )
(v ) % torw<r*T«ft*<*<rc
w r « im |  1

ftrwrw

s m  •Ttpp forwr srnr
«far % t* wht
»w % *nc fan «rwrr $ ftrcrif 
«rtr *t w i * ff fc i * i  
*rr vrcm# % »n* t o  «*m w  11 
w rii % tfrix ?nw? % sprcr «rc 
xfkt *nf ?ft fo j’ P'T ** WRft 
$ tffr* *mv *5t yqnfw faftr 
<r«# % vnw, vfvvtsr Sf
fw  tt  v f if  % * tf ftppm fim  
^tot i wg#Fiv wjwr& (fa*r*f 
«flr faff-—sfrff % smrrrt «n# $) 
snnr fir#  #  aft sjftr-^rsf v*tr ft, 

*̂nrr <r*n» ^  *n*jf *rc w*snr w r  *i*w 
t , ftrafc ^q<itwTOt vt gfrm *pr 
t?  fas arrar | i

maexal gi m̂ *

{Shri V. P. Nayar:
Shri A. K. Gopalan:

Shii P ntN M i

Will the Prime Minister be pleased 
to state:

(a) whether surveys made recently 
by the State Geologist ot Kerala and 
Geologist of the AJE.C. in the Kovalam 
region near Trivandrum have estab
lished the occurrence of large quanti
ties of mineral sands with over 60 per 
cent of ilxnenite; and

(b) whether Government of India 
have been requested by the State 
Government to set up a pilot plant in 
the region? >

The Parliamentary Secretary to the 
Minister of External Affairs (8hrl 
Sadath All D a a ): (a) Preliminary 
surveys made by the Director of Geo* 
lacy. Government of Kerala and the

Atomic Minerals Division of the Gov
ernment of India, showed that tha 
mineral sand deposits on Kovalam 
beach contained Ilmenite varying from 
12 per cent to 60 per cent

(b) The Director of Geology, Gov
ernment of Kerala recommended to 
the Government of Kerala that a pilot 
plant may be set up for the com
mercial v exploitation pf these deposits. 
The Government of Kerala have refer
red this proposal to the Government 
of India for advice. Hie proposal Is 
being examined and it is observed that 
detailed llcftd survey and laboratory 
tests are required to be carried out 
before deciding whether the deposits 
are suitable for commercial exploita
tion.

Uiaatm  from Sea Water

*1866. Shri D. C. Shama: Will the 
Prime Minister be pleased to refer to 
the reply given to Unstarred Question 
No. 2817 on the 25th September, 1958 
and state the efforts made in India 
for extraction of Uranium from Sea 
water according to the method deve
loped by the Soviet Union?

The Parliamentary Secretary to the 
Minister U  External  Affairs (Shift 
Sadath Alt Khaa): No work has been 
started in this line as calculations 
show that there are more economic 
ways of extracting uranium from 
known uranium-bearing ores in India.

Stock ot Handloom Goads

nM  C 8hr! B aa Krfedkaa Gvpta:
n w *\ gh ii Daljtt Singh:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) the present stock of unsold 
handloom goods in the private sector 
and in the co-opexatrv* sector in 
Punjab; and

(b) the steps proposed to Be taken 
to dispose of this unsold stock of 
handloom foods in the State?
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n *  m utter o f b u rn ou s and 
IoM stry (SUrl i d  IM « «a r  SUtVtM):
(«) At the tind of JMiUary, lWtf, the 
unsold stocks at haitdfootn dbfh with 
182 cooperative societies atabttrited to 
1*33 yards valued at Rs. 1-40
lakhs. The sales depots o f the Apex 
Society had 3,61,415 yards ot unsold 
stock valued at Rs. 4,21,£78. Informa
tion relating to the sector outside the 
cooperative fold if not available.

(b) No accumulation of stocks in 
the State has been reported and no 
special steps are being taken tb dear 
off stocks.

Handleem Industry
S182. Shri Ram Krtahan Gupta:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) the total quantity and value of 
yarn consumed by the handloom 
Industry in 1958 (State-wise); and

(b) the estimated value of products 
of the handloom industry in India 
during thp above period, (State-wise)?

The Minister of Conneroe and 
Industry (Shri Lai Bahadur Shastlt):
(a) The total yam consumed by the 
handloom industry in 1958 is estimat
ed at 10,04,835 bales, valued at 
Rs. 91-42 crores. State-wise informa
tion is not available.

(b) Rs. 159*9 crores (estimated). 
State-wise information is not avail
able.

Fountain Pens
. 3193. Shri Ban Kitthaa Gupta:
Will the Minister of Commerce and 
Industry be pleased to state:

(a) the total number of Fountain- 
pens manufactured in India during 
the year 1958;

(b) the names of the manufactur
ing companies; and

(c) the quantity and type* of 
Fountain-pens produced by them 
during 1958, (compaftjr-wise)?

The M rttar ef Oeetiwee ami 
fadnstry (Shrl M  Bafwrtnr fthastrt):
(a) to (c). A statement is laid on 
the Table.

Statement

(a) About 10*7 million fountain 
pens were manufactured in the
organised sector in 1958. Precise 
information in regard to units in the 
small scale sector is not available.

(b) and (c). The names of Anns 
manufacturing fountain pens in the 
Large and Small Scale Sector are 
given in a statement laid chi the Table. 
[Sec Appendix VI, annexure No. 117]. 
information regarding the types of 
fountain pens produced by the large 
scale units has been given in the 
statement laid on the Table. Infor
mation in respect of small scale un:ts 
is not available. Company-wise pro
duction figures of different industrial 
units are not generally divulged. If 
however the Han’ble member is inter
ested to have the information regard
ing any particular unit, Government 
will be pleased to ftimish the same

Industrial Panels

3194. Shri Bam Krfadtmn Gupta:
Will the Minister of Commerce and 
Industry be pleased to state the 
names of Industries for which Indus
trial panels will be set up during 
1959-60 and the remaining period ot 
Second Five Year Plan?

The Minister of Commerce sad 
Industry (Shri Lai Bahadnr Shastri):
Panels are set up as and when requir
ed, to make a study of certain specific 
problems in an industry or industries. 
It is therefore not possible at pm son! 
to indicate the names of Industries 
for which such panels ate likely to 
be constituted during 1959-60 and 
during the remaining period of the 
Second Vive Year Plan.
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,1195. Shift Ran Krtshan Gopta; 

ITUI the Minister of Cmuboko and 
Industry be pleased to state.

(a) the details of heavy industries 
j t t  up by his .Ministry in Public 
.Sector with foreign collaboration
(country-wise) since April, 1966;

(b) the respective capitbl invest
ments of the Government of India and 
foreign countries (industry-wise); afcd

(c) the terms and conditions of 
.foreign collaboration in each case?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a) to (c) Copies of all the agree
ments so far entered into by the Gov- 
'Omxnent of India in the Ministry of 
■Commerce and Industry and also 
•copies of agreements entered into by 
the public sector companies under 
this Ministry with the foreign coun
tries and foreign manufacturers have 
been made available to the library of 
the House However, if the Hon. 
Member ** interested in any particular 
agreement or the details thereof, 
Government will be glad to furnish 
•the same

Foreign and Indian Investment* In 
Indian Jate Industry

2196 Shri Bam Krtahan Gopta:
W ill the Minister of Commerce and 
industry be pleased to state:

(a) the amount of foreign investment 
in the Indian Jute Industry;

(b) the extent of Indian capital 
invested in the Industry at present; 
.and

(e) the steps taken to increase the 
Indian capital investment in the 
above Industry?

The Minister of Commerce aad 
Industry (Shri Lai lUhartar Shastri):
(a) Foreign investment in the Jute 
Industry (manufacturing) as at the 

'«nd of 1958 amounted to Rs. 12*V» 
crores, of which Rs. 8*8^ crores w n  
in the branches of foreign companies

and 5s! 3*fl& crores in Indian Jcfekt 
Stock dompfemes.

(b) On a very rough estimate, the 
Indian p&id-up-eapital of Jute Indus* 
try is about Rs 28 5 crores.

(c) No special steps have been 
taken* to increase the Indian capita) 
investment in the Jute Industry,

Teals for Petroleum Products4 w
JI9I. OB* Bam Krisha* Gupta: 

Will the Minister of Commerce and 
Industry be pleased to state:

,(a) jrlwther the drafs on methods 
o'{ test i<%, pejtroleum and its products 
haye be$n finalised and recorrtfnded 
for ̂ adoption by the Indian Standards 
Institution; and

(b if  jo, whether these have been 
adopted?

The ytplotfT of Commerce aad 
Industry (Shri I al Bahadur Shastri):
(a) and (b) The Sectional Com
mittee of the Indian Standards Insti
tution have examined the draft in the 
light qf comiqents received, and have 
recommended the drafts with suitable 
amendments for adoption The drafts 
are now t>eing further processed t*jr 
the Indian Standards Institution 
Directorate and will be published for 
adoption after about four months.

Handloom Ceas Fond
1198, Shri Fangarkar: Will the 

Minister of Commerce and Industry 
be pleased to state.

(a) (amount of handloom cess 
collected from the Textile Mills during
1958-59, and

(ty the manner in which it has been 
utilised?

Tfee Minister of Commerce and 
Is ittfa t (Shri Lai Bahadur Shastri): 
(ai Thq asqount of additional eoficise 
duty .on mil) made cloth collected Jit
1958-59 (vpta January, 1959) was 
Rs. 5,60,88,000.

(b) T i»  net collection of additions) 
c n t e jM y  b  transferred to the FtaftdP 
for theOndopm ent of Handloom and
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JEhadl Industries. This Fund l« 
utiUwnd for the development of hand- 
toam end khadi industries. Hie ex
penditure incurred eat af this Fund 
during 1968-89 is estimated «■ below:

Traditional Khadi:
(Hants to the Khadi ft Village

- Industries Connmlsstnni Rs. 
112*50 lakhs.

Loans to the Khadi ft Village 
Industries Commission: Rs.
m -80 lakhs.

SauSJoom, Industry: ^

Giants to States: Rs. 888*10 lakhs.
Grants to Others: Rs. 28*79 lakhs.
Loans to States: Rs. 188*98 lakhs.
JBtaeUttMirar t o r  St. JMV 

lakhs.
Central Expenditure: Rs. 14*41

lakhs.

■ailing Mills la BomUr
I19& Shrl Paagarfcar: Will the 

Minister of Commeroe aad Tnilrtrj 
be pleased to state:

($) the number of rolling mills in 
Bombay at present; and

QB the total yearly off-take of 
non-ferrous metals by these rolling 
ariUa?

The Minister of Commeroe and 
Xadastry (Shri Lai Bahadur Shastri):
0 0  and (b). Information regarding 
tha unî s looked after by the Develop
ment Wing of the Ministry of Com
merce and Industry la contained in 
fte  statement laid on the Table. [See 
Appendix VI, annexure No. 118.]

information regarding the other 
units Is being collected and will be 
placed on the Table of the House.

a—ail scale Industries la Bombs?
g£99. Shri Paagaifcar: Will the 

Sinister of Commerce aad industry 
be pleased to state the number and 
nature of small scale industries to be 
a^bU Aed in the under*daveloped and 
Saokward areas like Marathwada and 
Xoakan regions o f Bombay -State la

order to help create employment 
during 1889-80?

The Minister af Ciwum s aa* 
Industry (Shrl Id  Bahsdar IM M ):
Information has been requested from 
the Bombay Government.

Cement Qaeta far Bsmhay State
229L Shri Paagarfcar; Will the- 

Minister of Commeroe aad Iadastry 
be pleased to state the quotas o f  
cement proposed to be allotted to* 
Bombay State during 1959-66?

The of Commerce aad.
Industry (Shri Lai Bahadur Shastri):
Allocations of cement are made on a. 
quarterly basis on receipt of estimated 
demands in respect of each quarter. A  
moattdy quote o f 6S 7 ,ton s das Aeon 
allotted to Bombay for the quarter 
April-May-June, 19S9 against demands 
received for the same quantity. For 
the subsequent quarters of 1959-60* 
allotments will be determined as fur
ther demands are received.

Competent Oilcan
8202. Shri M. C. Jain: Will the 

Minister of RehablUtatkn an& Minori
ty Affairs be pleased to lay a state
ment showing:

(a) the number of properties 
entrusted with Competent Officers 
under section 6 of the Evacuee Inter
ests (Separation) Act, 1951 as on the 
Slst March, 1958 and on the Slst 
October, 1958;

(i) by the Custodian of Evacuee 
Property; and

(ii) by non-evacuees;
(b) the number of claims received 

by Competent Officers so tar;
(c) the number of properties in 

which adjudication orders have been 
made so far;

(d) the number of properties in 
which final separation has been made 
under section 10 of the Act;

(e) the number ot properties which 
have been vested in the Custodian o f  
Evacuee Property under sections 9(2) 
snd 11 of the Act; aad



m a »s  WHWw -Awwew CHATTRA 28, 1881 (S A K A ) Written Antw ert 12036*

<f) the number of properties to 
which notices voder section 6 of the 
Act hove been served on all non- 
evacuees, co-sharers, mortgagors and 
mortgagees in Form C? V

The ef Behafcfittattoa and
Minority Aflab* (Shri Mehr Chand 
Khaana):

<a) (i) on 31st March, '58.
2,82,070.

(ii) 13^37.
(i) A t on Slat October, *58.

2,86,395.
(ii) 14,800

Information in regard to parts (b) 
to (f) Is available upto 31st October, 
1958 and is as below:—

(b) Claims in respect of 1,68.847 pro
perties were received.

(c) 1,62,273.
(d) 1,39,821
(e) 94,652 under section 11, informa

tion under section 9(2) is not avail
able.

(f) 2,99,372.

The rest of information is not avail
able and the time and labour involved < 
in collecting it will not be commensu
rate with the result likely to be 
achieved.

OB-take ot Cloth In Uttar Pradesh
SMS. Shri Sa*Jn Pandey: Will the 

Minister of Commerce and ladostry
be pleased to state the total off-take 
ot cloth from the textile mills in 
Uttar Pradesh during 1958 (mill- 
wise)?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri): 
The total ofl-take ot doth for civil 
consumption and exports from the 
textile mills in Uttar Pradesh during 
1908 is 38^2,26,000 yards (254,817 
bales). Figures relating to mill-wise 
dMake ot doth are being collected 
and wil be placed on the Table of 
the Home as soon as possible.

Registered Companite la Mysore
S264. Shri Siddiah: Will the Minis

ter ot C w n en e and Industry bo
pleased to state:

(a) the number of companies regis
tered during 1958-59 in Mysore State;

(b) the authorised and paid-up  ̂
capital of each of these companies;

(c) the names of companies which 
went into liquidation during the same 
period in Mysore State; and

(d) the reasons for the same?
The Minister of Commerce and' 

Industry (Shri Lai Bahadur Shastri):
(a) to (d). During the first ten 
months ot 1958-59, 21 companies have 
been registered in the State of Mysore 
and their total authorised and paid-up 
capitals (as reported to have been 
raised upto the end of January, 1959) 
are Rs. 3,61 lakhs and Rs. 8 lakhs res
pectively. The number of companies 
so far reported to have gone into 
liquidation during the same period is 
27, of which 22 are by members* 
voluntary liquidation, 4 creditors' 
voluntary liquidation and 1 liquidated 
under courts* order.

(Figures are provisional)
Note.—The names of newly registered 

and liquidated companies and 
their other particulars such 
as, industrial classification, 
names ot managing agents, 
secretaries and treasurers, 
managing directors, directors, 
etc., situation ot registered 
office, objects, authorised, 
subscribed and paid-up capi
tal, etc. are regularly publish
ed in the Monthly Blue Books 
on Joint Stock Companies in 
India, copies of which are 
available in the Parliament 
Library.

Mannfactore of Acetic Add
SMS. Shri Krishna Chandra: Will 

the Minister ot Commerce and Indus
try be pleased to lay a statement on the 
IWHe showing the following particulars
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about the licences granted so far 
under the Industries (Development 

•and Regulation) Act 1951 for the 
’.manufacture of Acetic Add:

(a) the names and addresses of the 
parties licensed;

(b) the location ot each unit liceos* 
*ed;

(c) the capacity licensed in each 
•case; and

(d) the names ot the units which 
Jiave since gone into production and 
the quantity produced by them so far?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a) to (d). A statement is laid on the 

TTahJp £tf JLak itahha- JSff Appen- 
<iix VI, annexure Mo. 119.]

Family Budget Surrey

M<U1 /Shri S. C. Samanta:
\  Shri Subedh Hansda:

Will the Minister of Labour aad 
'Employment be pleased to state:

(a) whether any foreign trainees are 
associated with the National Sample 
Survey in connection with the All 
India Working Class Family Budget 
Survey; and

(b) whether any State or Institution 
have sent their trainees also to be 
associated with the survey?

The Deputy Minister of Labour 
<Shri Abid Alt): (a) No.

(b) The State Governments of West 
Bengal, U.P. and Rajasthan had 
desired to be associated with the 
Survey by deputing their staff for 
field work being organised by the 
National Sample Survey. The Gov- 
emments of Rajasthan and Bombay 
l»ave deputed some staff. Workers 
Atom UJP. are likely to join shortly.

Outer Spaee
fffl  /S h ri Bam Krishan Gupta:

* i  Shri D. C. Sharma.
Will -the Prime Minister be pleased 

to refer to the reply given to Star-

*e3 Question lie. 2* on the 17th 
November, 1955 and state;

<«) patuxe^ol decision taken by 
W.N. Assembly in its last emtoqi cm 
Hie question of sovereignty in outer 
tyace; and

0 0  the reaction of the Government 
°f India thereto?

The Prime Mintobr and MUdster of 
External Affairs (Shri Jawaharlal 
Nehru): (a) The 13th Session of the 
General Assembly established an ad 
hoc Committee to study the problem 
fVirther. A copy of the Assembly’s 
^solution is placed on the Table of 
*̂ e douse. (See Appendix VI, 
atuiexure No. 120.]

<b} The Committee Aas not yet 
™et. India abstained on the resolu
tion.

Bliss Anita Base’s Visit to
3209. Shri Bam Krishan Gupta: Will 

the Prime Minister be pleased to refer 
to the reply given to Unstarred Ques- 
ti<m No. 2184 on the 19th December,
1958 and state:

(a) places in India for which Ml«« 
Ahita Bose has expressed a wish to
v^it;

(b) when is she coming on a visit 
to this country;

(c) whether any programme of her 
vifcit has been chalked out; and

(d) if so, the details of the pro
gramme chalked out?

!rhe Prime Minister and of
External Affairs (Shri Jawaharlal
No.hru): (a) to (d). There is no 
Present proposal for Miss Anita Bose 
to come to India.

Construction off Cafeteria and 
Fountains in Delhi

tew. Shri Bam Kristas Grata;
Will the Minister of Work*, Hertng 
u ® Supply be pleased to refer to the 
r*bly given to Starred Question. 
No. 1248 on th« 19th December, 1958 

state the progress since made to 
tftfe construction of fatmtatw —»i
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cafeteria aloof the road leading from 
Vijay Chowk to India Gate in Hew 
Delhi?

The MinMer of Works, Hooster aad 
Supply (Shri K. C. Bafldr): Since 
December, 1988, lighting around the 
cascades and flood-lighting of the 
f̂ountains and the water-falls has been 

■provided. Colour changers are 
expected to be fixed on receipt by 
About the end of June this year. The 
•cascades have been thrown open to the 
public and the cafeteria in one of them 
.allotted to the Bal Sahyog.

Labour Conditions ia Sericulture 
Industry

8216. Shrl Ram Rrlshan Gupta:
Will the Minister of Commeroe aad 
Industry be pleased to refer to the 
reply given to Starred Question 
No. 1001 on the 16th December, 1958 
and state:

(a) whether the report submitted by 
the Committee regarding the condi
tions of service of labour engaged in 
Sericulture has been considered and 
•examined; and

(b) if so. *«fi«ion taken by the 
Government thereon?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a) and (b). The Central Silk Board 

-propose to address the Government 
.about the Report after it has been 
considered by .the General Body of 
-the Board due to meet on the 27th 
.April, 1959.

Hostels far unmarried Central 
Government Employees

fShrl Ram Krishan Gupta:
8211. J Shrl Hfcokt Danhaa:

|̂8hri Ran Sana:

Will the Minister of Weeks, Hanging 
«n d  Supply he pleased to refer to the 
reply given to Starred Question 
No. 1245 on 19th December. 1W« aitd 
state at what stage is the scheme to 
Undid two Hostels in Delhi for Central

Government Employees who are un
married?

The Minister of Works* Housing and 
Supply (Shri W r  W«Mv) • Plans and 
estimate* are under preparation.

New Industrial Unite in Punjab aad 
Himachal Pradesh

fShrl Ram KriShaa Gupta:
. Shri Ajlt Singh S&rhadl:
■S Shri D. C. Shanna: 
^Sardar Iqbal Singh:

Will the Minister of Commerce aad 
Industry be pleased to state:

(a) the names of the new industrial 
units which are likely to be establish
ed in the Punjab and Himachal Pra
desh during the remaining period of 
Second Five Year Plan; and

(b) the amount sanctioned for the 
same by the Central Government?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a) and (b). A statement giving the 
information is laid on the Table. [See 
Appendix VI, annexure No. 121.]

Small Engiaeerlag Units
3218. Shri S. M. Baaerjee: Will the 

Minister of Commerce aad Indwrtry
be pleased to state:

(a) whether Small Engineering Unite 
are facing extreme difficulty in run
ning their industries because of dras
tic reduction in their steel quota;

(b) if so, the percentage of such 
reduction; and

(c) the steps taken to protect these 
units from closure?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a) No, Sir. Steel allocation to States 
for Small Scale Industries has been 
increased from 42,750 tons in January 
—March, 1889 to 55,250 tans in April 
—June 1989.

(b) and (e). Do not arise.
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Slam Ckm aot in Ortaw

m.1  /Start Paaigrafcit 
\Shri P. K. Deo:

Will tha Minister of Works,
•at Supply be pleased to n t v  to 
Unstarred Question No. 225 on the 
14th February, 1888 and state:

(a) the amount* drawn by the 
Orissa Government so far from the 
allocations made to the State uqder 
the Slum Clearance Scheme during 
the Second Five Year Plan period; 
and

(b) whether the slum clearance pro. 
ject for re-housing 80 families at 
Bhubaneswar has been completed by 
now?

Ike Minister of Works, Housing and 
Supply (Shri K. C. Reddy): (a) Out 
of the Central allocation of Rs. 8 lakhs 
made to the Orissa Government for 
Slum clearance during the Second 
Plan period, a sum of Rs. 3*07 lakhs 
was disbursed to them upto 31-3-58.

(b) According to the State Govern
ment, all the 30 tenements have been 
completed; except for the work on th« 
external sanitary lines.

Textile Mins
3215. Shri Ran Krishaa Gupta: Will 

the Minister of Commerce and Indus
try be pleased to state:

(a) the amount of foreign exchange 
required for the implementation of 
Plan targets for the setting up of 
textile mills in India;

(b) how much of the above has so 
ter beat sanctioned; and ^

(c) the amount at foreign exchange 
for which applications are stiA 
pending?

Ike Minister of Commerce tad 
Industry (8hri Lai Bahadur Shastri):
(a) During the Second Plan, installs* 
tioa of only additional spindles for 
cotton spinning was envisaged. It 
has been estimated that such-installa
tion of spindles in new textile mills

would involve a foreign ____
expenditure of about Rs. 3*028 ocares.

(b) and <c). Import e i textile 
machinery for new cotton spinning, 
mills approved so far Involves Xoreigs- 
eachange expenditure of about Re. 80 
lakhs. Applications pending in res
pect of import of textile machinery 
for the same purpose would con s  a 
foreign exchange expenditure of about 
Rs. 1*228 crores.

Amfcar Charkha ProgvaamM
fShri Padam" Dev:

»1 «. 1 Shri S. O. Samaata:
Î Shri Paagarkar:

Will the Minister of Commerce and. 
Industry be pleased to lay a state* 
ment on the Table showing

(a) the total amount spent on the 
Ambar Charkha Programme during 
1858*58;

(b) the total number of Amber 
Charkhas manufactured and distribut
ed during the above period;

(c) the quantity of yam produced 
from these Charkhas and the quantity 
of cloth produced therefrom;

(d) the number at persons engaged 
on these Charkhas and the total wages 
paid to them for spinning the yarn 
during the same period; and

(e) the target of Ambar Charkha 
Scheme for the year 1858-80?

The Minister ef Ce— eree and 
Industry (Shri Lai Bahadur Shastri):
(a) to (e). A statement is laid on the 
Table of the House. [See Appendix 
VI, annexure No. 122.]

m ?.

Lokmanya Tllak
f  Shri D. O.

4 Hfcrl 
I  Shri Bhakt

Will the 
to state:

Prime Minister be pleasedT

(a) whether Government have any 
knowledge about the pngreei taade 
far la evoetkw a memorial to-
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<Lotan«nya Tilak* by the 'Lokmanya 
Tilak Birth Centenary Committee’ in 
Xoodm i end

tb) the total assistance given by 
the Government of India for this pur- 
jpo$e to the said Committee?

0

The Prime Hlatattr and Mlnhtor oi 
Jbtteml Affairs (Shri Jawaharlal 
JNehra): (a) Government have no 
.knowledge of any progress in the 
•erection of a Memorial to Lokmanya 
Tilak by the Lokmanya TUak Birth 
Centenary Committee in London. A 
Lokmanya Tilak Memorial Trust was 
however formed in London on the 11th 
November, 1858.

(b) Government of India have not 
given any assistance for this purpose 
so far.

State Trading Corporation of India 
(Private) Ltd.

8218. Shri Pangarkar: Will the
Minister of Commerce aad Industry 
fee pleased to state:

(a) the quota of Manganese and 
Iron ore sanctioned to the State Trad
ing Corporation of India (Private) 
Limited for export during 1958-80; and

(b) the total gross profit earned by 
the State Trading Corporation on 
mineral trade in 1988-59?

Th« Minister of Commerce and 
Industry (Shri Lai Rshadar Shastri):
<a) Iron Ore: with effect from 1st July, 
1957 exports are canalised only 
through the State Trading Corpora
tion.

Manganese Ore: The policy for
1959-80 (July-June) will be announced 
in due course.

(b) The Annual Report at the 
Corporation will be placed on the 
Table of the House in due course.

Central aad Stele G em u w t 
PtfMMty Vans

2219. Shri Hem Raj: Win the Minis
ter of Iafermatto  ̂ aad Brsadcasttnf

be pleased to refer to the reply given 
to Unstarred Question No. 882 on the 
3rd December, 1958 and state:

(a) what procedure is adopted to 
avoid duplication of operation of the 
Central Government publicity and 
State publicity vans in the same 
places; and

(b) the expenditure incurred during 
the year 1958-59 on the Central Gov
ernment publicity vans?

The Minister of Information and 
Broadcasting (Dr. Keskar): (a)
Periodical Co-ordination meetings are 
held between the local officers of the 
Ministry of Information and Broad
casting and the State Government con
cerned, and co-ordinated intineranes 
and programme of work chalked out, 
in order to eliminate possible duplica
tion of effort and expense. But the 
publicity work of the Central Gov
ernment Organisation is not necessari
ly identical with the State Govern
ments publicity where the emphasis 
is largely on their local or regional 
aspects.

(b) About Rs. 17-00 lakhs on the 
Field Publicity Mobile Units as well 
as the Supervisory Regional Offices, 
set up by this Ministry.

Increase la Registrations
3220. Shri D. C. Sharma: Will the 

Minister of Labour aad Employment
be pleased to state:

(a) whether the number of persons 
registered with the various Employ
ment Exchanges in the country nas 
increased during the first quarter of
1959 as compared to the corresponding 
period in 1958; and

(b) if so, to what extent?

Ike Deputy Minister of Labear 
(Shri AMd A ll): (a) Yes.

(b) By 58,693 during the first two 
months of 1959 as compared to the 
first two months of 1988. Figures for 
March, 1959 are not yet available.
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Export « f  Om

SSU. Shri Paalgrahi: Will tha Minis
ter of OoBBiw e u i  Iadmtry be 
pleased to state:

- (a) what is the target of export
fixed for traditional items of ores like 
iron, manganese, chrome, kynlte, 
manganese dioxide and silimlnlte and 
non-traditional items of ores like 
bauxite, cirium, rare earths, magnetite 
iron ore, high phosphorus and low 
grade manganese ores respectively 
during the fourth and fifth years of 
the Second Five Year Plan; and

(b) the estimated value of each of 
these items?

Yhe Minister «t  Commeroe and 
Industry (Sluri Lai Bahadur Shastri):
(a) The attention of the hon. Mem* 
ber is invited to page 382 of the 
Second Five Year Plan wherein the 
export targets for iron and manganese 
ores to be achieved by 1960*61 have 
been fixed at 2-0 million tons and 15 
million tons respectively. For other 
ores no export targets have been 
fixed. Efforts are made in each year 
to export maximum quantities possible.

(b) No estimated value can be given 
as the prices of ores fluctuate from 
time to time and vary from grade to 
grade.

AM to Indonesia
3m . Shri Baghnaath Singh: WiU 

the Prime Minister be pleased to state 
what aid has been given up till now 
by the Government of India or Indian 
sources to the flood victims of Indo
nesia?

The Prime Minister and Minister 
of External Affairs (Shri Jawaharial 
Nehru): The Government of India 
donated Rs. 20,000 worth* of textile 
foods in the form of ready-made 
garments etc., as their contribution to 
the relief work for the flood victims in 
Java, Indonesia. The Government of 
India are not aware of any other aid 
havinf been given from any other 
sources in India.

JgevfttaffDM* Geon f̂ts
StBS. Shrl Slddanaajappa: Win the 

Minister of CtowpwrM and ;Iadasfery 
be pleased to «t*te:

(a) what are the decisions taken at 
the meeting of Chairmen of Develop* 
ment Councils held in December, 1958; 
and

(b) how many of the recommenda
tions of the conference have been 
implemented?

The Minister of 
Iniaatry (Shrl Lai Bahadur Shastri):
(a) and (b). A statement is laid on 
the Table. [See Appendix VI, 
annexure No. 123.]

East Vlnay Nagar Quarters
ttt/L Shri N- ft- Monlsamy: Will the 

Minister of .Works,'Boosing and Sup
ply be pleased to state:

(a) whether the same amenities 
have been provided in ‘E* type flats 
of C and D Blocks in East Vinay 
Nagar as provided in the flats of A  
and B blocks in the same locality; and

(b) if not, how long would it take 
to provide all the facilities?

The Minister of Works, Honing and 
Supply (Shri X . C. Beddy): (a) The
difference in amenities provided in the 
Quarters in Laxmibai Nagar (East 
Vinay Nagar) consists of the follow* 
ing:

Iron bars have been provided in 
the windows and ventilators 
in the ground floor flats in all 
the four Blocks. In the first 
floor flats, they have been 
provided only in Block A ’ and 
56 flats of Block ‘B*. Separate 
store rooms have not been 
provided in these flats unlike 
in those in Blocks *C* and 1T 
and in 168 (out of 234) flat* 
in Block V .

(b) Iron bars could not be provided 
at present ia all the 1st floor flats for 
reasons of economy.
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The provision of store-rooms la the 
flits, hiving none at present, is not 
feasible at this stage because of struc
tural difficulty.

winPC : o t  3*- 
im  TOnfaM frf *Ht w rt 

•fir w*n ft? :

(v ) f a #  % yrafcr w  fopr 
ffTTr vrWNt it ait ftwr-
far wrffcpff ^  ^  ^  fa?pff
W>t *r>V*Tcr Sit 3TT <T̂ V $ ;

0*0 r t f  % «rPRPflf *t 
t 5̂  ft* arr ^  | ;

(*r) *ifir tot % trttt (m) *r 
«rr> s r t^ O T v n w

t  ;

(* ) $ #5nir w  w f ft* an* 
wtot | ?

S’Tarfff fwr «TOV*nr-«rf »f*t 
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$ % fast *rr init ?pf 

1
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sw r fi^ r  *nfr *pf fiRFtfr vrvdtsnr
%anp ^pr *nfro uwt | 1

(* )  «w jr^ r w  «fcemr $
*i#*r 1

OeUtaw an Land gelding*
tttf. Shri Maniyangadan: Will the 

Minuter of H w rtiy be pleased to 
fteto:

(a) whether it is a Jact that ft* 
Central Coconut has fn im j

a resolution to the effect that while 
ceiling on land holdings is Imposed aa 
a part of the land reform policy of 
Government, coconut gardens should 
be excluded from the purview of the 
provisions regarding ceiling;,

(b) if so, the reasons stated by the 
committee for these recommendations; 
and

(c) the steps, if any, taken in the 
matter?

The Deputy Minister of Pluming 
(Shri S. N. Mishra): (a) Yes.

(b) The reasons mentioned were 
that it would affect production 
adversely and would speed up the- 
process of fragmentation.

(c) The Resolution of the Com
mittee referred to the provisions in 
the Kerala Agrarian Relations Bill and 
was, therefore, forwarded to the 
Kerala Government for their con
sideration.
Work-Charged Staff of the CJP.WJD.

_ r  Shri Easwara Iyer:
SBCT.j Shri A. JL Gopalan:

[Shri Tangamani:
Will the Minister of Works, Housing 

and Supply be pleased to state:

(a) whether any action has so far 
been taken to prepare a seniority list 
of the work-charged staff of C.P.W.D. 
in accordance with para. 3(C)(i) of the- 
Ministry’s Resolution No. 66/339/57/ 
W.C.E., dated the 21st May, 1958; and

(b) if not, the reasons therefor?
The Minister of Works, »n— »i«y 

and Supply (Shri K. C. Reddy): (a) 
The work has been undertaken.

(b) Does not arise.

Rehabilitation ef Displaced Persons 
near Bajpva VlIlage,Delhl

S B . Shri Ajit Singh Sarhadl: Will 
the Minister of and
Minority Affairs be pleased to state:

(a) whether it is a fact that 142- 
bighas and 4 biswas of land was- 
acquired in Gurmandi near Rajpura



'village, Delhi for rehabilitation of the 
•displaced persona settled there;

(b) whether it is also a fact that 
■sane ‘A’ type quarters were con
structed for rehabilitation of the dis
placed persons;

(c) whether all the quarters 
originally proposed for construction 
■have been constructed; and

(d) if not, the reasons therefor?

The Minister of Sehsbilitation and 
minority Affairs (Shri Mehr Chand 
Khanna): (a) Yes, originally this 
much area was acquired but subse*

• quently on account of a dispute with 
the owners of land the original noti
fication was cancelled and an area of

• only about 68 bighas and 17 biswas 
was acquired.

(b) Yes, 136 ‘A* type tenements 
were built

(c) No.
(d) The land which was actually 

made available was about 6 acres 
which was sufficient only for 136 'A ' 
type tenements. The rest of the area 

:is heavily squatted over.

fjpiTWI W

mw wN : <wr mini
f t  n r  fa :

(V) WT | fc  W  **
’ft *  IHV ^ VTRT
* f̂ TT^r s«ra#%

t o t  ?r «m f?r *ri*ft $ ;

(* )  5T, m m  n
% &r, srT'T'Tr, wnr

arFTVRt ^  ttftt ftr w  ?r*nr-qw
*fc tut armT ;

(n ) % fiR-^R
t  n f I  itt* ftsr TO? *T;
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(<r) vrtr <nw ifnsftv ira#- 
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»rf t  ?
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Celling Fans te Government Qssrtwi

f  Shri Sabiman f l l ew;
Shri J. B. 8 . Bist:

Will the Minister of Works, Hoasing 
aad Sapply be pleased to state:

(a) whether there was any proposal 
to give ceiling fan in each room in 
two roomed Government quarters in 
New <Delhi;

(b) if so, whether such fans have 
been provided in such quarters;

(c) if not, the reasons therefor; and
(d) whether it is a fact that in 

newly constructed three roomed 
quarters, ceiling fans have been pro
vided in each room?

The Minister « f Works, Hoasing aad 
Supply (Shri K. C. Beddy): (a) to (d). 
In two-roomed quarters, only one 
ceiling fan has been provided. Fans 
have been provided in all the rooms 
in three-roomed flats. Electric instal
lations in Government residences are 
provided on the basis of prescribed 
percentages of their cost of building. 
The percentage fixed for two-roomed 
and three-roomed quarters is 12). 
While Oils is sufficient for the provi
sion of three fans in three-roomed 
quarters, it is not so for the prpvision 
of two fans in two-roomed quarters. 
Therefore, only one ten has W en pro
vided in the tiMMRMined quarters.

The question of providing a second 
fan in two-roomed quarters, having 
only one fan, was considered. As t t l

18> ttM  Wrtttmn Jbum m  ip o ,p



total outlay involved was
faund to be large, the proposal has 
been kept in abeyance in view of the 
prevailing financial stringency.

Trade ia Sewing Machine Nate and 
Bolts

XSSI. Shri Aaljtt Singh: Will the 
Minister of Commerce and Industry 
be gleased to state:

(a) whether Government have any 
scheme to improve our trade in 
export ot sewing machine nuts and 
bolts; and

(b) if so, what are the main features 
of the schemes?

The Minister of Commerce and 
Indastry (Shrl Lai Bahadur Shastri):
(a) and (b) Government has been 
taking from time to time a number of 
steps to improve our export of light 
engineering goods which include Sew
ing machines, nuts and bolts. The 
more important measures are set out 
in the statement laid on the Table. 
ISec Appendix VI, annexure No. 124.]

Export of Wine
32SZ. Shri Daljit Slagh: Will the 

Minister of Commerce aad Iadastry
be pleased to state the quantity of 
wine exported during the last three 
years?

The Minister of Commerce and 
Iadastry (Shri Lai Bahadur Shastri):

1956—Export figures of wine were 
not separately recorded 
during this year.

1957—1,582 gallons.
1959—10 gallons.

Maaufeetaie of Clocks aad Watches
3HL Shri Kaateahwar Tantta: Will 

the Minister of Commerce aad ladus* 
hy be pleased to state:

<a) whether it is a fact that watches 
and clocks are being assembled in 
Xadii; and

fb) if so, the clock Factories which 
wet* issued import licences for the

fM fl Written Answers CHAITRA 28j
import of components for such pur
poses?

The Minister of Commerce aad 
Indastry (Shri Lai Bahadur Shastri):
(a) Clocks are manufactured m India, 
but there is yet no assembly or manu
facture of watches in the country

(b) During the licensing period 
October, 1958—March, 1959 licences for 
the import of parts of clocks were 
issued to different firms. List of all 
such licenses are published periodically 
in the weekly bulletin issued by the 
Chief Controller of Imports and 
Exports. ,

Paadara Road Flats
3234. Shri Elayaperumal: Will the 

Minister of Works, Housing »■* Sup
ply be pleased to refer to the reply 
given to Unstarred Question No. 1653 
on the 16th December, 1958 and state:

(a) progress so far made in the ' 
provision of amenities in A ’ Block 
Pandara Road Type Flats; and

(b) whether it is also a fact that 
no wash basins have been provided in 
all the flats of A* Block though these 
flats are in occupation for the last one 
year?

The Minister of Works, Housing aad 
Supply (Shri K. C. Baddy): (a) 
Cement platforms have since been 
provided. The work of changing of 
doors in store rooms is in progress. 
The shifting of wash basins from bath 
rooms to rear verandahs is yet to be 
carried out.

(b) Wash feasins have been pro
vided in 32 flats only. The C.P.W.D. 
have indented for basins for the 
remaining flats. These will be fixed 
on receipt of supply.

Impart of Car Spare Parts

3235. Shri Bam Krishaa Gupta: Will 
the Minister of Cauunerce aad Indus
try be pleased to state:

(a) whether it is a fact that the 
House of Birlas effectively control the 
bdsinass of import of car spare parts; 
and

1881 (SAKA) Written Answers 1204a
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(b )  i f  bo, the value at the foreign 
car spare -parts imported b y  Birlas 
during 1988-89?

The Mlntrtw o f Ceewnerce «ad 
Iedsstry (Shri Lai Rafcadnr Shastri):
(a) and (b). No, Sir. The Hindustan 
Motors, Calcutta are one of the manu
facturers of cars. The import licenses 
issued to all firms including Hindustan 
Motors are published in the weekly 
bulletin issued by the Chief Controller 
of Imports and Exports.

tifW PH rtfW W  <nr w i

W *  to  tw : WT »«TTO 
ihft qns rrr fr  .

(* )  w m w  «rr
fasrir vpt $ finwsr 5*5 w*
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*rm sm rr <Ft Ttar*

*wwr t  7

wcw *T*ft awr Mft
(«f) «V | (* ).

^FTT VRrft ^  ^  t  ^  ^  ^
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Jollimdtir Radio Station
3237. Shri Daljit Singh: Will the 

Minister of Information and Broad
casting be pleased to state:

(a) whether any additional improve
ments have been made in the 
Jullundur Radio Station during the 
year 1958-59; and

(b) if so, the details of the improve
ments made and expenditure interred 
thereon?

The Minister of Information and 
Broadcasting (Dr. Keakar): (a) Yes, 
Sir.

(b ) During the year 1958-59, a 
Drama Control Booth was provided 
at the Jullundur Studios at an esti
mated expenditure of Rs. 11,100 in 
■order to facilitate better production of

feature programmes, plays etc. In 
addition, an expenditure of Rs. 40,47ft 
V*i also incurred during that year on 
the construction of staff quarters at 
the 50 KW MW Transmitter at 
Jullundur.

Seroa and Saiton Refugee 9 « M m

3238. Shri L. Aehaw Singh: Will 
the Minister of RokaMHtaM— <and 
Minority Affairs be pleased to state:

(a; whether the schemes for irriga
tion of land in Serou and Saltan 
refugee colonies in Manipur have been 
finalised; and

(b) if not, when these are likely to 
be finalised?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khaana): (a) and (b). Two schemes 
for providing minor irrigation in 
Scrou and Saiton colonies were 
received from the Chief Commissioner, 
Manipur in February, 1959. The 
scheme for Saiton colony has been 
approved The scheme in respect of 
the Serou colony is still under 
examination

Construction of Rridges in Manipur
3239. Shri L. Adutw Stngk: Will the 

Minister of Rehabilitation and Mino
rity Affairs be. pleased to state:

(a) whether it is a fact that two 
bridges over Khugh and Chakpi rivers 
have been constructed for Serou and 
Saiton refugee colonies in Manipur; 
and

(b) if so, the nature of the bridges, 
whether temporary or permanent?

The Minister of RehaMlltatt— Mai 
Minority Affairs (Shri Mehr Chan* 
K h a im s): (a) Bridge over Chapki
river is under construction whereas 
the bridge over Khuga river Has been 
sanctioned and work is now being 
taken up.

(b) The bridges are permanent on e  
with concrete pilot and R.C.C.-Deck
ing.
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AtwionrtlHnwtng «f Ckrrenuaeat

ttML Shri Harish C k u to  Mathar: 
Will the Minister of Works, Hoosiag 
•aft Sopply be pleased to state:

(a) how many Government build
ings in Delhi and New Delhi are air- 
conditioned at present;

(b) what is the cost incurred on 
the* installation of airconditioning 
plants; and

(c) what is the annual recurring 
cost of air-conditioning?

The Minister of Weeks, Hoosiag aad 
Bap*!? (Shri B. C. Reddy): (a) 5
Government buildings are provided 
wfih ceritxal afr-conBtftamng jJiartts.

(b) Rs. 39,20,147.

(c) Rs. 4,62,855 on annual mainten
ance of the plants.

Propagation of Indian Culture Abroad
SMI. Shri P. C. Boreeah: Will the 

Prime Minister be pleased to state:
(a) whether it is a fact that the 

Government send tape recordings of 
classical, vocal and instrumental 
Indian music to our Missions abroad 
as well as gramophone records for 
propagation of Indian culture; and

(b) if so, the number of tapes and 
records of Tagore songs and folk songs 
of Assam distributed abroad during 
1957 and 1858?

The Prime MhMw aad M aW v el 
External Affairs (Shri Jawaharlal 
Nehru): (a) Ye*. Tape recordings
and graniophone records are sent to 
our Missions abroad generally in res
ponse to specific requests.

(b) We have received only a few 
requests for Assamese folk songs, but 
we have sent 82 records of Tagore 
music to our Missions abroad during 
1957 and 1868.

In addition, we have seat 8 Tagore’s 
songs and the *Natir Puja’ on tapes 
daring this period.

CoaPatttees aader the UaWrjr ef 
Works, Heaalag aad Supply

Sg4& Shri DalJIt Wagfc: Will the 
Mini/ter Works, Henstag aad Sap-
ply pe pleased to state the names of 
the Committees which worked under 
the Ministry of Works, Housing aad 
Suptfly during the first quarter of the 
year 1859?

ThP Minister of) Works, Housing aad 
gepjly (Shri K. C. BeMy): A state
ment is laid on the Table of the 
Hou**-

Statzmznt

Advisory Committee on the 
becortinon dt "important 'Cen
tral Government buildings.

%. The Committee on statues m 
Delhi.

3. The Standing Advisory Com
mittee on the provision of 
general services in Govern
ment colonies in Delhi.

4. Rajghat Samadhi Committee.
5. The Workcharged Establish

ment, C.P.W.D., Ad-hoc Com
mittee, for dealing with cer
tain problems relating to the 
workcharged staff.

6. The Standing Committee of the
National Buildings Organisa
tion.

7. Standing Advisory Committee
on Central Purchase.

8. Accommodation Advisory Com
mittee.

9. The Special Accommodation
Committee Nos. I & II.

j0. The Special Accommodation 
Committees at CalcuttajBom- 
bay.

jl . The Ad hoe Committee on Sub
soil water level

)2. The Landscape Committee.
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Newspaper* to Hbaaehal P n M
/

SMS. Start Daljtt Siagh: WUl the 
Minister of Xafonaattea u d  Broad- 
nartlng be pleased to state:

(a) the total number of newspapers 
published in Himachal Pradesh at 
present; and

(b) the languages in which printed?

Ike Malster of Information aad 
Braadoaattag (Dr. Keakar): (a) Five, 
on Slst December, 1958 (as recorded 
by the Registrar of Newspapers for 
India). '

(b) 3 m Hindi, 1 in English and • 
Hindi and 1 (a school magazine) in 
English, Hindi, Sanskrit and Punjabi

W K - W ft  : WT
wwtw *Nfr *r* prr

:

(v ) w w w pft.
% vprfqv % «n:

ffcN % wwftwri 'tarar
fafircr M  *r*, *frr

(m) *r «i*raf err utt farafar 
«rr f?r f>RRr «w  ’

jvit  «ftr w rw  *NV (w » %w-
m.\ : <5\ iftr («r.\ #.

Promotion of Export of Tea to Itaa 
aad Iraq

3244. Shrl Daljtt Singh: WUl the 
Minister of Commeroe aad Iadastry 
be pleased to state the amount spent 
on propaganda and promotion of ex
port of tea in Iran and Iraq during 
1987-88 and 1988-89?

The MtaWtr of Commerce aad In- 
dastry (Shrl Lai Bahadur Shastri):
The following amounts have been 
spent on propaganda aad promotion of 
export of tea in Iran and Iraq during 
1997-58 and 1988-89:

I9S£5*

. L IRAN :
On Delegation* . 1,297/25 Nil
On Tea publicity . 990/12 733/56

*•*87/37 733/56

II. IRAQ:
On Delegation NO 582/94
OnExfag*fc» . m  1,652/80 
On Tea Publicity Nil 1,033/77

3*89/5*

«nr <nfinn4 
9RT# *w, gwrtt *nwr

! t x w »  * tv

U X «-W  »o y*

lt'OT fen.
PAPERS LAID ON THE TABLE 

A m en d  m xn t 10  T x a  R m m

The Miabtar of raaamwmi (Shri 
Kaaungo): Sir, I beg to lay on the 
Table, under sub-aectLon (S) of sec
tion 49 of the Tea Act, 1883, a copy 
of Notification No. G.SJL 383 dated 
the 28th March, 1988, making certain 
amendments to the T ie Rules, 1884. 
{Placed in Library. See No. LT-1355/ 
8®J.

A m x h b m sn t 10  Cornu Roue
Shrl iM M g w  Sir, I betf to lay on 

the Table, under sub section (S) of 
section 48 of the Cnflu Act, IMS, e
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Committee House

copy of Notification No. G.S.R. 885 
dated the 4th AprU, 1988, making cer
tain te tte r  amendment to the Coffee 
Rules, 1856. (Placed in Library. See 
No. LT-1356/59].

ESTIMATES COMMITTEE 
H anna

Shri B. G. Mehta (Gohilwad): Sir, I 
beg to lay on the Table a copy of the 
Minutes of the sittings of the Esti
mates Committee relating to tfie 
Forty-eighth Report on the Ministry 
of Home Affairs—Scheduled Castes, 
Scheduled Tribes and Other Backward 
Claeses.

Thirty-eighth Report

Shri B. G. Mehta: Sir, I beg to pre
sent the Thirty-eighth Report of the 
Estimates Committee on the Ministry 
ot Transport and Communications (De
partment of Transport)—Eastern 
Slipping Corporation Ltd., Bombay 
and Eastern Shipping Corporation 
(Private) Ltd., Bombay.

11.58 hra.

BU81NE5S ADVISOHY COMMUTES 
Thwty- sbvsnth Report

The Miaieter at Parliamentary 
Affairs (Shri Satya Narayan Siaha):
Sir, I beg to move:

"That this House agrees with 
the Thirty-seventh Report of the 
Business Advisory Committee pre
sented to the House on the 19th 
April, 1988."
Shri Braj Baj Singh (Firozabad): 

Sir, may I submit that the time allot
ted for the discussion of the Frees 
Registrar’s Report la inadequate? Only 
an how  and a half is allotted. It may 
ha increased to 2 hour*.

4 ) f * t  : (W n * ) : 
it *  3r &  * r  1km lit i

Shri B. K. Galkwa* (Nasik): Last 
time two days were allotted tor the 
discussion on. the Report of the Go b * 
missioner for Scheduled Castes and 
Scheduled Tribes but now only • 
hours have been allotted. This time 
will not be sufficient. Only once a 
year we discuss this.

Mr. Speaker: Hon. Members must 
have tabled amendments which I could 
put before the House. Now, it is only 
an oral statement Let us see as and 
when we proceed.

Now, the question is:
“That this House agrees with 

the Thirty-seventh Report of the 
Business Advisory Committee 
presented to the House on the 18th 
April, 1959 w

The motion was adopted.

11.59 hr*.

BUSINESS OF THE HOUSE
Shri Satya Narayan Siaha: With

your permission. Sir, I rise to announce 
that Government Business in this 
H w n for th« vttk  commencing 7(M> 
April will consist ot—■

(1) Further discussion and voting 
on the Demands for Grants 
for the Ministry of Finance.

(2) Submission to the vote of the 
House of the outstanding 
Demands for Grants at 5 pan. 
on 30th April.

(2-A) Consideration and passing 
of the Appropriation No. 1 
Bill, 19S8.

(3) Consideration and passing of 
the Dnance Bill, 1989.

(4) Consideration of motion for 
reference o f the Arms Bi11, 
1868 to a Joint Committee.

Consideration and peering of— 
A t  Indian Lighthouses 
(Amendment) Bill, 1888.
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Ihe Coal Grading Board 

(Repeal) BUI, 1W».
(6) Discussion on a resolution to 

be moved by the Minister of 
Railways to extend the opera
tion of the recommendations 
of the Railway Convention 
Committee, 1854 op to 31st 
March, 1M1.

(7) Discussion on the Report of 
the Commissioner for Sche
duled Castes and Scheduled 
Tribes for the year 1957-58 on 
a motion to be moved by the 
Deputy Minister for Home 
'Affairs. '

(8) Discussion on the purchase cf 
railway sleepers from abroad 
at higher prices and attempts 
that are being made to 
increase indigenous supply to 
be raised by Shn Vidya 
Charan Shukla on 23rd April 
at 4 p.m.

12 hr*.
DEMANDS FOR GRANTS—contd.

M in is t r y  or F in an ce— contd.
Mr. Speaker: The House will now 

resume discussion on the Demands for 
Grants relating to the Ministry of 
Finance. Out of 8 hours allotted for 
these Demands, 5 hours and 40 
minutes now remain.

Shri Asoka Mehta.
Shri Asoka Mehta (Muzaffarpur): 

Mr. Speaker, Sir, we are today, as it
were, in the mid-stream of our Plan
and, therefore, perhaps this is the pro
per occasion when we can look bade 
and forth and decide what lessons we 
have to learn in our planning before 
we settle down to draw up the Third 
Plan. The First Plan and more so, 
(he Second Plan were drawn up on 
certain assumptions and approaches; 
tamo of them may be implicit and 
Msne ot them expUdt and a certain 
■MsUnary was N t up in order to 
carry through the task of economic

developsnegt. It would ha of m m  
advantage, 1 believe, for this House to 
consider how fax these assMmpttMtt 
and approaches need to be reiterated 
or need to be modified in any manner 
and to what extent the machinery that 
we set up is adequate for the task 
that we had in view.

As 1 said, our planning has been 
based upon certain assumptions and 
approaches. Some of them might 
have been explicit and some of them 
implicit Even thoke that are explicit 
may not be wholly understood and 
therefore, accepted by our people as 
a whole. We are probably one of the 
few countries in the world that is 
engaged in this epic effort of bringing 
about a massive transformation ot our 
economy and our social life with the 
willing consent of our people. That 
ours is a democratic transformation 
differentiates us from most countries 
m the world Somewhere it was an 
unconscious process; elsewhere it was 
a process put through by denying the 
people the right to express their views 
and their feel ngs We are probably 
the one great country in the world 
that has deliberately tried to carry 
through this transformation with the 
conscious co-operation and the willing 
consent of the people That is the 
reason why it becomes necessary from 
time to time for this august body to 
s'ft whatever evidence there may be 
before us and make it possible for our 
people tc reach certain conclusions 
and help the process at crystallsation 
of public opinion 1n our country

I believe basically there are two 
patterns of development. One is the 
pattern where the gains are almost 
immediate. These fains, though imme
diate, are, in perspective of time, limit* 
ed There is another pattern of 
development, where the bnmediate 
gains may not be as stable as in the 
first pattern but over a period o t time, 
the transformation would be much 
greater and cuter and ttew tee (he 
end product would be tor More enrich
ing than otherwise.
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A Plan that 1* primarily concerned 
w ife the production of wage food* 
anay be able to eater perhaps more 

' satisfactorily over a abort period of 
time to the need* of the people, but 
at the cost of neglecting to build up 
the very foundation* of economy on 
the basi* of which alone ultimately a 
strong and prosperous edifice of deve
lopment can be erected. If the 
emptiest* is upon the building up of 
that kind of strong foundation, the 
development is capital goods oriented. 
Naturally one tries to reconcile both 
the things. There is no question of 
choosing one and ignoring the other. 
But I believe we would be slurring 
over by trying to create or maintain 
the confusion that exists in certain 
sections of our countrymen even if we 
do not try to clear our minds on this 
subject. Sometimes, when clarity is 
to be sought, certain exaggerated 
emphasis needs to be put. an exagge
rated emphasis that will not be there,
I hope, when they settle down to 
implement our Plan. But the very 
need of clarification sometimes 
demands stating things in a bald 
manner, a baldness, which, I admit, 
need not exist when we come to 
practical considerations.

As I sa d, we have been sometimes 
favouring one pattern, sometimes 
another pattern. We should accept 
the world in which we live today, a 
world which is not very particularly 
friendly world, where peace is fragile. 
We have only a limited time at our 
disposal in which we may so build 
ourselves up that whatever happens 
to the world, we shell be a kind of a 
fortress, a fortress that can protect 
itself, a fortress wherein the people 
may be able to carry through the 
whole process, a self-generating pro
cess of development. Apart from 
economic and social conditions, there 
are these vital political and strategic 
considerations that we should have to 
keep in view. Aa tfte Prime Minister 
once said in a different context, the 
children off revolution are still on these 
benches, w e may perhaps be able to 
put through the transformation which 
nay not be so easy when the children

of revolution are net there. That is 
the reason why I have favoured usu- 
aiif, even at the cost of being mis
understood, a capital goods oriented 
transformation.

/l capital goods oriented trsnsfor- 
jngtion would mean two or three 
things. Firstly, in such a transforma
tion, the pubi c sector has to play a 
vefy  vital part The public setter 
inevitably become* the pace-aetter. 
y Qu cannot have a capital goods 
oriented transformation where you 
leave almost everything to the private 
sector. If it is purely a consumer 
gopds oriented transformation* pediepa 
th«> private sector can be permitted to 
pl*y a more or less decisive role.

• J •

Secondly, it does not 'mean that, if 
jt 'is a capital goods oriented transfor
mation, we are going to neglect the 
production of consumer goods. The 
production of consumer goods has to 
be organised more often, by and 
lafge. in the decentralised sector of 
our own economy which demands a 
tremendous effort at organisation 
Tpat was a bas c approach that we 
had adopted. When the Second Plan 
wfts drawn up we adopted this 
approach but to a considerable extent 
we seem to have forgotten it  I am 
n<?t blaming this side of the House 
of that side of the House. These are 
stfch vital questions that nothing is 
gained by trying to discover scape
goats. Here is an issue on wh:ch a 
massive effort is to be undertaken.

Today, there is talk about develop
ment of co-operatives, of production 
c<?-operatives. The whole basis and 
reasoning behind it is that a tremen
dous organisational effort has to be 
pjit in in order that while the easily 
available resources are channelled in 
tjie direction of building up a capital 
goods base for our economy, the goods 
t0T the people, consumer goods, would 
be available more and more by the 
combined efforts in the decentralised 
sectors of our economy. Are wt 
yftlingt The implications again are 
obvious that the resources the Gov
ernment l* able to mobilise will be*
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channelled up to a point I am not 
saying: ‘wholly’. As I n id  initially, 
I am trying del.berately somewhat to 
exaggerate the picture in order to 
bring out the point that I am making. 
The resources will be channelled to a 
considerable extent to the building up 
of the capital goods base of our eco
nomy while it is through the co
operatives, and the organised and a 
kind of a conscious initiative shown 
by the people that our needs for the 
consumer goods will be met

This demands of us such a focus, 
this demands of us all the acceptance 
of a focus towards our economy and 
our political life. I do not know if 
all of us are willing to accept thâ t 
I would, therefore, suggest that this is 
the main point. Let us decide if we 
feel that we are not capable of that 
Vind of a burden and let us have a 
’Hi rd Plan of an entirely different 
pattern. Then, probably, many of 
the hurdles that we have come across, 
many of the challenging questions that 
we have had to face in the past may 
not be there. But that, we shall be 
doing it at a price. All choices in 
matters of development are choices 
between difficulties, in » sense, bet
ween evils. One ha* tv chutwe «ne 
or the other. This, Sir, is the first 
point that I ^vould like to make.

The second point that I would like 
to make is—which is connected with 
the earlier—that there has been a 
certain rhythm of development all the 
world over. The rhythm of develop
ment left to itself is that the ratio 
between consumer goods industry and 
capital goods industry, the output of 
consumer goods industry and capital 
goods industry, is about O'5 to 5. It 
keeps on changing. The first phase 
of development left to Itself, if you 
look at the history of economic deve
lopment of different countries of the 
world, is Oat the ratio is between, as 
f  said, 0-8  and 8. The* it changes. 
IRien an economy ha* readied a cer
tain stage of developeaent perhaps the 
output of consumer goods industry 
ffn capital goods industry teen s

more or less h m  Them is a farther 
stage of development when the output 
o f capital goods industry is higher 
than that of the consumer goods 
industry. The more roundabout the 
method of production becomes, the 
greater is the possibility for a society 
to be enriched, because it is not so 
much in the sectors of primary and 
secondary production but it is always 
in the tertiary sector of production 
that all kinds of services, all kinds of 
enriching activities of social life are 
developed, whether they ere educa
tional activities, or cultural activities, 
whether they are health services. Tne 
full flowering of the tertiary sector 
ultimately determines the character of 
the society, and the full flowering of 
the tertiary sector is dependent upon 
the extent to which this rhythm has 
been completed.

The essence of planning lies in 
altering the rhythm. Where do you 
alter it? Different countries have tried 
to alter it in different manners. 
Planning is not something which v>as 
discovered in 1927 when the Gosplan 
was set up. It is true that when the 
Gosplan, when the First Five Year 

in lb*» «ovIpl VnitUi was dr*;.?! 
up, a great step forward was taken in 
the techniques of planning. But even 
before that if we study the develop
ment of different countries, whethvir 
it be Japan, whether it be Sweden or 
many other countries, efforts were 
made to alter this rhythm. Here 
again, a conscious—it is a kind of 
corollary to the first point that I n i  
trying to make—understanding of this 
rhythm and the extent of alteration 
that we are going to bring about 
needs to be made. If in future, in 
the next seven years which I think 
are going to be very crucial, very 
vital to this land of ours, we are not 
going to be wofWng at croes purposes, 
let us not be engaged like Penitlope 
weaving the web, which is w ow s In 
the day aad undone In the night St 
would be vary tmtortamate In Ihfc task 
of planning if we are a «et ef
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Than, Sir, there has been a consi
derable resistance to the development 
of steel industry. X dp not know 
what importance we are going to 
attach to steel in the next Plan. It 
should not be done in any kind of an 
ad hoe manner, because we should 
try and carry the informed opinion of 
our country in this matter In our 
country, unfortunately, the relevant 
data .s not available But in a num
ber of countries in the world the 
relevant data has been collected, aid 
it tends to suggest that the steel indus
try is that industry which, if you 
will pardon my using a somewhat 
precise expression which is used in 
this context, has the greatest forward 
lnkage and backward linkage All 
Industries can be so listed together so 
that you find out which industry will 
be able to evoke the maximum 
creative efforts in the area of raw 
materials that are drawn and the area 
of further finished products for which 
the product of the industry concerned 
will become the base Different indus- 
tr es are able to have different effects 
backward and forward effects If we 
list all the industries that are avail
able and assess the impact that tncy 
are likely to make backward on the 
economy, on the production of raw 
materials and on the eneigisallvi cf 
the economy as far as the mobilisation 
of resources needed for the production 
of that particular industry are con
cerned, and its impact upon the out
put of other goods where the materials 
fabricated by the industries will be 
used, then, Sir,—here again, it is 
purely a question of objective analysis 
with no kind of attachment to one or 
the other—steel industry has the 
greatest amount of backward and for
ward l'nkage.

I do not know whether we would 
be interested in developing an indus
try which 1ms the greatest amount of 
backward and forward linkage, if we 
develop it, automatically, inevitably, 
inexorably, we have a responsibility 
to develop large productive efforts 
based upon mutual aid aad dedtated 
work in the decentralised lector In

order that we may be able to balance 
against the diversion of resources to 
things which may energise the eco
nomy but whose ultimate effect will 
be felt and will be enjoyed only after 
a long period of time.

Sir, I would Ike to say something, 
about our machinery of planning. One 
of the great things in our country is 
that through planning we have been 
able to create a sense of national 
solidarity. In our country planning 
has been one of the instruments 
whereby the fissiparous tendencies 
have been brought to a halt And, 
somehow or other, in the context of 
the Plan we are all Indians first and 
Ind ans last But there is the danger 
ot thts kind of a tendency being car
ried to such an extent that our plan
ning itself becomes defective. Only 
the other way we heard a consider
able amount of criticism We have 
been hearing these criticisms about 
different reg ons feeling they are 
being neglected I mink this kind of 
feeling, if it remains ill informed, if 
it develops into some kind of griev
ances wh ch are to be nurtured, will 
be fatal to the development of our 
country and to the stability of our 
nation

The Minister* are in a better posi
tion to say than I can, but from what 
little I know I have a feeling that in 
the country as e whole, particularly 
in the States, there is such a depen
dence, there is such a kind of disturb
ing dependence upon the Planning 
Commission that initiative is practi
cally drying up there. One might say 
we are in the danger of suffering from 
apoplexy at the Centre and anaemia 
at the extremities. If this danger is 
to be averted, and it needs to be 
averted, the machinery of planning 
needs to be revised.

Only recently, I am sure the 
Minister has seen, two very valuable 
studies have been brought out by the 
National Council ot Applied economic 
Research. The National Council of 
Applied Economic Research is an 
independent non-oAdal organisations
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which hastbeen set up with luge 
jmoutcM made available by the Ford 
foundation as well aa through other 
.sources. It is manned by same of the 
most competent men in our country. 
.Dr. Lokanathan, who was formerly the 
.Director General of the ECAFE, is 
how the Director General of this orga
nisation. On the Board of its Gov

ernors there are men like Shri C. D. 
Deshmukh, Dr. John Mathai, Shri V. 
T. Krishnamachari and other distin
guished men of our country. Ibis 
organisation with its significant resour
ces in expertise, both national and 
International, with adequate resources, 
l>a« been carrying on for State after 
'State, at the request of the State 
concerned, what are known as the 
techno-economic surveys. Two sur
veys are here: the techno-economic 
survey of Bihar and the techno-econo- 
•jnic survey of Madhya Pradesh. It 
is an effort to ,flnd out by bringing 
together technicians, economists and 
■other people, by studying, not the 
overall picture from Delhi as it needs 
to be studied for certain purposes, but 
by looking at the districts and region" 
■and finding out what are the possibili
ties and what needs to be done, today 
the danger of our planning, particu
larly our State plans, becoming more 
or less need based is there. It is easy 
to draw plans saying that these are 
■our needs, our people are hungry, our 
people want employment, more food 
and we want more industries. This is 
■not planning. This is merely an 
expression of desire. There is not 
■enough understanding behind it  The 
need-based planning has to be replac
ed to a great extent by planning based 
-on clear understanding of the resour
ces—resources-based planning. I am 
-working on a Central Wage Board 
The Government have asked us to 
consider—when we draw up the wage<* 
o f the workers we have to consider— 
the need-based requirements of tho 
-workers and also the capacity of the 
industry to pay. But no structure of 
wages or no rational structure of 
-wages can ever be created unless we 
are ib h  to reconcile the need-baaed

expectations of the workers with (he 
capacity of the industry to pay. Like
wise, S.r, in any planning ft is neces
sary for the people, at Mat those who 
are gping to be the leaden af public 
opinion in our States, to reconcile and 
understand and bring to a common 
focus the need-baaed aspect of plan
ning with the resource-based under
standing of planning. That does not 
exist today. It needs to be done.

Take, for instance, Madhya Pradesh. 
As the techno-economic survey says, 
in Madhya Pradesh there are large 
forests. Almost a third of the State 
is under forests of one kind or the 
other. One-fourth of the total forests 
wealth in India lies in that State But 
how strong is the forest administra
tion there’  What is being done te 
see that the forest wealth of the State 
which probably is one of its rare 
resources is really fully being utilised?

Talking of Madhya Pradesh once 
more, the survey has come to the con
clusion that the real problem in 
Madhya Pradesh that is preventing 
today the agricultural development is 
the erosion of the soil. Erosion of the 
soil is the biggest problem. 'A s in 
Madras, it :s the provision of water 
which is the biggest problem, different 
States and different areas and different 
regions of the country have different 
problems. What is being done in 
Madhya Pradesh to fight this erosion? 
To what extent the administrative 
machinery has been geared up? If 
we are looking at this problem only 
in an all-India way, many of those 
local discrepancies tend to escape our 
attention

In this report, for instance, Bihar 
has been discussed. It has been shown 
that different approaches will be 
necessary for the three parts of 
B'har—North Bihar. South Bihar and 
Chota Nagpur. I do not want to go 
into the details ot H. But X beikve 
that if this kind o f understanding is 
to be brought, a w n -cttS d  organi
sation of this typo may he able' to
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indicate only the direction*, but fur
ther detailed work xteedi to be done.
I suggest that two change* are neees* 
may. Every State must have its 
planning council, and a group of men, 
technically and otherwiae trained, 
must be made available to see that 
this planning becomes and has its 
base there.

Secondly, some kind of expert 
assistance will have to be made avail
able by the Planning Commission. It 
should not be as if the Planning 
Commission merely deals only with 
one side—that the Planning Commis
sion provides all the expertise at the 
Centre and the States are left more 
or less to fend for themselves. 1 had 
long discussions with those Indian 
and foreign experts who were entrust
ed by the Governments of different 
States to draw up techno-economic 
surveys, and their conclusion is that 
even the relevent data are not being 
collected. The statistical material that 
is available in the States is so inade
quate. The statistical material that is 
being collected in the States is so 
routinised that it is almost impossible 
for anyone there to make any signi
ficant suggestions to the Planning 
Commission at the Centre. What is 
necessary is to collect the right kind 
of data, to process them and to under
stand them and analyse them and then 
to formulate plans and projects.

The techno-economic surveys have 
again shown and the techno-economic 
surveys—as I am sure the Minister 
knows—are a part of the recognised 
technique of planning in many coun
tries of the world. These techno- 
economic surveys have shown that in 
different districts or in different small 
regions, there is one particular thing— 
what you may call, the bottleneck. If 
that bottleneck is removed there, 
development begins to move. All over 
India, the same thing does not act as a 
preventive or as a bottleneck. It is 
not the same kind of dam that doses 
up or blocks the outrush of the 
energies of the people Somewhere 
It may be the necessity of more roads. 
Saewhere it may be the necessity ot

water. Somewhere else it may be 
necessary to see that there is a cer
tain amount of counter-erosion work. 
Elsewhere it may be something else. 
Everywhere the precise bottleneck 
needs to be discovered. Hie State 
Governments are not in a position— 
the Planning Commission has not tried 
to equip the State Governments—Jto 
see that the bottlenecks are discovered 
and are set right If in spite of all 
the things that we are doing, when the 
feeling is that we tend to succeed only 
where the national or the Union Gov
ernment is responsible—that is, our 
large plans and our large projects are 
successful—and that we seem to stum
ble where smaller things are taken in 
hand, it is because the whole machin
ery is such that we have not provided 
the necessary counterpoise.

Another point that I would like to 
make within the two or three minutes 
that may be still at my disposal is that 
addit'onal resources—by resources I 
do not mean just money but resources 
in men also—have to be made avail
able to see that the administration is 
geared up. Take Madhya Pradesh. 
Madhya Pradesh is a State which has 
been brought together from a large 
number ot other areas or States where 
even earlier perhaps the administra
tion levels were somewhat low. The 
aptitude of the administration is not 
equal to the task of development We 
want to remove regional disparities. 
There are some States which are for
tunate in having a very highly deve
loped administration with a high 
absorpt on capacity. The Madras Gov
ernment, for instance, can probably 
utilise in three years the resources 
that are made available for five yean. 
It has a remarkable absorption capa
city. Madhya Pradesh, on the other 
hand, cannot utilise over a period of 
five years even the resources made 
available to it for three years.

Now, these divergent administrative 
capacities have got to be brought at - 
a par. I do not know what attention 
is being paid m our machinery of
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planning to aee that the administra
tive capacities ot our different States 
are brought up to a common tarel.

In the limited time at my disposal 
I can only indicate, as I have done, 
certain areas and aspects to which 
attention needs to be given. A crys
tallisation ot opinion is necessary and 
also a willingness to revise our 
machinery in the light of the expe
riences we have encountered. If we 
do not do that, if we get on and go 
ahead as we have been going, then it 
will appear that we are getting into 
a rut, and planning and rut cannot go 
together. We are constantly to be 
prepared and vigilant and to see 
forward and backward and see where 
any changes are to be made, because, 
as I said, we are pioneers in under
taking a democratic development, and 
so the results of our enquiries have 
got to be made available to the people 
so that they become part and parcel 
of the organised public opinion in the 
country.

Shri P. C. Borooah (Sibsagar): 
Coming as I do from this side of the 
House, I rise to support the Demands 
ot the Ministry at Finance. In doing 
so, 1 haw to make * few observations. 
Those observations would make it 
clear that I am not an expert nor I 
am one who has vast ideas about 
finance. My observations are purely 
from the point of view of the layman.

We are going the way of socialism 
and we are going to establish a 
socialistic State in the country. In 
doing so, we have adopted a policy 
of mixed economy and we have also 
allowed the public and the private 
sectors, both, to function. While the 
public sector will work for the com
mon good, of increasing the national 
wealth, the private sector will work 
for private gain. We cannot expect 
that the private sector will be entirely 
woridng tor the social gains. As such, 
there wfll appear little bit of differ
ence k  the working of the public and 
the private sectors, and one may 
appear contradictory to the otter.

Therefore, we have to admixture these 
differences, by adopting an fa tagrated 
direct and indirect taxation policy 
and by which we have been able ft» 
tone down the differences between the 
public sector end the private sector. 
We shall have to be cautions aboiit 
the future, because we shall not be 
able to depend much on direct taxa
tion, because direct taxation is the 
means of raising funds of a capitalist 
country.

Much has been said about evasion. 
I admit that there is evasion, but 
not to the extent it is said. It ha» 
come to such a pass, as If we all 
people ar« dishonest and whoever 
pays tax is either a tax-dodger or a 
tax-evader. But we are forget ab
solutely that only a few lakhs of our 
40 crores of people pay all the direct 
taxes the country has introduced. 
Of course there are some dishonest 
persons; one is enough to discredit 
one thousand. There is also some eva
sion which comes out of the rigours of 
heavy taxation. For example, if a man 
makes a profit of Rs. 1 lakh, he shall 
have to pay to the extent of Rs. 55,000 
as income-tax; but, if he forms a 
partnership, the tax will come down 
to Rs. 16,000 and Otece is no bar in 
law to take a new bom baby as a 
partner. What would you call it—eva
sion or human ingenuity? Many peo
ple are naturally able to evade taxes 
because of our tax structure and the 
procedure that we have adopted.

Our tax structures are very compli
cated and complex and as such, it has 
got loopholes for tax evasion. In to
day’s Statesman, a news published to 
the effect that the income-tax Act is 
going to be simplified, and a new Bill 
is coming up “before the House very 
soon. That is very good. I hope no 
more complications will find place 
there and the income-tax Act will be 
made simple and easy. In the present 
Act, we find that there are diflenni 
rates at taxation and also different 
categories af m esses lflc« maraed 
man, unmarried man. father of ana
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child, father ot two children, com
panies, associations, partnerships and 
so on. These make the matter com
plicated and difficult to understand 
by the common people. As such, may 
1 request the hon. Finance Minister to 
consider if it will be possible to have 
only two categories of assessees viz.— 
individuals and companies there be 
two different rates, one for the com
panies and the other for individuals. 
If partnerships are assessed at the 
rate applicable to companies or indi
viduals, I am sure quite a lot of 
money will be found.

We find that the exemption limits 
o f Rs. 3,000 in the case of income-tax 
and Rs. 50,000 for estate duty are 
still there. We thought some conside
ration would be given to this mat
ter of exemption limit this year, be
cause there was resentment expressed 
from many sides of the House and 
the country. Income of Rs. 3,000 or 
Rs. 250 per month is nothing in to
day's cost structure and expenditure. 
Such people may be called very well 
'have-nots’. We do not want to have 
socialism of ‘have-nots*. We do not 
want to socialise our poverty, but we 
want to socialise our wealth; we want 
our socialism to be of ‘haves’. As such, 
I would request the hon. Finance 
Minister even now to raise the exemp
tion limit from Rs. 3000 to Rs. 4,200 
for income-tax on individuals and 
from Rs. 50,000 to Rs. 1 lakh in the 
case of estate duty.

Regarding taxation on companies, 
formerly companies were paying 20 
per cent corporation tax and 31.5 per 
cent income-tax and behalf of the 
shareholders; ie . this 31.5 per 
cent was refunded to the share
holders afterwards. But in the present 
proposal, it has been reduced to 25 
per cent in place of 31*5 per cent and 
made non -refundable. In the former 
eaue, the company had to pay on be
half of the shareholders. But in the 
proposed scheme, it has been made 
to be paid by the company itself. That 
means, the incidence of taxation on 
the company comes to 45 per cent, 
while it was only 20 per cent form
erly. The Finance Minister hat said

and might say now that the same 
has been compensated by the with
drawal of the wealth tax and the 
excess dividend tax. But all the com
panies are not making excess divi
dends and all companies do not fall 
within the purview of the wealth tax 
Act; most of the companies are outside 
these taxation measures. So, most of 
the companies will not be able to 
take advantage of this compensation 
and they will be paying 45 per cent 
tax which is non-refundable. It will 
be hard on the companies. This point 
should also be considered by the 
Finance Minister.

We want money for financing our 
plans and for that purpose we are 
going round the world for loans. But 
we know that there is still a lot of 
money which may be called hoarded 
or concealed. Some years ago, Shri 
Tyagi introduced a disclosure scheme. 
We hope and wish that the said 
scheme is again introduced and ano
ther target date is fixed by which 
concealed wealth may be disclosed, 
with a bait that there will be no 
penalty if the money disclosed, 
is deposited in NSC or Government 
securities. This suggestion may also 
be considered by the Finance Minister.

About the excess profit tax deposit 
scheme, it was there in the Finance 
Bill of 1952. This may also be intro
duced again. The tax may be realised 
as a deposit refundable with interest 
after a period of 10 or 15 years. 
Bonds may be issued for this purpose, 
which may be made negotiable, but 
encashable only after the expiry of 
the period. This may bring quite a lot 
of money for financing our plans.

Coining to fiscal measures, I do not 
want to traverse all the points; I will 
restrict myself to only one industry, 
tri&, tea Industry. We all know the 
position of this industry in the coun
try and what great part it plays in 
framing the economic life of the coun
try. U has earned Rs. 137*4 crores of 
foreign exchange last year. It pays 
taxes to the extent of Rs. 120 crores 
to Rs. 140 crores in the shape of in-
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come-tax, agricultural tax, corpora- 
tion tax, etc. It employ* more than 
a million and a quarter of our people 
and pays some Rs. 80 crons to Ba. 88 
crores in the shape of excise duty, 
export duty, Assam carriage tax and 
West Bengal entry tax. It pays some 
Rs. 5 crores to the country’s trans
port services including the railways. 
The Indian plywood industry is en
tirely dependent upon the Indian tea 
industry. About 100,000 tons of ferti
lizers produced in the country are 
being consumed by this industry. As 
such, this industry plays a great role 
m the economic life of our country.

It may be argued that we have pro
duced more tea, we have exported 
mpre and we have earned more foreign 
exchange, and so there is no problem 
for the tea industry, specially when 
some relief has been given to com
mon tea But it will be a very wrong 
and dangerous thing if we depend 
totally on these temporary results. 
Although we did very well in 1868 
compared to previous year, if we 
make an examination of the whole 
thing and compare it with 1856, we 
will find that we are far behind. We 
had a production of 711 million lbs. 
of tea in 1858 but exported only 507 
million lbs, whereas in 1956 we pro
duced only 680 million lbs. but ex
ported 523 million lbs. That is to say, 
we exported 16 million lbs. more in 
1956.

Similarly, in regard to the share of 
foreign exchange earned, we made an 
earning to the extent of Rs. 187*4 
crores in 1958, but in 1956 we made an 
earning of Rs. 142 and odd crores.

Again, so far as the price of ex
ported tea is concerned, it fetched 
Rs. 2-70 nP in 1958, whereas it fetched 
Rs. 8*78 nP. in 1886.

So, in the natter of carings and in 
the matter of price or in the matter 
of export we are far behind compared 
to 2888. And aU these losses have 
been borne by the tea industry itself.

In last year, when there was a fall 
in the price of wam an tea, Gov

ernment gave soma relief In excise 
duty and. export duty. But that was 
very inadequate. At that ttaa tbe 
hon. Minister of Qvil Expenditure 
stated that the Government would 
lose thereby to the extent of XU. 148 
crores as a result of the relief grant
ed, but that has not come true. It is 
not that we lost anything, but we 
made a profit of Rs. 1 *80 crores in the 
excise duties.

So, although there was an overall 
fall in the export business of toe 
country tea has done better, and that 
at the cost of the producers, some of 
whom have already collapsed and 
more are following suit.

For aU these troubles of tea indus
try I say, with all respect, that the 
Finance Ministry is responsible; be
cause, these fiscal measures on tea 
have hit the price of tea very hard. 
For example, a lb. of tea manufac
tured in a factory in Assam costs, on 
an average, Rs. 1*75 nP. As soon as 
it moves out of the factory, 12 nP 
excise duty has to be paid on it. And 
as soon as it begins to travel by road, 
rail or river in Assam, 6*25 nP is paid 
to the Assam Government as carriage 
tax. As soon as it enters the West 
Bengal port, we have to pay "to the 
West Bengal Government a duty of 
6-25 nP as West Bengal entry tax. As 
soon as it leaves the port, we have to 
pay 26 nP—a duty of 24 nP is now 
proposed-—as export duty. A  fiscal 
duty of 50 nP on a small unit liW» 
an lb., for a commodity whose volume 
exceed* several hundred million lbs., 
is a very rare thing.

While our tea at the Indian port 
costs Rs. 2'25 nP. per lb , African tea 
readies the London market at 
Rs. 1*50 nP. As a result of this, the 
Indian common tea is priced out o f the 
ever seas market and some at the 
produoers have doaad down and 
others are following suit So X submit 
that those fiscal meesures am tan 
should go. This m y  aound a hit too 
much, but I say if we remove those
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duties, the Indian tea will be able to 
compete with any taa in the world 
Secondly, at the time of introduction 
of thi« duty, government gave an as
surance that these duties will be 
withdrawn when necessary, I say the 
necessity has now come and all these 
duties should go lock, stock and 
barrel.

Then again, the Plantation Enquiry 
Committee in their voluminous report 
have also recommended that the du
ties should not be there in the inte
rests of the industry. In this way, if 
we withdraw these duties, I do not 
think we will lose much. On the other 
hand, we will be able to help this tea 
industry to rule high in the world and 
to earn for us foreign exchange and 
to benefit us. This will enable the in
dustrialists to make more profit, and 
from the profit Government will be 
able to earn more Income-tax, more 
agricultural tax and more corpora
tion tax. This way the Government 
will be compensated of the loss sus
tained in Excise and Export duties. So 
it is high time that the fiscal measures 
imposed on tea are considered afresh, 
sympathetically.

Next, I would like to say thaf there 
should not be any impediment im
posed on remittances of tea money 
or tea dividends to the shareholders 
or recipients in England; because, the 
British tea industrialists are not only 
our very good producers, but they are 
also our very good customers. We 
should not fail out with them but be 
friendly with them and invite them, 
for working for the good of the in
dustry and thereby for the good of 
the country. I may be permitted to 
say that India got independence, but 
Indian taa has not Tea is still a Bri
tish subject, becauae SO per cent of 
Indian tea sti!) finds market in Eng
land. So, if  we estrange theso, we 
will be losing our business very bedly, 
audit will go against in the earning 
qt  foreign Exchange or making this 
inoome from the tea industry.

With these words, Sir I humbly 
submit that Government will be 
pleased to see that some of these 
fiscal measures are withdrawn, and the 
other suggestions made by me may be- 
sympathetically considered.

Mr. Speaker: Shri Heda.
Shri Damaai (Jalore), Sir, I war. 

out.
Mr. Speaker: Therefore, he is out
Shri Damani: I must be given a. 

chance.
Mr. Speaker: I won’t give him *  

chance. How can any Member say,. 
“1 must be given a chance” ?

Shri Damani: I request that I may 
be given a chance.

Mr. Speaker: That is all right No
body can say, ‘1  must be given m. 
chance". I tried to call him, becauae 
he belongs to the industry. Let him- 
wait Yes, Mr. Heda.

Shri Heda (Nizamabad): There has- 
been a good deal of talk about thif 
deficit finance and therefore first o f' 
all I would like to refer to this as
pect. Yesterday Shri Khadilkar also- 
referred to it  I think not only he, but 
most of us are suffering from our old 
knowledge and ideas of economic 
theories. The economic theories that: 
we have read in the books which were 
prescribed, and which unfortunately 
are still prescribed, are enough old* 
and I think they have no bearing on< 
the economic trends that are availa
ble in our country at the moment

Generally, the impression is that at- 
soon as A w e is deficit finance, in
flation takes place and prices rise. 
And whenever there is • little rise in* 
prices here and there, immediately 
one thinks that inflation has taken* 
place because of deficit financing and) 
the whole blame is laid at the door 
of the measures taken to adopt thie- 
deficit financing. But it is not so.

la  the first place, let me lay strew: 
on a point, namely Oat deficit flnanc— 
lng in the circumstances is inevitable.-
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SVen Shri Khadilkar yesterday re
ferred to some articles by Mr. Averall 
Bjtmman, former Governor of New 
?oric, and he pointedly desired that 
the Finance Minister should take note 
of three words used by Mr. Harriman. 
Those words were "the tempo, the 
•momentum and the altitude” . If Shri 
Khadilkar is really sincere and wants 
the Government and the country to 

‘take note of these words, it only meant 
“that we have to maintain the tempo 
and the momentum of our develop
ment. Therefore even if there are 
little consequences here or there in 

'the shape of rise in prices, we should 
not mind it; rather we have to bear 
-with it.

He has further stated that "we have 
resorted to deficit financing which it 
now going to make inroads in the life 

•of ordinary citizens at every point.” 
Afterwards he referred to taxation to 
-which I will come later on. So far as 
the inflationary tendencies are con- 

-cerned—I do not say that there are 
no tendencies at all—there are two or 
three aspects. Though from one point 
they are very minor aspects. I think, 
they are quite important and there
fore I would like to bring them to the 
notice of this House. One aspect of 
"this inflationary tendency or the results 
<A this deficit financing that we have 
to  take up is that the country in which 
we are living is not a developed or 
industrialised country. Therefore the 
'theories that we apply to the indus
trialised countries would not apply to 
the developing countries. Ours is a 
■developing country and therefore defi- 
■eit financing will not have those ad
verse effects which in the industrialis
ed countries it woiild have because 
there is no matching increase In the 
-production and in the consumption. 
'This point was very well brought out 
by Mr. Jacobson, an international 
^authority, fie had pointed out that 
ftate disinflationary meatures taken 
in  industrially advanced countries to 
-ctnfe investment and discourage ex- 
■ew demand for goods caused by over
employment will iH w it under-deve- 
loped countries tike India. This does 
not, however, mttn that there U fib

need for monetary discipline In these 
countries. So, the international autho
rities on economics, who have interest- 
ed'y been watching the economic 
developments in our country, 1 cm 
quite sure are justifying the extent to 
which we have adopted deficit financ
ing and the inflationary tendencies that 
ire found here or there are being 
curbed by the other effects.

In the same way there Is another 
aspect which we should take note of. 
In the economy of an under-develop
ed country, as India is, where mate
rial and manpower resources are 
available for fuller utilisation, the risk 
of inflation can be warded off quite 
easily by acceptance of specified con
ditions. The programme of investment 
ought to be related to fixed criteria 
of additional income per unit of 
investment and investment must 
be directed towards productive 
projects. The anticipated production 
must be evenly balanced between dif
ferent types of industries, making 
adequate provision for consumer goods 
to absorb the additional purchasing 
power. Because, in a democracy, 
planned expansion of production In 
successive periods would be impracti
cable unless there is a corresponding 
rise in consumption. This consump
tion would sustain the deficit financing 
and thereby the tendency of inflation 
would be warded off Where we have 
found that consumption was not able 
to match the increased production 
there production has suffered. Take 
the case of textiles. Take the cate of 
cement or at one time sugar. This 
year, of course, sugar production is 
less and therefore that problem it not 
there. But in the case of cement the 
problem is there that our production 
has gone a little beyond and consump
tion is not matching produc
tion. Therefore a circle of unemploy
ment would start and that would re
tard the growth of economic deve
lopment. Therefore my point It that 
by the adoption of deficit flnandnf 
which is adopted for Industrie* which 
would develop and which wooU pro
duce the articles which wffl be
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consumed to the fullest extent there 
will be no inflationary tendencies, 
rather there will be increased pro
duction, increase consumption and 
«  new circle ot plenty and pros
perity would start.

Another point that is generally made 
Is about savings. II we have to deve
lop a country we have to develop it 
by one ot these thre4 main measures, 
that is, taxation, deficit financing or 
savings. So far as savings are con* 
earned, we have been told by the 
much respected body, the Estimates 
Committee, that savings should be 
made compulsory. So far as savings 
at the higher level are concerned, it 
may be made compulsory. That is 
quite understandable. That would 
rather help in the expansion of the 
development programme. But whe
ther savings at the lower level can 
be compelled or not in a democratic 
country like ours is also a point to be 
considered. Besides this point from 
which compulsion may become impos
sible or impracticable, I would like 
to bring to the notice of this House 
this aspect that in the lower strata 
our effort should be that the people 
consume as much as they earn. They 
need not compulsorily save. The point 
is that consumption is in the increased 
use of facilities like better food, better 
clothing, educational or health ameni
ties, travel and all that If we phase 
their consumption in such a way by 
which we create a further employ
ment, further production is necessary, 
and consumption grows. If consump
tion grows more production becomes 
necessary. More production gives fur
ther employment and that is why 
whenever the crops fail—it is our 
experience—the farmer gets less money 
and he can spend less. Therefore a 
sort of unemployment is created. 
Everybody gets less employment and 
less business, less trade, less profits. 
Everybody gutter*. Therefore if there 
is greater consumption—in fact, we 
should give an impetus to consumption 
•t the lower level—there will be 
greater production. Therefore this 
compulsion for small savings from this 
fugle, I think, would not be so desira
ble.

Another point in this regar^ that w« 
have to keep in mind is that if the 
money created by deficit ftn«n|,int  is 
spent over different areas and different 
categories of industries, then the 
spread of the money is such that infla
tionary tendencies would not be felt 
For example, if we dump Bs. 1M 
crores or Rs. 115 enures in one «m»ll 
area all of a sudden, so many revolu
tionary changes take place. Prices of 
everything, labour, milk, vegetables, 
food and everything go with such 
rapidity that the whole economy is 
disturbed. But if this Rs. 115 crores 
is spread over different categories of 
industries and different parts of the 
country, the effects everywhere will 
be felt very negligibly. Therefore if 
we plan in such a way that whatever 
deficit financing we have to adopt we 
adopt and spread it all over the coun- 
try and in different types of indus» 
tries and thereby we find that these 
inflationary tendencies are not there.
18 hrs.

So far as taxation is concerned, there 
are two points for it  One point if 
that we are not collecting the taxes 
that we should collect To so 
many Members have referred. Some 
have gone to the extent of saying that 
the relationship between the tax col
lector and those from whom we are 
collecting the tax is not good; rather, 
it is at worst I think it is not so. 
There is a marked improvement in 
recent months. There was- a time 
when an Income-tax officer and an 
assessee were not able to talk, to 
each other as man to man. They were 
rather at different ends and at each 
others throats. But today, it is no* 
so. A little change has come and there 
is better treatment given to the asses* 
sees.

But If one goes to an Income-tax 
office or such other offices, he will 
find that even now much is lacking in 
the treatment. When I plead for 
better treatment I do not mean that 
we should go by their words or ex
planation or by their statement We 
need not But that does not mean 
that without having verified this way 
or that simply because one is in a 
position to offend, m e caa offend a

86 L.&D.—4.
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person by saying that all the m w m t 
evade taxes and therefore everybody 
who comes there, he does not come 
with a clean hand or something like 
that Many a time, more strong word* 
are used. Use of strong words is not 
necessary though we should be quite 
careful and watchful to see that no tax 
is evaded. What I plead is only better 
treatment so far as making arrange
ments for seating or hearing is con
cerned. Hundreds of people are asked 
to come at 10 o’clock on a particular 
day. They have to stand there for the 
whole day, sometimes, the next day 
and another day and another day. 
Their turn does not crane. Instead of 
this way of harassing, we can ask 
them to come at different hours. We 
can break the day into two or three 
parts and some may be asked to come 
m the morning and some in the after
noon We can systematise tint way. 
I am quite sure, if this is dpne, it will 
have its wholesome effect and we can. 
have better results so far as tax col
lection is concerned.

By the various measures that we 
took in the shape of Wealth tax, or 
Gifts tax or Estate duty and so many 
other taxes, the system is so scientific 
that loopholes are being plugged dfcy 
by day Still, there may be some 
loopholes. But, I am quite sure that 
tile major loopholes are being plugged 
and whatever small loopholes are 
there, they would be plugged. That 
may be a sort of routine matter. From 
this point of view, we should give 
credit to our former Finance Minister, 
Shri T. T  Knshnamachari for having 
adopted a system which is more scien
tific and which is more thorough than 
any other system in the country I 
mean the bringing of all these taxa
tions. one tax helping in the non-eva- 
sion in the other tax. For example, 
take the wealth tax. We may collect 
wealth tax to some extent or other. 
That is Immaterial. It will help us 
to find out evasion in Income-tax and 
other taxes. This system of taxation 
1s helpful and the country has bene
fited.

There ia another feeling that there 
Is excess of expenditure. T need not

seter to it. Many Members have re
ferred to it. I think the Government, 
particularly the Finance Minister has 
taken this matter very seriously. 8o> 
far as taxation measures are concern
ed, one problem was referred to sine* 
yesterday and X would like to refer 
to tiie same problem: khandsari. Xt 
was said that khandsari is an indus
try of cottage type and therefore, by 
taxing it, we are taxing the poor peo
ple, the small men who have got poor 
wherewithal to earn. It has been 
made very clear that the cottage type 
or village type cf industry of khandr 
san is not at all taxed It does not 
come under the purview of the tax at 
all For the extraction of juice, if 
power »  used, even then, that indus
try dpes not come within the purview 
of the tax Only where the jaggery 
or near about jaggery changes itself 
into crystals or sugar, if that is done 
mechanically or by using some power 
and modem methods, that khandsari 
alone, which is not a small unit, for 
which more than Rs 5 lakhs invest
ment is necessary in machines and in 
buildings Rs 60,000 to Rs. 1 lakh 
would be required, is being taxed

Apart from that, there is a big fac
tory, technologically developed; there 
is another factory which is not tech
nologically developed. I am not itt 
favour of senn-developed factories 
being allowed to continue as in the 
case of oil industry we have been 
doing that Even then, there ia 
another aspect so far as this matter ia 
concerned. In khandsari, the total 
quantum of production of sugar from 
the same quantity of cane is fhr leas 
than in the sugar factory. It is so much 
less that it is about SO to 60 per cent 
The extraction of juice is from 10 to 
80 per cent and from the juice, extrac
tion of sugar is about 55 to 60 per cent 
If we look into their accounts, it may 
be possible that sugar extraction may 
be to the extent of about T5 per cent. 
If we take both these things into ac
count, we will find that the nation 
is losing particularly when (he sugar 
production is less. Khandsari unit aa
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against the sugar factory need not be 
encouraged. Therefore, I have got a 
suggestion. The suggestion is that a 
khandsari unit which is not placed in 
the purview of a sugar factory may 
not be taxed and a khandsaxi unit 
which is started in the purview of 
sugar industry may be taxed. Be
cause, in an area where there are no 
sugar factories, a fanner may be en
couraged to grow sugarcane and earn 
a little more and produce extra sugar. 
In a sugar factory area, the same 
sugarcane which would have been 
utilised in a sugar factory, if it goes 
to a khandsarl unit, the result will be 
that the total production of sugar 
would be far less. From this print 
of view also, we have to lode at this 
question. Therefore, I think that this 
plea that a smaller man has been 
taxed more and the bigger man has 
been let off is not correct

He has given another example and 
that was about road transport. 
As I stated earlier, I am of 
opinion that at the higher level, 
we may make a certain type of sav
ings compulsory, as we are making 
a certain type of savings compulsory 
or automatic because of the system of 
reserve fund or depreciation fund. I 
think that even in the private road 
transport, if we evolve a system by 
which one who is in charge of one or 
two trucks and carries on his own 
business, is asked to save a certain 
amount and thereby expand his busi
ness, I think the country will benefit 
thereby. Instead of that, what is hap
pening today is, whatever profits are 
made, they are spent and expansion 
of the business does not take place.

The last point that I would take up 
is, many a time, the private sector and 
the public sector are compared with 
each other and they are 1
thiqjc this discussion is unnecessary. 
Moreover, it is beside the point. They 
are not in competition with each other. 
In fact, w£ are having the public sec
tor only where the private sector is 
not aide to come oar should not come. 
Therefor*, then is no direct compe

tition. Another factor is that there 
is no area in which the public sector 
alone or the private sector alone will 
work. They have to work in
hand.

Take the case of the steel industry. 
Now it is in the public sector. The 
public sector has started it. Produc
tion is coming up. Although we will 
not be able to reach self-sufficiency in 
this respect, this will encourage the 
setting up of small engineering units 
and there will be more production and 
more employment Both private sector 
and public sector should work hand- 
in-hand. There should be close link 
with each other. From the one the 
other will develop and vjee vena. 
They need not harm each other. Witt, 
these words 1 close.

Shri Jhnnjhanwala (Bhagalpur): 
Mr. Deputy-Speaker, Sir, these two 
Ministries, the Finance Ministry and 
the Planning Ministry are the key
note of all the other Ministries which 
have already been discussed. On the 
efficient control and proper function
ing of these two Ministries depend the 
well-being of the country.

I cannot but congratulate the hon. 
Finance Minister for having done very 
good work in securing foreign aid. I 
am late in congratulating him because 
I had no other opportunity to speak. 
But in this connection I would say that 
there are certain defects in these Min
istries and the sooner these defects are 
looked into, the better it w ill‘be for 
the country.

References have been made to the 
present level of taxation. It is true 
that taxation is at its highest leveL 
But what do we realise out of this 
taxation? Hie amount realised is 
very poor, because the tax-evaders 
always manage to evade the tax while 
the honest people who are prepared 
to pay the taxes are always harassed. 
This has been my experience. I do 
not want to go into the details on 
this point There is a book written by 
Nandi. He has pointed out various 
things some of which need to be 
looked into. I hope our hon. Minister 
will take practical steps to remove 
those defects.
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As I said in the beginning, all the 

Ministries and their demands have 
been discussed I have heard those 
speeches Various hon. Members spoke 
of certain delects here and there— 
instance* of waste, over-expenditure 
and corruption were given I do not 
want to detail them here But what 
I want to say is this. We advertise so 
much on the 'Socialistic pattern of 
society’ When we see the reality 
today, I am rather disappointed. We 
all want to work out a plan which will 
give us a Socialistic pattern of society 
and which will benefit all people, if 
not equally, at least, to some extent, 
equally Of course, it is not possible 
in the present developing stage of our 
economy to see that all people are 
benefited on an enqual basis, but there 
should be some proportion in which 
these benefits are to be shared

The greatest defect in our Planning 
is that we do not look to small things. 
We are told “Here is a problem; if 
this problem is solved, poor people 
will benefit. Our national income will 
increase to a great extent” and so on 
and so forth But we find that those 
steps are not being taken but that a 
deaf ear us given to some of the argu
ments advanced I would like to refer 
to a speech made by my hon fnend. 
Pandit Thakur Das Bhargava I do not 
want to repeat the point made by him 
in his speech He has said that our 
national income will increase to a 
great extent if proper attention is paid 
to our Agricultural problems Agri
culture is intimately connected with 
animal husbandry Unless we improve 
animal husbandry, it is idle to expect 
that we can have more food produc
tion and that the lot of the lowest 
class can be improved I would there
fore request the hon Minister to go 
through the speech of my hon fnend 
Pandit Thakur Das Bhargava. go 
through it thoroughly, meet all the 
points, and to nonder over it to find 
out whether thrre is any substance in 
What he says, which I find most If 
so, the Planning Commission and the 
Finance Ministry should come for

ward at once to improve antral hus
bandry and our cultivation.

The Minister of FtaUuwe (Skri 
Morarji Desal): When was the speech
made’

Shri Jhn&jhmwala: At the time of 
the discussion an food production.

Shri Morarji Deni: That was at 
the time of the food debate.

Shri Jhsnjbutwala: I am very
much disturbed to hear that this 
speech was made at the time of the 
food debate and so it is not his con
cern

Shri Morarfi Deni: That is not the 
implication

Mr. Depmy-Speaker: The latter
portion is being added by the hon. 
Member himself

Shri Jhanjhunwala: I am not add
ing myself

Mr Depnty-Speaker: He only
enquired when the speech was made

Dr P. Subbarayan (Tiruchengode). 
That is all that he enquired

Shri Jhunjhunwala: He asked when 
the specch was made I said that the 
speech was made at the time of dis
cussion on food production. He said 
that it was at the time of the food 
debate 1 thought that because he 
said that this was made at the time 
of th*» food debate, this was no con
cern of his. I am very sorry, it that 
was not his implication I did not catch 
his words 1 apologise to him. But 
I do hope that he will thoroughly go 
through the speech to see whether 
there is any substance in It, and to 
see whether anything good can be 
done in the way of implementation at 
certain important suggestions wUdi 
have been pointed out
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Then, *0 far as planning is concern
ed we toe that the planning has 
|mb from above. X am convinced that 
this kind of planning is not going to 
solve the problem of our country. 
Planning must be employment-orient
ed. Unless planning is made em- 
ploynaant-oriented, and all the persons, 
whether at the lower level or at the 
jniddle level or at the higher level, 
get some sort of self-generating em
ployment, the problems of our coun
t y  are not going to be solved.

As we are embarking on the Third 
Five Year Plan, I would suggest to 
the Planning Minister, who is pro
bably not present here just now, that 
Shis aspect should be seriously taken 
into consideration, and we should try 
to understand whether there is any 
truth in it

There have been so many sugges
tions made to the effect that our Gov
ernment should be a coalition Gov
ernment that we should have in the 
Government people belonging to all 
the parties. But 1 do not say that it 
is a practical suggestion. So, I would 
not say anything to that effect But 
so far as planning is concerned, it is 
very necessary that we get the co
operation and support of all the par
ties; people holding all sorts of opin
ions should be invited, and they 
should take an active part in the 
planning for our country.

Of course, there are parties which 
are represented here, and there are 
also parties which are not represented 
here. I am here referring to Acharya 
Vinoba Bhava. He has got his own 
philosophy, and we cannot say that 
there is nothing in it  We have to 
study it thoroughly at the time of 
framing our country's Plan, so that we 
can improve our planning and we can 
improve the well-being 01 our people.

Having stressed that employment- 
oriented planning is very necessary, 1 
would then like to bring to the notice 
at the bon. Ministers what was said 
t y  fBtrl Asoka Mehta, namely that

something should be done in order to 
improve the administration at all 
levels. It is very easy to say that after 
all we are human beings, but *hat is 
no consolation. Rather, it is dis- 
quietening that hon. Ministers should 
also be saying, after all, we are also 
human beings. Nobody said that they 
are superhuman. They are human 
beings. But they are occupying very 
responsible positions, and, therefore, 
their responsibility is somewhat 
greater, and they cannot merely say, 
well, there are weaknesses, there i* 
this particular corruption, that parti
cular corruption and so on, and, there
fore, there might have been some 
loophole here apd there, after all, we 
are also human beings. The Minis
ters should be in a position to say, 
that here is a thing which has gone 
wrong, due to a particular happening 
or due to some particular negligence, 
and this shall be put a stop to. The 
Ministers must be in a position to say 
this. Otherwise, there is no hope 
of the administration being improv
ed.

The Ministers and those who are in 
charge should not indulge only in sug
gesting legislation here and there. 
They should set examples. They 
should create traditions. They should 
create good conventions eo that these 
could be followed by each and every 
person in the Government and also by 
the people. I am not pointing out any 
particular thing on the put of any 
particular person. I do not say that 
our Ministers are bad or anything of 
that kind, or that there are weak
nesses in them. I do not at all sug
gest that But at least there is a talk 
among the people that the people 
above are not setting good examples, 
and that if they set a good example, 
then the people will follow it

Hie other day, there was the Sugar 
Export Promotion Bill which came 
up for discussion. It was very good. 
An Ordinance had first been pro
mulgated, and then the Bill was 
brought forward. We all welcomed 
tt. We thought that it was right, and 
this was the thing which should bo
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done. And it was done. But what 
was the result? We found that the 
millers and others were indulging In 
malpractices, and the sugar price had 
gone up. It had gone up by Bs. 2*80 
or something like that The reason is 
that the methods adopted by Govern
ment were not successful. We have 
to find out why they were not success
ful. The black market pricfc of sugar 
has gone up just after the promulga
tion of the Ordinance by Rs. 3*50. I 
have had detailed calculations made 
on this aspect; they are not with me 
just now, but if the hon. Minister 
wants, I can give those detailed cal
culations. Government should con
sider why it has happened like this. 
If they think that they cannot have 
proper control, then it is better that 
they do not do that thing. If they do 
a thing, they have to find out where 
they have gone wrong, and where the 
people are making mistake.

The arrangement was made that 
Government would issue permits, and 
according to those permits, the people 
will be given delivery orders. They 
were getting delivery orders and 
everything, but then Government 
should find out to whom they were 
giving delivery orders. Sir, I am not 
against State trading. I am for State 
trading. In fact, I was a member of 
the State Trading Enquiry CommI,fce, 
and we had recommended long before 
that there should be State trading in 
foodgrains, manganese etc. But then 
it required proper machinery. One 
hon. Minister calls others who are 
honest as crooks. He said, Just as 
Shri Asoka Mehta had pointed out 
that he would be giving permit to 
people who will purchase for them 
some portion; but they will keep to 
themselves some portion of the grains, 
with which they can operate in the 
market in any way they like. Does he 
know how many people will be 
thrown out of employment as a result 
ot  this? As I have said already, I do 
not grudge State trading; I want that 
there should be State trading. But

the way in which this State trad
ing is sought to be done will result 
in nothing but corruption, and Gov
ernment will not succeed.

The hon. Minister then asked *What 
is the other alternative then?* There 
is no question of any alternative or 
anything of that kind. We are in 
charge, and we should find out an 
alternative. If there is proper ad
ministration, even a defective scheme 
can be made successful, administered 
in a proper way, but if there is mal
administration, then even a good 
scheme will result in chaos.

Since you have rung the bell al- 
neady, 1 do not want to take any 
more time of the House.

Mr. Deputy-Speaker: I have rung
the bell thrice.

Shri Jhunjhunwala: I have taken
too much advantage of your indulg
ence. I shall conclude with only this 
remark that we sitting here should 
set examples before the public so that 
there is nothing wrong; we should 
gear up our administration properly, 
as Shri Asoka Mehta has said; other
wise, there will be so many suspicions 
about our administration, about State 
trading and all these things.

Shri M. B. Thakore (Patan): I
thank you very much for giving me 
time to speak on the Demands of the 
Finance Ministry.

I will express my views on my cut 
motion No. 21S7 on Demand No. 83 
regarding the policy in regard to 
ceiling on agricultural holdings and 
income, secondly on cut motion 
No. 451 on Demand No. 22 regarding 
the need to appoint an independent 
officer to investigate into the allega
tions made against customs officers by 
responsible persons, and than, If I 
have time, I will apeak on other cut 
motions.

The polity of the Government and 
the Congress regarding the ceiling



«J08$ JXmandM CHAIXKA 28, 1881 (SAKA) for Granta 12086

on agricultural land and Income Is ex- 
4raordina*y. It It unreasonable, Illogi
cal, un understandable and undemocra
tic. I fail to understand the Pnme 
Mlniater when ho say* that ceiling 
<on agricultural land does not neces
sarily mean ceiling on income. I 
know a little bit of economics, and I 
am convinced that title economics of 
the Prime Minister is unrealistic, 
unreasonable and full of emotion.

The fixation of land holding whidi 
■does not yield more than Rs. 3,600 
of income per annum, that is an in
come of Rs. 800 a mouth is not justi
fiable. This is undemocratic and 
against the specific provisions of our 
sacred Constitution, if we do not fix 
a  ceiling on urban income also.

It is an irony of fate that we always 
blame the villagers for all our mis
eries, mis-doings and non-doings. We 
blame them for non-production of 
foodgrains. We fix the minimum 
price for the fanner for his agricul
tural produce below his cost pnce, 
without fixing the prices of other 
goods. So, there is too much dis
parity between the price of goods 
produced by the agriculturists and 
the other goods Which are used by 
them.

We spend most of our revenue for 
the happiness and benefit of the 
urban area, that is cities and towns, 
and we forget the villagers. They 
do not have roads, they do not have 
hospitals, they do not have other 
modern facilities for which they are 
craving.

When we go to the villages we find 
misery all round. I have travelled 
throughout India. I find the agricul
turists in the same condition. They 
eat the same food, they have only 
one pair of clothes, they live in the 
same small huts, in a miserable con
dition. Their children have no food, 
no milk and not sufficient clothing. 
They do not get education, and they 
do not have other facilities tor the 
advancement at their dtfldns.

Shri BalmiM (Bulandshahr—reserv- 
ed-Sch. Castes): Drinking water.

Shri ML B. Ihakore: Supposing 
farmer has five children, one of them 
is studying in college, the other one 
is in the high school. It will mean 
about Rs. ISO by way of expense on 
these two children. In the remaining 
Rs. ISO he has to maintain his three 
other children and his wife. It is 
not possible in these days to main
tain them within Rs. 150 even in a 
village. So, the monthly income at 
Rs. 800 for a farmer is too low. We 
have never thought about this, that 
Rs. ISO is sot sufficient for a fanner 
even in a village.

Now, Rs. 300 is fixed as monthly 
income, or Rs. 3,600 per annum. After 
some time, supposing two childreu of 
the same fanner want to remain ag
riculturists, what will be their con
dition? When they separate, their 
condition will be miserable.

The Revenue Minister of Madras 
is realistic and wise. He understands 
the problems and the difficulties of 
the agriculturists. He says that ceil
ing on agricultural land will depend 
upon the category of land. He assur
ed the Legislative Council of Madras 
on the 10th March that a very liberal 
ceiling would be fixed in the State. 
He said:

“We have to take a realistic 
view of the situation existing here. 
So, the Members will be satisfied 
when I say that in fixing the ceil
ing, the Government will fix a 
reasonable extent, an extent which 
will provide for the existence of 
life and the education of their 
children in the arts and profess
ional colleges. If we do not fix a 
reasonably liberal limit, no land
holder’s son can get educated."

He further said:
"People need not be scared 

away by the ceiling as far as our 
State Is concerned. We are not 
sodh an ignorant lot of people to
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fix ceiling like that.........  The
ceding may range and go up to
100 acres It depends upon the 
category ot land."

So, my suggestion is that the ceiling 
must be fixed at a higher level on the 
following grounds.

Firstly, we should see the category 
of land, which kind of land it is. 
Secondly, the income from the land 
must be such that with that the far* 
mar can educate his children and have 
at least the bare necessities tor the 
remaining members of his family, 
and when his children separate, they 
should have at least enough to main
tain themselves and their children. 
Thirdly, we should take into consider
ation the extent of land. It should be 
borne in mind whether the State con
cerned is industrialised or not If it 
is industrialised, then the other per
sons who are not engaged in agricul
ture may get something, that is they 
may earn something for their main
tenance from working in an industry 
or a factory

In Mysore State the ceiling is fixed 
at a maximum of 10 acres, and in 
Kerala it is fixed at 12 5 acres. Now 
this is too low a fixation, because I 
do not think with the yield from this 
land anybody can maintain his family 
if he has two or three children or 
more The ceiling on land should be 
fixed liberally and reasonably high 
If it is not fixed reasonably high, 
then I assure this hon House that we 
will create a new category of de
pressed classes like Hanjans by fixing 
very low ceilings It will be a dead 
load on the village economy and it 
will ruin village life It cannot give 
incentive to produce more

I welcome a ceiling which is based 
on equitable and reasonable consider
ations It is fixed in Pakistan and 
Egypt It is about 500 acres to 1000 
acres. If that is fixed here also on 
the considerations, I will be
happy

The idea 6f  ceiling is also, in my 
view, inconsistent with co-operativ* 
farming Co-operative farming is re
sorted to by having bigger plots, I 
think, more than what the Kerala 
Government proposes to fix or what 
is fixed in Mysore—at least more 
than about 70 or 80 acres of land 
But here the fixation is not uniform. 
All States vary. In Mysore, as I said, 
it is about 10 acres. In Kerala, it is 
about 12*5 acres In Bombay, it is 48 
acres (minimum) and 96 acres, if the 
family is joint So the ceiling sug
gests fragmentation of land holdings- 
That is against the co-operative farm
ing idea

Now, I will say something about cut 
motion No 481 on Demand No 22 I 
wrote a letter to the hon. Finance Min
ister on 14th Aoril, 1958 in regard to 
my bitter experience at the Dhanush- 
kodi Customs on the 28th February 
1954 The Finance Minister in his 
lettar dated 28th April, 1958, denied 
all allegations made by me The 
reasons given by him are the same as 
were given by the Collector of Cus
toms long ago m 1954 There is little 
change m the wording The substance 
is the same My suggestion to the 
hon Finance Minister is that he 
should not take it lightly when a res
ponsible person writes to him for 
public justice and not for any personal 
benefit The inquiry made by him 
and the Collector of Customs, Madras, 
is not proper and just The customary 
procedure in an administrative inquiry 
is that the superior officer investiges 
into the allegations made by any 
person against his subordinate

ghri MerarJI Desai: May I say that 
this was a personal matter, not a 
public matter?

ghri M. B. Thafcore: It i£ a per
sonal matter, but it is of public im
portance, because I know the cus
toms ottcers harass people. I was 
standing there I assure the finance 
Minister that they had harassed only
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to take moneys If he wants. I can 
jiv e  affidavits also.

flfcd MMaijl Desal: The hon. Mem
ber had not alleged that money « i  
demanded from him.

8hH M. B. Thakore: The superior 
(Acer will shield his subordinate. This 
Is also against the principle of natural 
Justice. A  person cannot be a judge 
of himself. I wrote to him relating 
the facts and today I also tell the hon 
finance Minister that I have no per
sonal benefit in it  I have got the 
refund back and I have no grudge or 
prejudice against any person. But 
what I want to point out is that 
many persons are harassed. I think 
many hon. Members might have also 
had experience of this. The customs 
officers harass unnecessarily. So I 
request him that he should take a 
personal interest in the matter and 
have investigation made into the 
matter.

I had all proofs with me. But 
they never wanted to see them. 2 had 
passport, I had vouchers But they 
would never look at them They 
never told me anything to fill up the 
forms, nor did anything. But they 
were busy examining the other pass
engers.

Shri Monurji Deni: May I say
that this was not mentioned in the 
first application?

Shri M. B Thakore: No, I nau
mentioned everything in my first ap- 
h cation. Not only that, but since 
1854 I am continuously writing, and 
since I became a Member of Parlia
ment I got the refund; otherwise, 
they would never have even acknow
ledged my letter.

Shri Tangamanl (Madurai). That 
is the thing That is what is hap
pening. I know of a case pending for 
two years.

Shri M. B. Thakmw: I have told the 
Whole story to fee higher officer, ie., 
the Chief Customs Officer—everything

about it  But he said the radio in 
question looked like a new one and 
he could not give me any exemption. 
He said that it was very costly here, 
about Rs. 700, and so I should pay 
at least Rs ISO. That was what he 
said.

Mr Deputy-Speaker: If it looked
like a new one, then there could be 
an honest mistake also

Shri M. B. Thakore: It was not so.

Mr. Deputy-Speaker: With this
plea of his that it looked like a new 
one, there was ground for an honest 
mistake

Shri Morarji Desal: He did not give 
the information at the time

Shri M. B Thakore: I request the 
hon. Minister to investigate the mat
ter and take action for the sake of en
suring public justice on a matter of 
public importance

Shri Pamani: At the very outset,
I want to congratulate the hon. Fin
ance Minister and his colleagues on 
strengthening the financial position 
of the country. He has tried to cre
ate interest m our development plans 
on the pert of foreign friends; during 
his visit abroad to attend the meetings 
of the International Monetary Fund, 
he also took opportunity to visit USA, 
UK, Canada and West Germany and 
explain the requirements of foreign 
exchange for our Second Five Year 
Plan, and clearing the doubts of the 
public of those countries regarding 
our development projects Due to 
his able handling of these matters, an 
assistance of $ 360 million has keen 
received and it will be of great help 
about the Small Savings Scheme 
to tiie country in overcoming our 
foreign exchange problems.

I would like to say a few words 
Ttoe collection in 1857-58 was Rs 69*1 
eroces as against an estimate of Rs 100 
crons In 1958-58 also, we expect a 
collection o f Rs. 75 crocs as against
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«n estimate o f Rs. 100 erores. And, In 
1989-80 a collection of XU. 88 crores 
has been estimated.

In this connection, I would like to 
mention that proper publicity and 
propaganda is not being done in the 
rural areas. As we are aware, the 
flow of wealth is towards the rural 
areas; and, if proper publicity and 
propaganda is done, I thtak, there 
will be no difficulty in getting more 
collections for investment in our 
Small Savings Schemes.

This view has also been endorsed 
by the Forty-seventh Report of the 
Estimates Committee just published, 
where they also feel the same. There
fore, I request that proper publicity 
be made through panchayats and co
operatives so that we can get the 
target fixed.

The people in the rural areas are 
not habituated to invest money in 
government saving schemes or in 
other deposits. It should be explained 
to them that these deposits are safe 
and can be obtained back when they 
like. It is essential to train them. If 
the State Bank and scheduled Banks 
are requested to open small branches 
in rural areas, it will enable the 
managers and other responsible per
sons of those branches to m.x easily 
with the public of those areas and it 
would create more confidence in them. 
By that they can attract more de
posits from those areas.

I want to say a few words about the 
expenses. Generally, it is seen that 
<at the end of the year, that is, just 
two or three months before the close 
of the year, there is a rush in spend
ing the budgeted amounts. By this 
rush many items are purchased at 
higher prices or purchased far in ex
cess of requirements. In that way 
more money is being spent Just to 
spend the amounts allotted to the 
different Ministries. Therefore, a 
proper scrutiny of expenditure—on an 
average basis—«hould be introduced 

eo  that such a rush is not mad* by the

departments and planned expenditure 
is made. That will save aur money 
and will also create a good impre
ssion on the public because  ̂ due to 
this rush in purchasing things, many 
people criticise these things. There
fore, I would request the Finance 
Minister through you, Sir, to take 
proper action to channel the expen
diture in a proper and well-planned 
way.

Then, about foreign capital and% 
foreign participation. I not only en
dorse the policy of Government but 1 
agree with it  Recently, Government 
has announced that preference will I 
be given to build industries in the | 
country if foreign participation is 
available where foreign exchange is 
required. Due to the vigorous efforts 
of Government and businessmen a 
cordial and confidential climate has 
been created in many countries and 
businessmen of many foreign coun
tries are anxious to build industries 
in partnership with the country's 
businessmen. By adopting this 
policy, Government will not have to 
borrow money from other countries 
and will save foreign exchange. Both 
these things can be avoided and the 
industries in the country will come 
up

At present we are importing 63 
per cent of raw material from other 
countries; we are imorting 17 per 
cent of capital goods from other coun
tries and 20 per cent of consumer 
goods. If more industries are built 
up in the country, we will be able to 
save a large amount of foreign ex
change.

The trouble at present is that when 
representatives of other countries 
come forward and place some pro
posals or schemes, it takes a long time 
to come to any decision tram the 
Government side because so many 
Ministries are concerned. They have 
to wait for a long time to know what 
will be the reaction at Government 
to their * applications for different 
projects.
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In this connection I want to sug
gest that when an industrialist or a 
businessman wants to start an indus
try, if it is delayed, naturally, his 
enthusiasm cools down and he may 
turn to some other country and we 
may lose the chance. When we are 
Importing such huge amounts of 
materials into the country, it is essen
tial that we must take quick deci
sions so that they can start building 
up the industries in the country.

For this, I want to suggest that a 
special committee of the Ministry 
including Secretaries, Joint Secretar
ies of various Ministries, should be 
formed to consider these applications 
and arrive at quick decisions whirh 
should be made known to them. 
Whatever our decisions are, they can 
go ahead and know the fate of their 
applications. I think some action 
should be taken for the quick dis
posal of the applications for starting 
new industries in the country.

14 bn

I want to say a few words regarding 
the Life Insurance Corporation. 
Since nationalisation, it has become 
important not only for insurance 
business but as an investor. This 
is the biggest investor in our country 
The total investment of the L1C on 
81st October, 1958 was Rs. 404 80 
crores, out of which 73*1 per cent 
was in the public sector and 28 9 per 
cent in the private sector This in
cludes investment inherited from the 
unit companies. There are many 
such investments which do not give 
concrete results nor are they accord* 
ing to the specifications or according 
to the investment policy of the Gov
ernment So, these investments should 
be withdrawn and the money should 
be invested in other investments so 
that more money can be earned which 
will be helpful to the LIC. We 
would then be sure that the invest
ments are quite satisfactory. I want 
to submit two more suggestions. 
Government should institute a com
pulsory insurance scheme for all

government employees as has been 
<(one by the Rajasthan Government 
It would be the most sound idea. It 
should be formulated in consultation 
v«ith the LIC. Government should 
also study the advisability of intro
ducing unemployment insurance. It 
if an open secret that there are large 
numbers of educated unemployed 
apart from the other unemployed and 
they are unable to get employment 
ip spite of their best efforts. Un
employment insurance would help 
them* I do not venture to say that 
undue risk should be taken but this 
scheme would be very welcome to 
the country if it is implemented as 
if done in other countries.

Proper attention should be given 
to the middle-mcome-group housing 
scheme. The higher middle-class 
vrant to build their own houses in 
small towns and cities and we have 
agreed to advance loans for these 
bouses. The problem should again 
be taken up and money should be 
advanced to them for building houses 
This will yield satisfactory returns 
to the LIC and will satisfy the needs 
of the needy persons.

I want to say a few words regard
ing the taxation system newly in
troduced Previously it was 51*5 per 
cent including wealth tax. The divi
dend tax has been withdrawn and 
there is now a 45 per cent tax with
out rebate This is definitely bene
ficial to the companies but it is doubt
ful how the shareholders are going 
to be affected. According to their 
calculations, they think that it is go
ing to affect them adversely. In 
vany instances, double or treble tax
ation will be required to be paid It 
should tie cleared so that there may 
not be confusion in the minds of the 
people The hon. Finance Minister 
bas told us that it is not to take more 
tfloaey by way of taxation: it has
been introduced to simplify the system 
of taxation. So, I fed  that this mat
ter should be property considered

I also want the hon. Minister to in
crease the eoHmption limit which is
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at present Rs. 9,000 or He. 2,800. The 
cost of living index has gone up con
siderably and the pnces are going 
higher. The position of persons who 
are earning Rs. 300 or Rs. 390 is very 
difficult. The limit was Rs. 4500 in 
1957 but it was reduced to Rs. 3000 
and for people having more than two 
children, there was a further, exemp
tion of Rs. <500. But if we compare 
the price of the articles, it has gone 
up and there are chances of the prices 
going up further. It is therefore very 
difficult for a middle-class man to 
pay Rs. 20 or Rs. 25 for income-tax 
and therefore, some concession should 
be given to these persons. It would 
also reduce the work of our officers 

<M3\ coocasxtnte «a.
case*

There is a growing tendency among 
the technical hands to come to the 
administrative side. It is therefore 
imperative that proper grades should 
be provided and they should be at
tractive enough. Recently about 200 
persons were selected for the indus
trial management cadre. If the list 
is scrutinised. I am sorry to say that 
there are many who are IAS officers 
and other persons occupying high 
positions; they thus debar the other 
technicians. So, these technicians 
should be allowed to go on to the 
administrative side. But they are go
ing because they are not getting suffi
cient pay as they do in the adminis
trative side. We require more tech
nicians and their jobs should be paid 
more and made more attractive.

Shri Mutohand Dabe (Farrukhabad): 
Mr. Deputy-Speaker, in rising to speak 
on the Demand of this Ministry, I 
think I am treading on unfamiliar 
ground. I do not know enough about 
the subjects the Ministry is res
ponsible for, to be able to speak with 
confidence and I, therefore, beg to say 
that what I am going to say, not in a 
spirit of criticism but with a view to 
give some suggestions to the Minis
ter and his advisers for their con- 
ddemtion Hie Flans that we have

jwepared a n  of a flexible nature. I 
<io not think much ham  will be done 
if they are changed. Now, we have 
jlnished the First Plan with significant 
success. If there have been any 
shortfalls in some of the commodities 
for which we had fixed targets in 
the First Plan period, there have been 
jnany others for rehkfa the targets 
Have been exceeded. So. on the whale 
it may be said with confidence that 
the Plan has succeeded and we have 
peached the targets that we have fixed 
for ourselves in the First Plan. We 
Have also completed three years of the 
Second Plan. Except lor a period of 
*bout a year on account of difficulties 
due to the foreign exchange position, 

achieved, has. teen, sigpi- 
flcant. From the reports that we re
ceived for the last one year, It appears 
that our exports are also rising and 
the condition of our foreign exchange 
j-esevves has also improved. It was 
in the papers that more assistance is 
coming from foreign countries. There
fore, there is every likelihood of our 
achieving the targets that we have 
fixed for us in the Second Five Year 
Flan.

In the First Five Year Plan the total 
expenditure, as far as I could see, was 
of the order of Rs. 3800 crores. In the 
Second Five Year Plan the expendi
ture is going to be of the order 'of 
fls. 6500 crores or Rs. 7000 crores— 
poth in the public sector as well as In 
the private sector. The total expen
diture in the two Plans is to be of the 
order of over Rs. 10,000 crores. In
c ite  of the fact that we have com
pleted nearly eight years of our 
planning, inspite of the fact that we 
liave done well during these eight 
years, what is the position with re
gard to foodgrains and unemploy- 
rnent?

So far as foodgrains are concerned, 
*re are still practically in the same 
position in which we were at the be
ginning tif the I to t  Five Tear Plan 
We sUll depend to a very consider
able extent on the vagaries of the



13097 Dertumds CHAITRA-28, 1U81 (SAKA) for Gnm& 12098

monsoon. We built very big dams, 
completed very big fiver valley pro
jects which are the admiration of the 
world. But they are only big pro
jects. They are not likely to yield any 
significant results in the near future.
It may be that after 15 years they 
may yield results. But in those 18 
yean the country is going to be in 
very great difficulties.

I do not know whether I am right 
in tny figures, but I feel that if the 
amount that we are spending on the 
two Plans had been distributed among 
the villages each village would have 
get about Rs. 1*5 lakhs to Rs. 2 lakhs, 
and by constructing small or minor 
irrigation works the food problem 
would have been by now perfectly 
solved. Inspite of the fact that we 
have spent so much, the food pro* 
blem now remains where it was about 
eight or ten years ago.

With regard to unemployment also 
the position is exactly the same as 
it was about eight or ten years ago. 

There is no prospect of this position 
improving in the near future. I have 
not seen any waiting or any opinion 
expressed by experts in the Planning 
Commission or the Ministry promis
ing to remove unemployment in the 
next 20, 30 or even 40 years. This is 
the position in which we are.

The question, therefore, is whether 
there is any defect in the planning, 
in the Plans that we have made. I 
am not an expert in this matter, as I 
have said before, but I do believe that 
the ABC of planning requires that 
we must first of all make a survey 
of our resources and a survey of our 
requirements. The requirements are 
bound to outrun the resources, and 
for that reason priorities have to be 
fixed with regard to the requirements.

So far as the monetary resources 
are concerned, I have no doubt that 
the planners have taken that into 
account But they do not seem to have 
taken into account the one thing tn

which we are surplus, the one thing 
in which we are second in the world.
I mean our manpower. That man
power has not been taken as. an asset 
at alL On the contrary it has been 
taken as a liability, and it 
remains a liability even now. 

The big projects that we have under
taken are to be worked by machines. 
A machine generally does the work of 
10 or 20 persons and requires only one 
man to handle it. We are surplus 
in manpower. That manpower is go
ing to waste. My submission is that 
unemployment is not only a misery to 
the persons who are unemployed, it 
is also a national waste, a national 
loss. It has to be used. Something 
has to be done to see that the em
ployment potential which we have 
got is fully utilised. It may be that 
the development or the Plans may 
take a longer time to be completed, 
but we cannot afford to neglect the 
manpower that we have got the chief 
asset that we have got, the chief onset 
in which we are surplus.

My submission is that this matter 
has to be considered seriously. Even 
the planners seem to have proceeded 
in the way in which the western 
countries have done. The conditions 
prevailing in the western countries 
were entirely different from those 
prevailing in our country. There was 
no excess of population. The popu
lation was much less than what it 
should have been. The result was 
that when industrialisation came about 
200 years ago they did not have 
enough papulation. Therefore they 
began to use machines. With the 
machines they produced goods in ex
cess of their own needs, and they had 
the entire world for their market 

where they could dump their sur
plus produce. Our position is entire
ly different Even if we use machines 
and produce things, we have no mar
ket where we can dump them in com
petition with other industrially ad
vanced countries. My submission, 
therefore, Is that there is come dcfect 
in the planning, and it is necessary
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that it should be revised taldpg into 
consideration the problems of food 
and unemployment

With regard to the use of surplus 
personnel I have some suggestions. 
Building of roads is one of the things 
in which we can use our manpower. 
Of course, I am not against big indus
tries. For instance, we have the three 
steel plants. We need them. We do 
need them very badly. But they 

should not take the place of other 
things which are necessary for the 
development of our economy. Even 
if there are some things which can
not be done by manual labour and 
machines have to be brought, there are 
thousands of parts of these machines 
which can be manufactured on a 
small-scale or cottage industry basis. 
These small-scale industries and cot
tage industries can be so co-ordinated 
with the big industries that they pro
vide employment to a very large 

number ot  people. This, I submit, is 
not being done, somehow or other, and 
I would request the hon. Minister to 
think over the matter and with the 
advice of experts in his Department 
change the Plan, if possible.

I do not see why there should not 
be any difficulty about this, be
cause it has been said times without 
number that our Plans are flexible 
If that is so, that is no good reason 
why this flexibility should not be 
taken advantage of for this purpose.

As I said, one of the things in which 
our manpower can be utilised is in 
the building of roads. The Nagpur 
Plan provided a target of 123,000 
metalled roads and 208,000 unsurfaced 
or kutcha roads. That target has been 
achieved and the Ministry seems to 
be complacent on this fact that it 
has already readied the target that 
was fixed by the Nagpur Plan. But 
I should like to know how many mis
ting bridges are still there. The roads 
were built SO or 40 years ago, but the 
missing bridges have not yet been 
provided. I cannot say about others, 
but t can say about my own con

stituency in which a road has been, 
built from Shahjahanpur to> 
Faxrughamad 30 year* ago or more 
and the two missing bidges over 
Ganga and Raraganga have not yet 
been provided. There is also no< 
adequate provision for the mainten
ance of those roads. The result is that 
the roads are useless at least for six 
months in the year. The development 
works that are undertaken across those 
riven or between those rivers remain 
unattended to without inspection or 
supervision for at least six months in 
a year. The Committee of Chief 
Engineers which has been formed and 
which has submitted its report—that 
is at present under consideration by 
Government—has suggested that these 
missing bridges should be given first 
priority.

I do not know if these bridges had 
been thought of earlier. First priority 
should have been given to them in the 
first Five Year Plan or even before 
that. If this could not be done in 
the first Five Year Plan period and 
is not done during the second Five 
Year Plan period, my submission is 
that it should be done at least in the 
third Five Year Plan period. Highest 
priority should be given not taly to 
all the missing bridges over the roads 
but also to the particular bridge that 
I have referred to.

The next thing to which I should 
like to draw the attention of the hon. 
Minister is the excise duty that is 
being levied on khandsari sugar, to
bacco and ghani oil. A tax on small 
industries like these should not be 
levied. These are small industries in 
which middle-class people axe engag
ed for whom no adequate provision 
has been made during the last'15 or 
20 years. These middle-class people 
are eking out some kind of existence 
by resorting to these small-scale in
dustries. If excise duty is levied on 
these industries, though they ate 
smaii-scale industries, it would 
that the persona who are engaged on
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them would be driven out of the 
busineas that they have undertaken, 
and much harm will be done.

So, my submission is that there 
should be no duty on khandaari sugar 
and ghani oil. So far as tobacco is 
concerned, I would not say that there 
should be no duty on it but I would 
say that there should be no attempt 
to raise the duty as is being thought 
of now.

m w w t  ( T n r f n f r )  v w im w  
<rcrf #  w  fim »rrrsro

f  1 f*rft&% f* *<t % srspftr
wr | vfe-
Hifift vr w*hi ’fott «nr 1 1 ^nrr 
ipp t  w r r  $ ftr f»ri vr

*P!T% *PW tTH1 5̂T fNfW,
im  srcnr ?m  !Fq%  ifa  fcr s m  
t i n  V I M  I f * P T R
^  fa n  1 mr»r ffrr an#
% fqf in5ft%%sr i# t  % wt* #  
w p  «pfeTT?q> w  «npw ft  Tfr$ 1 
fcfiR Wr f*T *rTtT Vf %flx «n*T *r
*3t jq; * *  ^  t  w  f n t

*»f ft̂ TR *PT*TT fTTTCTP $ f*P
^nrt «ri vt 1 f*rft
»ro£t *r •njnRT | :

“p^ m r >n»RT si^ro.”

*TPft aw «*f?fr f *  ^ R ft I  ?ft fO tt 
*R*5T 7f?fr | I FT

3  ifem N t vt p r i  ^ t t  qnr 
Tfr | at ofcr * ift  w t w r stftar 

5̂t mmiV^T | ^  TC fiRTT 
WTT'1lf|^ I Ww* *? l|f VnTOTO 
*T ft? f *  % 3PR W  ^
fch p r f* * * *  f i n i r m f n «rc 1 
1 tF fh r <n: i *  ^  suv fir# 
* *  ih  »tff ft? *t tp r w r

«P*T |, qrft fa  T O , TT
f * r v f r * T ^  1 » i f r  m ° r  t  f a  « t r  
% % » * * f t  v t  m r$  f * n *  
^  v*  ^  ^  1 * r ^ f R
'H i 'n  %  *r n r T  #  *a w  f t  1 

wr f*r «mr *ii «# t % ****(
qf fw ? : spr^tO T fJR T ^rtV ’aft^r 

srnwT $ fa  «ri w  ^ trt
t? "W <  % ^ T  5?ft WT?r 'TT « T R T fr ff  ^ T T  
’ n ffm  ■> i p r f t  ^ T ^ t ^ f t  JTJR T 5lftRT | f 

^ m t * r  f w  srrcr i r t r
hw  ft  f*n^ ^ r $  sft-^t i f  4€tfo r̂  |
55TT ^ 1  TTOT WT T f?Ttr 
^ 5|R I

« r n r » f t  f » T « r i  
^  ft> f * P F t  ararar w>t 1
^ f« F T  3R?TT ^  !T ^  T t
* i f  t  ^  ^  3 R ? n  #  f W t
Hif^r «rtr T fe ^ fr«rR: 
f h i T  ^TTff^, *T f t #  %  3RRTT #  
q v  ib < |5 H  |  « f t r  w  h f»f*ft»r %  
f5n? « i f  ^ n r  * » f t  1 1 *nrar %  * f t i  
q f »  f ^  P m  » n ft  «}V s h n a i t  ^ n f  
# I ^ T K n r  #  TTrsm ^ t  p ?  wsfr < r  ft? 
^ r  #  ^ r t » f r  v t ,  i j f  ? m  i g S k  
^ ir t n t  v t  f*te rr %  f ^  « f p r a T  ^ r r  
f » n *  ftjr? m m  m>m 5
ft» !TTf % fJfcTT % f ^

? m  f i k  «refrtt «Pt « f r a m  
f ^ r t  ftrq: v m  t ,  ^ P f t  w f t r c  

g«rr ? ,fT v r v  w r t, ftw  
^ r  t t  ? if qftm  w  j i t t  $  s *  <n: * f t  
f r H K  ^ I T  f*T T ^  f?nr V H W f r  ^  I

i n f h r v t  €5T fin rr 1 ^  <#tr <ft f * r  
^  w < h r  a ft r  ^  t  « f k  ^ r f t  
ttfx fu r  « r » i T  " m i  v t  j f t w i f T  ^  
%  f a t M 3  v t t ?  w u  |  1
f * r  t r o ft  « f k  v n f N h n  <tt * p ^ t  ?^k. 
v d v  v r « r  if 1 * w  f * r  ^
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«TT9T]
W> W Z  31ITOT MiK 5*1 < 3UWT *PT

snsnraT ?«r w n f r  | a t  w t 

« r ^  w t vrewyffr $ ’  
f*r <d'tfl«n vt w?r^ %  fiwr «mr 
* T O  *meft %  J R W  T T  ^  ^  I & f i R  
S*r %fR <twt *5T t̂oet ?r?T tt 
?j*  w  tff #■ 5prc«r $ fr f*rrtr aft 

* f t a f t f w  «rrf*Rft |  w  <n: f *  #  t f t  
^ t  ftr®nr ̂  Vjt i ffr^terfr 
f^ r c  jit ^  m vrav $ fa  3*  
*nrit f  tfr fRT^r »f^wr *rfw £  
3*pr ^  ^ r# r  qt* *ti «#r $f

$ * r f t  j t r t  #  3 ? ft %  wft *  * ^ r r  
**% *  *»f fa*TC spT*fT

*jpr VT5RqV t  fa  f*TKT &T tftft STR 
$ APm ^R% ^ n g? ^  
sprt* *o wr *rp t *n?7 *nn% | i 
^  5 * r f t  f a r ;  * i  * t  srcr |  f a  
w r  fcrr ?rt% fir ^ r  m  v tn
*® ^T *HT* WTgT $  *&n*t I fWFT >ppr
f r a ^ £ f a « n s f r  
h  *fc ft qr a f t *  ^  forr i tnf̂ TT *ri 

^  #eft qr *tr ^  n m ro  $ » 
w t  jpft «fr ^snf w  ^  *n:
f*RTT irtr # fr  Vt IfT&t eft
w  % ^ r y  ^ r *r %^r vnar % <<wft 
^  ^r^°t ^ tt  f̂?w> ^rrrr ^jt^t 
q«FV3r w i ^ctt ^ ^  >fr ^  ft»rr 
tftr vrhr ^ r r  |»t « m  ^ r t t
<r t  Tn I

*f^t5^ qfjKfl 5tPrt 
«pt i j t t  ^ rrifm  ^  ^ r  r o w w  |  i 
W ^ it ^ i*^ % 5C T T 3frr!T % > 5^  
f ^ t  UPfsfr f4 W ^ ti *|tt aRTTT tfrc  
wpiRnf ^<Tf̂  i i t  TR^hr 

f<tT ^S>ft ^  ^  vfan  V(%Wftii 
« W  ̂ TT I WT5T

IM̂ M_ .->— f1 - **  ̂  »■ .-A- . .  ̂*■m  ?TfT f P u  h R  * r e m T
^  ^  wim  vfrm i w #  Ktr
a^rrar w r w  *r^® r w P p t <w ^ p j t * r  

&  tm r ^ tto t  ift i fr  
« r t r  fan T ^ K t  iT *ft ? w  w  «njf 
jW  t  ^PPT *RT jfmr I

«r*fr MY y wynrrai *  w m
0  »RRmrr ^  ^  *4Y w*n  ̂ f  ^  
c ^ t  ^ w r r  ŜV jfH V  t f i r  f i r  %  
f̂ rtj gun* «rr fv  % «p ?t

gW  «H? c ^ jf T W f ^  T?(t t  ?ft
inTO ■♦v tsw -qffeft ^  

t i ^ f w  ftn rr  ^rnr ^?r% * r o  
&  i *n r  v t  tp pfrs r v r  %  « r *  «=#*r
«PT ? ^ F T T  apTTm 3TFT faTff ^  T t f  
* « f t r  ?W 5ft*T 3 *  < n *ft  «t?T « * w  
jR  *ST *T*T 3  5T»f, ^friwr
<fT( TOT g I

4 % »*S ift w?rm f «  #  «n^r
«FT 5 R W  5 t $  » flm fr %  fifC[

(H  JlPftw * R t »  * •  * P *  V T
< |  t  i % fa *T  p f r  i f t r  f * r  * » r  t |  t  
f«F  t s n m r r ^ P T  f w  ^rr ^ r  |  « w  
<ft *jf qfremr ^ptt f% ^  t n f t

^  far W ’ f r  ^ T f ^ r  i
5T ^  w  t r ^  ^)r ^ m r  |  f a  

< r ^ j  O T r t t  v r  ^  am r i aft 
^ t n  ^  ^ ' ^ t t  ¥ t  « f r r  s j f t
«rtr v fcj ^  ^ t  % fat* g^w^r
&1 % R F *W  $  ^ T  It  1$ ^  T f ^ T  ^  f%  
a w  ^ t t  jnPTT v w r  ^  frt n f h i t  
nft v f r a T  ^ r r  «rfk  « ft  v m w  |  m f r  
t  t c t  « r  wtk f f  *r tf  I 
%* tit t  w r n t f m  WKrn ^ T fS t t  ^ 1  
*spr w -rrm v | i

f * r r t  f m  * H t  n ^ t w  %  f t w ; 
< t  « ft?  « t p t  v w w w r
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| i w rt *hm=m % 
srftarcr qnft $ i «r$ < r^
«W I, k fa *  *  fljaiT WTT ? f t  *>W 
ftw  #wmn- *w# w* *

V*fY VT WRIT fr ?ff fS *  *TTPT!ft 
TO wrt 3  ir ft ^  ^Vt *fV vfiRTf 
| ? Pm m rm  tit s*r an* 3  s*t 

«*7*T <ftr flF  SWF- <̂r% 
sr# *? 5o srfjrsTfT T*fr tit %

T O  *RI *T*T5WV % *f ~Z*ti\
it **r *f<repr tii *P*fr srrarpft 

r̂ffTT i *w arr? % *t wz* ^st *f* 
*ptt *nr ifrrau- s t r  t *  *  *ifr vHj-
?ff ^MKI fgTT *TT 1TTT ^  %̂*TT
«rf «=fo «rc *v  s*r fr^rr «ft ttk $ 
3*r *  W*fr ̂  VI?V «TJ ft 3*T 3  tft 
titit u& m  f*pr *%»ft i »R5ft ^  
tit VWt Tfe^ITJft Vt jpr %■ 
^  f  3PT? <tt 
wn> ®r*nw% T̂ 'TT wtTstt ?*t t t  

r w t  p? ? r  * r * m  %  m $  ?  
*fjft frnfr ^Tf^r i 7ft prrft n ^ fr*  
£ P ^ ft 5, •& *  v t «r# sn Tjr

I x*  'VTspsrsff tit ft*#  ti* T f  
WTWW»«I I  *T afr fĵ TT
W  for *apr &5T* tit mwwn.il f, | 

'  w  ftrcr *pft *^tor % JrtV tfnto f  fa  
$ W  tft « t r  s i  «rsr srfr t o  « t  
tit v rfm ft *T I  T̂T> *$T *  
* f  f t  fafoft *^TR 
mrw « w i  jrm h ^ tt
«nf?f *tt wrp̂ t v f*  ?r*f #  3rrft ^ v\r 
^ r  P sfw «ff ^ r  «r»^r h 
?t(ft | 1 Jftr fFPr ^ f% g# «rr% 
W  ^  «rrf»nfr f^rfjr *pt ^  yr y*r 
f*  jwsnff «ftr %  m m  tit * z  

•ftht ^Tf^ %f\j g^ifr snr ^  % f?nr 

* « fw  fawr Ttffq-1  fppir ^ 
Pit ipvft: f«m  iN t  5

f *  w m  t o r  ift t  1 4  r̂ifST g fv  
56 LSD—ft.

*nfr n»i^t <tt ?ftr ^  »rrrarat t  tft 
?rrtV T?rr ^ <ftr ffi

trq*m ^ ^svt f^*r Hft 
<rfk«n5T? » ^  mnrr ?fhr y t  ftw pr 
| f% f vfr fam «ftr ?<m
* m v 7  isrsimfsTT « r ? f  5? #  ^  
VT V J r T  sF^*t I

«*?CT ?*T V f  % TT> ^
w y r ^ ^ V n f  $ 1

^  T f $  f?TTT i f f
t  1 im a m r tfP  fTrr t  *rn> rfhr 

?r ^  %*r ^ r r  1 fv  ift s*tttt ?rnr v t 
t w  t p m  | ^ir toth i m rm v 
?t »m   ̂ 1 ^  f*rmrw*r-frpr 
w  h r ?  vrt«ftT *H  
iR r ? iv fpr v t  T tr  v  <T$fr^r v » %
WT ^  I  UT3T ^ p t  «r f |  P f
^  h  r f ^  «?{teT x fn  m r? ? *r r?r% w  «r^ 
| *r p f% ^ ^ ?* * ire * ft^ 2vrfcn: 

tm  ^  Jrrat s?wt
5ta ?T W W I ?  ^ p ? r  TO t ̂  1 SffffTTT

fvn  ^  ^ ^  faf?FT TT̂ T |
f t ;?  fsirf^ ftifa wr% TTf?
5HTT f y z  m %  m fip t ft ft  tit l l t i t  
*PTTT r̂ *t!HF'ff ?t <ftr VT5PmA ^  
qtTr^ iryw  !T ?t tftr ur* aft &r f  
f%  t w  tit  s r ffa  ^ t t  s r H t fr
?rs t o  err tft* &r lr ^ffsnr rw*r-
&w mnarpft % shm ft  *rcr 1

^  vt ^nrnr fti
^  H VTf^' W J fWYHTR I  I
2m  % *tm  v tti
jpfts wiz qffirr »r» f
« f tr  4  ^rn»!TT ^  ^ P T T  ^l^tTT f  f a a W ^ T  
^ mrPwr t o :  | eft ^  Jr«r 5e° ^ f f  
^rq 3ft PFspnrqr-tw ’ft ^fnrr <m | 

fw^rr sft# % far; v tf iw  «?k
flfW  Wt «Tft TSRfr ' ’Jff ?ft 
VRT ?T «RT 'TcfT ^  | Pf T̂TVR ^
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^folT fWWT «R^ % ftn? WT 
m r e q m # $  i *  *if*rr # fq» fim 

q f t * *  w  p H  f a t *  « n » r  5  

* *  fipta v n x  ^  t o  % t o  «rw * 
«rcfr tor 3  wftwf w *z v n r |
<<RWt q ^  3RR«f * P *  I

r n w r - S w  ¥ t  %  q i *  #  q f f  
*rqf q>t »rf fa r m - f w  %  infeapft 

TORmff qst *j?r ffcr qsrfr $ i **%

t o r t  m m n r  $. ?nfq> sft*ff vt t̂ riHT- 
t w  w r  qrc% 3  v t f  q t f f p f t  V f W  
ST £  * A t  qrtqW T %  t « w  «TCT
^  i 3sPpt wnr *n| *mwKV ft  
w m  %tfc q frf « r f w  f t  q f  iw  w?t 

q r  *n far? w s t  «tt?it 1 3 < w t  ftp n #  
qft qstftwr t o  |  «fhc o ts t ^  v t  
q > 0 « f s q q p r - t w q f t r o w  *r  *fa r t
*  «m r ftp iT  q ? r |  « f l r  * i f  t w  qft ^ t f t  
rn n r-^ w *  v fw if^ft 3r fira v*
ft? ft 1 1  V T O *T -& R T  fVTTCTfe H  VT62THR
wtvtevm  |  « f t r  q f r  q r  %
* m « f f  qfr a rr r  « ^ t  wft arrtft
$ i StTT | ft? «mr %  rw*r-2fjr
iftg  5  < t t ^ t  ^ e t  qf w M  P w r  * rw  m f r  
H f  *ft wWf q?t qfarnfr *ftr nsnpft 
% v r t  #  <rwiit v r IY |  i f f  * r  f t  arm t

qsw  fim tfc wrt *  *m *if 
w p n  t  P f  T s i t  %  v ^ r  m r f w  *J 
5 ^ 1 7 * 1 ^ ^ ' ^ ^  1 fire$>TO?%3*Rr 
* t a r r * T # « r n q q # X o  s t f  1 %  vrtom 
WWT *WfT ̂ T fcPFT «lf tw  ?R# «»T lit 
m f  %  q s w *  w f i w  3  * t t  f a r  q ffc  
w r  nr qr % q w  *• ait to qsT <t 4w  

fqnnr *raf i wn # v* *»Wf *n 
M>W *q< <WI <HV Sff fT Prar fqr 
fu t  fit f t  | tfh  «n* *  
f w * G  %  S *  & 1 w r  w m %

vr mw# »?f <rr f% w  arrf T̂ irinf- 
js to t ffT  w r  w ftsr #  v r  Tfr (  

q r  * n w  iv & t o if t  
^  #w  ^ r  qnc# % 0̂
f t  i$ x  M  | «ftt \ vw r # ?
fw r * m  | 4 k  u
m ft  f m *  s j h  ff »r{ f w t  i

W TfT I t  aft * f r  m w  < i m  |  w  <tt 
t^nw r finrtik  sro  torn ftnrr «rrai 
I  > «w #  JTf « t w  | f t

«fzf«B%e ^  an̂ r | «frr
ftqfcr fw  >tr»t t  Sw 

• f t  f t w r  f i m  %  * t *  * f  *tt?t * f f  
^  t 1 w  ?Rf itw<Y v * f  ^
v fw  m ftw #  It m  Tft | 1
5 ft * t r t  ^ j? r ^ w i ^ i  f  M v t  

?WV ^  ? r o  #  ^*wt qfr qr 
snft q>r̂ T ^Tf?n 1 # ^npn g fv  
v fs »r *rrfaar # aft * i f  v ^ c i ^ k  ift r
«IW ?  « p im  T5T TfT  |  ^ T V t f t  V T#

% ffft̂  f^T W’tHm *fv f̂l<fll̂ q> STTT 
^  I

5fft ?PF l̂ WT̂ r T̂ WtW $
fff «Ff5TT t  ^  *»f mrrrrft ^ r r
q r  ^ [ w n ^ r  ? n n f  * r f  |  * i f  g ^ n r
5^f| 1 #RiTftOTtn ? ?tm *rr  ̂?rm 

?w t t  | *ftr x rrm ^  ?rr %
xi'CiM w T  m  w  V eW
^ tn̂ r t  ^  w r t  vr ^*hn t Pp
f*flH ^  i**$  | qr
*r f  ^ w r ^ r  <nmrr ^ fy n  
«Ffr an- m  «ftr *tf iu jt i  
^t «fi#  sftwrf5T W m ?rthFT

1 1 fnw frwrtt iwt*r w  ft Tfr 
| «ftr TrffT | Pf q f fa ff # 
qr̂ ft Pwsm spir i*t$t It vpftr *iff 
v r wsrft *fix i  ftw  ^nw r
w  wnqt «(h fO% %
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ftnj flW W  fllfv *T|
qfonrrft w r  #  ^  «wf?r

v* I G T f f I T  jr e r  i v  ^ Ifc  w f t i r  
q?t sftwifT W  ^  ^  v m w u  
l>

to t tn ft  t*q? *eli£t tw ^ t | <ftr 
*rcqnr < t qrftnft qit

^  tft I  ftf«R t  SHFIT "̂ TfBT
jj fq> q it  * r a  ?iq? v»st *n r  q r  2 w  q f t  
«rr 39%  n r *  * t t  w r  aft *rorar 
q r  frpsr tprraT w  i  ft.ft «n% 
«ftr  fcfr *ft ^  $t £  i

q y  * q w  T T  t * t  t» ^ f W  ^ T T ?  
* i t "? %f»p?r w  fw  % 3*T qr q*% 
% «nr«r q$ vft ^ i f t  * i t  t
*ftr W*TT 3^v fVnf?T WTTJHT Tj  ̂eft
ftit i " R ^ m  qrt r f w  q5t m  h  
*« r c T  i wit f o n t  %  

T̂T*T ?ft T * * f t 7  q>T •T^t *Pf>% ?ftT f a  
<r £to ?ni# %  3?r qr Jnn 
q f f f y w  w srr q r  t ^ t  & i *n r  

f t r f f  w h  q fq f  qr ^ r c t  £  
*?ix q $  * j j f t  q r  t ^  
«ptf qrtf frijqqsft frtrffa*n%f*ftT 
^ r  T t e f t  q r q q r q ^ t q r  f a  f q W r  
t  < flr  ^  &rt vt s *r  O d O « i n f  q r  
tit q ? r  q f a * * r  xmx q »  T f T  t  $ q r t  
q frrn s ?  %  *r *fr  w r i t  q r  q ^  
T t e t f  w w  «rw ?r q r  2 q s  «r»rt qft « n r |  
frvfft i A jj fqr qr 
qwftqn^fo I w r  f w  qrw «frc w  
t w  qf ttatftwtf yarFd f^faq 
STT? m f V  q ?  Wq’ TT qrW  3TT*t T * f  I
f*3 *r « im  qr aft »$ ft i? r f  *rf fc

iw  «R*r t  w>r aft ** f«^«r 
w w t  q r  4 w  ^ f w r  | — ?ft ^

^  av  %■ w ft  f  
ilta ♦  *rt[f wnrar ft? * «  % i f ’ft

«(Rr w  q r  u f ^ r  %m f t  q i n r  i 
^ i t  «fr  aft i n w p f t  «i€ t 1 3 *  f f  
*rnr«5ft » t  %  f t i t  f w w
u m  qr t»«r ?r»rr wx P m  w r
9ft tffqar ¥t fl̂ RRTT Vt 5̂ *T ^ *Tf ^tv
h§ |  * f t r  q n r ir  ^ w r  v t  v f i s n f  
« rj*r *r  f t  |  i ^ f R f f  %  f h r -  
^ i w t s  jft  q w r  ^ n * t  |  * f t r  q ^ r 
qr ^ff qrr ftsrwi ^ 1 #  %  vrgr 
q ^ i r f t  f W t  1 f » ^ T  « n w  q t  
sft frrprr t ssift fzr #srr 
^tT^ 1

fr < ^ i  stT'iH q r  i w  am i^ 
q r  p r r r r  «Bitjiw %  9 ? itc ; t  q r  
tit srf?TP5r ^ t  t o t  qJ»TT « f k  ijw  
«TTOq>T I  ft *  w  ? IT f « a i« m  
m  < a w iw  ; r f r  qt^iT 1 w r  q ? ^  f i s ^ r  
u r n  ^ t » w  w  w q  t r ? r  t ft  1 « ft r  
%W q ^  ?r? *F T  ? o o ^ q t ^ r q t | l  
w f ? w  J m  f * m  » W t i i ^ o r  ^  q ?  fa q - 
q?r ^  fq> ^ r< » q  « A t  rrftw i  ^ » f f  

I t  5 ^  q ^  fT s h r  i m w  q r  
^q?r 5RT5TT tm  ?rfr | « f t r ^ r q f t q f q  
jpT^r q>T s w p t fqrqT irn r

<?qt w w *ft*i  w p p t : fq w p ft  ^  f w i#  
q?t^t fSRtPr ^ fapr % fq? qra 
f r *  f  ?

•ft WWT : $*&& % ir t  W A fBt 
* ^ t  q*f?rr 1

ifw #  q w r ^  « ^ t  %  q r^  n *& 
q n r  q ^ T T  ^ t ^ t t  ^  1 w q %  <1* ^ 1*  q r  
trq ttrn r ^ € t  ? n n f  |  1 w  
i ^ I  i> ^ ii  ^ 1 1̂ 1 %q^r ^ o t i  ^ t  q ^ n  
’q i ^ T T j f t r  afr w q ^ w f  « t 5 B T W r  

^ r H n ^ q r q T C ^ q r  
4 w  w *n *rr a iw  ?ft w  ^  « r r n f w t  
qft q ^ s n *ft q f l ' f W t  1 f * r  f  fq> ^ Tf% -
5(R q fT W T  q r^ t I  %fqsr &T $ *t 
q ^  t w  qqT ^  ^  q qr°r
q nrq m  ^ r  T f r  |  1 « n j r  q r o  1*
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[«ft VTST]
tnRmpr W r ?fr stjpctft 
«jf»iT «ftr * wrmfcjff vt £ w  iprtf vt 
sftw iffr fa&TT n f k i w  ^  vm r*ft 
f c w^ s r s f c r r  i W R fiw r r ft m
3TW I

Shri J ifu u tlu  Rao (Koraput): Mr. 
Deputy-Speaker: Sir, the other day 
my hon. friends, Shri Prabhat Kar 
and Shri Khadilkar, questioned the 
propriety of relying too much on 
foreign loans for the implementation 
of the Plan. I ask them: What is 
wrong in taking foreign assistance? 
We inherited a stagnant economy and 
we wanted to expand our economy. 
We did not have the necessary re
sources, we had to industrialise the 
country to expand our economy and 
industrialisation rapidly could be done 
only by the installation of basic in
dustries. So, we had to rely on 
foreign collaboration.

Many countries in the West and also 
East European countries are interest
ed in our Plan and the mode in 
which we implement it  Ours is the 
largest democracy in the world and 
we are achieving a task which is im
possible for other countries to do. It 
has attracted the attention of the 
whole world. It is not correct to say 
or to think that our Plan is in danger. 
Those people who say that the Plan 
is in danger sound a warning of de
featism. It is not in the interest of 
the country to indulge in such cri
ticism or loose talk.

We find that the steel plants will 
go into production very soon. ITie 
other day the hon. Home Minister 
lighted the open hearth furnace at 
Rourkela. In a few days time we will 
have steel ingots. In the field of in
dustry we find that there is rapid in
dustrialisation. We are in a position 
not only to expand but also to export 
several industrial products, more so 
in the field of engineering goods. Our 
export trade which has received a 
setback in recent months due to 
various reasons is bound to reac* the

old figure or exceed the targets that 
have been fixed previously. There
fore it is not correct to say that we 
are not able to keep up to the targets 
of our Plan. In the field of industria
lisation we are able to keep up to our 
targets. We are not taking loans 
which we are not in a position to pay. 
If the foreign countries realise that 
we are not in a position to pay, they 
would not naturally advance loans. 
The fact that all the countries have 
come forward to assist us is a suffi
cient indication that our economy is 
very sound and that we are in a posi
tion to pay up our loans.

Every country which embarked on 
industrial development had to take 
assistance from foreign countries. 
Even the Communist countries, 
Russia had the assistance from 
America. America in its early years 
of development had the assistance of 
European countries. We have not 
done anything which is wrong or 
which is not natural in the context of 
things.

Shri Khadilkar also said that there 
is inflation in the country. I respect
fully disagree with him. What are 
the inflationary trends that he could 
notice in the country? It is true that 
now and then in certain areas of the 
country there is a rise in prices but 
we also find that prices come down. 
Therefore, it is not a question of in
flation. It is only a question of de
mand and supply. It may be that 
foodgrains are not being sent to areas 
where they are needed. But these 
setbacks do not really go to show 
that there is inflation in the country. 
It is true, however, that while we 
are able to keep up to the Plan targets 
in the industrial sector in the agri
cultural sector we have not been able 
to achieve the targets. Because of 
this our Plan is getting a jolt now 
and then.

We find that our planners had 
embarked on major irrigation pro
jects in several parts of Che country. 
Those projects were really necessary. 
But one thing we find irlh a t these
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projects do not serve the entire coun
try. They are not able to serve the 
needs of the people all round. Even 
in America the major projects took 
15 to 20 years for maximum utilisa
tion of the irrigation potential. We 
are in need of foodgrains. There* 
fore we cannot afford to wait for 15 
to 20 years to achieve the targets. 
What is more important for us today 
is quick results. We want medium 
and minor irrigation projects which 
will give water to the cultivator at 
the time of need.

If we take the major projects, as 
I said the other day on another 
occasion, we And that if the command
ing area is four lakh acres of land 
the water does not reach the land 
more than two lakh acres in extent 
for various reasons. There are no 
intermediate reservoirs and the land 
at the tail end of the channel does 
not get the same quantity of water 
as the land situated at the source 
gets. Also, there are no feeder chan
nels constructed At the same tune, 
when people want water they do not 
got it The levy of betterment tax also, 
even before there is betterment in 
production, is acting as a disincen
tive But these are matters which 
can be gone into by the Governments 
and I am sure that the Governments 
also are looking into this problem.

Recently, the Congress at Nagpur 
has passed a resolution regarding the 
agricultural pattern of the country 
This pattern envisages the establish
ment of service co-operatives in the 
first instance and co-operative farm
ing after three yean or so. Certainly, 
this will go a long way in relieving 
the agricultural difficulties of the 
country, but I do not mean to suggest 
that in three yean’ time we will be 
able to achieve surplus in foodgrains. 
Hie import of foodgrains, however, 
will necessarily be reduced to a great 
extent In that way we will certain
ly be in a better position.

Now, what were the resources of 
the Plan? When we examine the 
Plan outlay, we find that 44 per 
cent of the nan is financed by

foreign loans, about 81 per cent by 
deficit financing and the rest by in
ternal resources. Taxation measures, 
of course, offer a good source of in
come. Then come small savings In 
respect of small savings, during the 
First Five Year Plan we exceeded the 
target. The target fixed m the Fint 
Five Year Plan was about Rs. 225 
crores and about Rs. 240 crores were 
realised. In the Second Five Year 
Plan the target fixed was Rs 500 
crores but we find that we could 
achieve only 65 per cent of the Plan 
target In the year 1956-57 we find 
that about Rs 6J -6 crores were re
alised under this scheme In 1957-58 
it was only Rs 70'75 crores. In 
1958-59 it would be roughly Rs 63 
crores or Rs 64 crores. So, we have 
to mobilise the small savings scheme 
and we have to intensify our effort.
1 have just a few suggestions to make 
in connection with the small savings 
scheme

There are several agencies that 
operate for the collection of small 
savings First we have got the Cen
tral Government staff, then the State 
Governments* staff and then the non- 
official organisations. There is no co
ordination between these three orga
nisations, rather on the other hand 
there is a sort of conflict, more so in 
the rural areas where small savings 
are very poor for various reasons. We 
have not got the institutional organi
sations, such as, banks and post offices, 
who will cater to this. That has to 
be looked into. Then, I would 
suggest that there should be some 
propaganda and a mobile van should 
be organised at the time of harvest 
when the agriculturists have money. 
At that time if these people go, they 
would certainly be able to realise a 
considerable amount from these cul
tivators. I would also suggest that 
smaller savings should be made com
pulsory in that all Government ser
vants and also employees in the 
private sector should be made to con
tribute some portion of their salary 
towards small savings. Again, I 
would also say that they should not 
impose limits on small savings. Now 
it is Rs. 80,000. Why should a limit



2xx IS Demand* APRIL 18, for Grdm*s TU tb

[Shri Jaganatha Rao] 
be imposed? If a man has the capa
city and wants to deposit more, may
be some lakhs, he should be allowed 
to do so. It does not cease to be 
small. It is a saving. Hie effort may 
be small but the amount recovered 
would be great. You may reduce the 
rate of interest after a certain amount 
You give him the necessary exemp
tion under the taxation laws. You 
require the money The State does 
not stand to lose. I would respect
fully submit that this suggestion of 
mine may be considered

The Minister of Revenoe and Civil 
Expenditure (Dr B. Gopala Beddl):
Income-tax exemption?

Shri Jaganatha Rao: Income-tax
exemption; wealth tax. You will get 
the money After a certain ceiling, 
you may reduce the rate of interest 
When you are not able to collect by 
taxation measures, certainly this is a 
very convenient mode for the Gov
ernment to collect whatever money 
jou  require You may take away all 
the gold and silver and give them 
bonds If you give them bonds, you 
will get all the hoarded wealth You 
can promise them mterest You may 
be paying a little by way of interest. 
But, you will be having all the gold

I would also suggest that the Gov
ernment should consider the feasibi
lity of having a Corporation for mobi
lising small savings on the lines of 
the Life Insurance Corporation A 
Corporation can be floated which will 
take over the duty of collecting small 
savings. Unless government take 
some vigorous and intensive steps, the 
traditional methods which the Gov
ernment are employing will not yield 
good remits. Government have to 
seriously consider how best to imple
ment the small savings scheme We 
have to mobilise the efforts. Other
wise, internal resources are not suffi
cient to meet the requirements of the 
Plan. We also hear that the Third 
P*an is going to be bigger than the 
second, as it should be.

Shri Prahhat Kar questioned the 
propriety off amending the Tax laws 
tv try  year. He said fiut every 
finance Minister who comes, changes 
fhe tax pattern according to his 
ytfhims and prejudices. As far as we 
jtnow, the present Finance Minister 
pas no whims or prejudices, has no 
jikes or dislikes. The country may 
iiot acknowledge him as a financial 
^vizard. He may not pose himself as 
(i financial expert as some people in 
position may do. But, I am sure, the 
,vhol* House will agree that he is 
^qual to the task and he has set him
self in right earnest. I think the 
pountry can feel assured that his 
efforts will lead to the successful 
implementation of the Plan. The tax 
laws are amended every year because,, 
tinder the Finance Act, the rates are 
revised. Even in England, the Finan
ce Act fixes the rates every year For 
instance, I may take up the Wealth 
{ax Shri Prabhat Kar and Shri 
JChadilkar were members of the 
Select Committee I was one of them 
There was strong opposition in the 
Select Committee about imposing the 
wealth tax on companies But, the 
Government would not yield After 
the working of the Act, it has come 
to the notice of the Government that 
certainly this is not worth it It is 
put correct that Government should 
£ome forward with an amendment 
What is wrong with it? Fiscal en
actments cannot be as rigid as any 
Other laws of the country relating to 
property or persons.

I would like to say this I appre
ciate the principle of grossing up of 
dividends It is a very bloodless op
eration carried on by the Finance 
Minister, which gives a revenue, 
pot of Rs. 1 crore as he said, but to 
the extent of Rs. 8 or 4 crores. I am 
flad the Government would get it 
■fbe Reserve Bank of India conducted
* survey of the pattern of distribu
tion of dividends in 1001 Joint stock 
companies. In the Bulletin of 
October, it is seen that these com
panies distribute about 61J per cent 
of the profits. The Aareholders, by 
the abolition of this grossing up, of
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dividends win not je t the same divi
dend they were getting before. Some 
way has to be devised to relieve the 
shareholders because 80 per cent of 
the shareholders would be middle- 
class men. There are also some other 
anomalies which have crept in as a 
result of some of the amendments. I 
will have to say more about them 
while I speak on the Finance Bill.

Shri Harish Chandra Mathur, spoke 
about the need for introducing eco
nomy in the civil expenditure. I fully 
agree with him. May I submit, in 
all these projects also much economy 
can be effected. Every year, there 
should be an evaluation of the pro
jects. For instance take the steel 
plants. I do not attribute any mala 
/ides to any officer or anybody. If 
every year, evaluation is done, we will 
know where the project stands and 
if there is any shortfall or bottle-neck, 
it can be checked up. You have said 
in your speech that the country is 
suffering from a crisis of develop
ment and a crisis of resources. I would 
add one more crisis. The country is 
suffering from crisis of character. 
People in charge of public moneys do 
not act properly and we do not get 
the same standard as is expected from 
them, the result of it being that the 
country stands to lose.

I would take th;s opportunity- of 
congratulating the Finance Minister 
on the way in which he has presented 
the Budget and I support the De
mands fully.

fa? ( f c fr n r o )  : 
fa

t f w w  ^  tita p n

f ,  q *  ifr Sf vtft
1 1  at $*nr 1 1 3 r  o t?  | f c

u r t  jt o  4ter *tot 
| * *  S tfraY <ftfaa4t tan w ft 1 1  
tit tit it , fcfa* *rV*5ir 3  firorc

t o  n* ftmrc ^nflpl fa
v fo tim tw v *  n ft i x #  t  v m

^  I  tit*. m n

qtanr *( fw  nwfimt f  i 
«prtt (  fa  iforcT ^  wsn% w w  

5*  tit f  tit* tm
trtfto titom  q fr  g* * *  ^ r-

gdfhr ifî Frr ift ?rwr «!$  ^  sM I, 
to  >fr ^  *nff
^  tit tit vftnrt 1 4 t
fS fa ? *  *& t j  fa

tit ?rw * * r
fctt I

m far tfforcr % 5*r w r fiwr 1 1  
t?* ’Shnft in?4V fa*r % 

fa* ng <n(lt 4Wwi 7$: 11
*  p s  t  tit #
m  f  farc *st vwr firn *rm $ i 

v t  T O p « r a ir  #erc fiiw 
*T m  p i  flW  'KX tit fiTO 3TO1

p i  f r  ftrorr t  fa  *
w *  f  i
f « l  f  fa*f ^
tit ?rc«« % tit %hxf&tit

’Htp’im  % v r  ^  5 1  v m  f^raT ^ 
ftw It ^  w d trifcfli M«nfr f  » 

u  ^  ifcfr | fa  fa% 
t w f % tfw  % at +v\$u «iwt 
6 fa « T t i*V h R T %  p i  «lff fa n  "TOT I 
^  f ^ T  STTSTT ^f!IT j  fa
tit*m  ^  *tn\ t $ h t |  u  

f a f * r » f t a w r r ^ p i ^ r  ^nfawrft«rfr:- 

f l  ^  <
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[«fr f  t  tt jt  r ^ ]
TJV # * l f t  % f t  $ j  f S T *  ^ 5 *

#r f ar cr * r ef % t w t  u  
fa n r  *ror# % ^  « r f w  v t  * n r
ftraraT 1 1  5*rrt *Tft a v s  ?ft fT*r?r 
* » f  |  f a  to r #  %  fa*rf°r *ift f< w ? r,
fc, «rtr f #  f«rtoff 'jaPt <rr T f t  $ i 
3*T %  f a t  f f ^ ^ M  »tft W ^ TT  5TTR 
l t * f T a n ? n  I  f a  f*T  ^R T #  * W  
fator sftfir v t  f n r f r  srft m  t |  t  ^ f a *  
#  *nro?rr £ fa  «ft3 ^ êfr ^ 
fator #tfa <rc v t f  ®n aricft | ,  
srrar ?rtr % ^  fatoff % 3«fr*Nfcr f ^ -  
JRtR % % SW Wlflcl
f ,  r ^ M W  flTV TT * t  W fq fa  It, 
tftT $ ITT# M̂TOT# FT ft 3*rt*T STTHT 
■JTffr f  I l[fc fator ?PT TOT «W * t
« t t  q r  f f r y a ra »n#, *n#t ff? s ^ T R

W^TK ffr«TT fdtoft 9XVR ?r w rr 
f*TT fa r ff ffiffM *TT-fTT
qvfav &rer $  fr  ?ptt# ?ft #  »nm?TT 
g-' fa  «r?r r̂rt s?rt ^ t  ^  i %fa* arc 
fatort * t  srm* f??5RfH
% % *tt*  fa*r *7 g t k
’R H  ?rf*rf?r ^  aficft f t f  f T l ^ V  
topr *t *m f t * n  a rm  | ,  <rt f * r R t  
fa t o r s ftfim  • n f t *  * ? * f t « r *  utr * t  
« n m  T^fr $ 3st *jh t o t  $ 1

tft f*T ?*,ooo WTT 5TTTH % 91* 
^  «rfar Vt *TZ fo>!T «n  ̂ I  I fif
3 *tt sqm w f ^  *jfa?t fa  q[wr f^nr 
*n  «rra tft *q *n  sflrr v r  ^  « r fa r  
v t  vrar ^  i j r f a f * r ^ r  ^*rtm  
a rs o n * s ? ft  # iiffa fw a ?f»tft 
fw ?n j  fa  ip> fane *n  m s  ?rr w r  
«mw *  ^  vr *fk  *
irfv *r f  fa*rr «n# eft ^sr t t  « r fw » r  *n[
ft*TT f a  anjtWT^ ? K ,o<>® w n  SPTT T t
^  «n?nft v t  * p t  f w T  anaT |  i#  
wot f t  v rt % t o  it u  *1# wn^r

■ r f a p f f  i?r i r * r  I N w  <r%*it i v r  f a w r  
$  f » n f r  to s rtl1 Jt  ? r w t  i f s r  ^  a v  
f u r f t ^ P R f t l  i f t r * t % > F m  
art «RTfor tr«HNr f t  «ftr fatoff % 

a ftv fs s m r a T
f t i f r  t  ♦ ^  ^ R *r  ^  a m W t i #  *n? 
»rpmT j( fa  p i  wi mfrr f  aft fa  *yr 
a n F C t f i  f t f a * r f * r « i w  f^ fa r c?rt?
w r r  ^  |  n w  ^  w w  f #  f f r ^ i W l f  
vt wrf*Rr #  «ftr a*rwT t o  *r4 
# •  » p th t ^ n ff #  i f #  l i t t  < t
ar«B  T O T  I f * T  a w  S ifr t?
^  ^  f  fm r^Y <r v r  ¥ t  ?m $ lr
T f T  an^T |  f a  f» T  4 .' tfll «Ft tPT-
«THT t  ^ f a 'r  #  f * T  ?<^r t  
fa  snwrrtt % $ z  <nft*r «r  4wt?wwt 
|  fa m  ?r ^  ^ r r ?  \»x. * r m  *^t v r n v f r  
f t #  «f>r fa > n  aimT 1 1  ? k  net*? 
v t  ift*T qrrar « r f a n f f  %  t t v n r  ?t 
? r « r ^ | «  * f a r T f * r ^ r v t i T R $ n s n ^ r j i  
fsRT m  «t?t % ^  |tt fa  vn  « r w d  
T T  ??RT t w  ^  <TV<Tr ^  I
^crt^T v r  5»rf^ra r t t t  a n  T f r  ^  
f a r o  fj^ r t  #  f ^ r r  s n f? n  £ , f a  f f » | -  
« t h  %  «r% ^ f h f t r  ’T f  =5(T^r $  f a  
S *r « r w n f t  ^ c t n  * r  fa *rr an# 
?nfa %  iftr f a m  %  #  *r# %

f a #  v * * f t e  V 7 #  t t^ t t  v t f  «rre»ft * 
T f a n #  m f  ? f r # # ^ g w f ^ r % ¥ * r #
ĤHFTT ^ I %»P=rWT%5T ^t Tf#t % 

sWtT «FT W W  |  I

18 hn.

vfT «if an Tfr | f-f»r ̂ ft <wt»r 
«TT ! W  ?TOT ^  f  aft f a  q j R  %  ^ R T T 1 1  
f r f a *  f*r  ^  *rf to r n  ft*rr f a  aft 
w t a  < rm  % v r t r  f  f f  ift  « p r  f t  
^ f t  f% < r %  w f i « r  f ;  w r  * t  w r  w



f*r i?i#w«R ^  ** w  w* f*r 
o tW  <rtt frtf $ i

«t JJR iff 330T | fa  WT«ffaRT 
41m r ^ . i  ■ P tv w  fijwpf

v tfw  «(5V »pft | i f̂ r v r t  *r«r 
fW ’q&^T Tfc$«Ar*t-w *2w ?R H  
# r * w * f t  f» r  S»Rt £  f a  f * i r t t  #»rrft 
tit  *n rc *r w?dV t  w  7 #  |  i a t 
T̂TT i r f  f  fa  aw ?w f*rn ft 

¥ W R  &  ^rcrtnr arcs ^  arrcft 
t f r t  ^  w f  «r? f * n r t  v r o f l w  ^  i > r  
qr *fft ’wrsft, <w aw> *ns faf>R?r | fa 

fa^sit %  Sr f * r r f t  *taraT w m  
f t  * * t i t  i

<rpsr * f r  an?nr $ fa  f*r r *  f«m  »r*ft 
* « w f f a T * S t « i R T  ^ * t  w = n n
STT5T tit xltr f^rrft *TtW5TT % f a t  * f  

srrvr ^  % wm i % f a *  4  
fsitssr iftm  fa  aw fa»ft *n: *  * *
^T ? t  fff^T ji nil  ̂ rft ^hi t i t
t#r ^  £ fa  *rf sr^rt % fa* vr*w 

f t  rg r | ,  7 *  * t  * r  *t  arr T f r
1 1  OTsr * t  *n ? *n : &  * r  vnft * r a t
<ftft * t  «P3T V  * t *  T f t  $ *ftT  * R T  f *  
v t i  w itit f t  f t  * t  w  ? rrf «ra  *  
r f l n i  'fli*?*! ift  i f f  (jl'ii  f a  

<ft|r ert “Tsfr arrW t, f c f a *  h r
«n*fir %  f c w a r  t o  f t  i

f a r  7«r«fjft ( 4 t w f t
ftp ft) : VTT OTTC rftM»TT I

«ft V  .TTH f a g : f i r  ?ft * « I T  
3 ft S fa a r  art * * r f a  tit n f  « i!f f  
i f  tit * f t  f W t  » jp n ff *
fin? ftPFRT *5 T  ft » ft  J f q  q f  sfff
« f^  fa mti #  ft  n, #fa*r v *  * t *»r 
%  m i « R $  tit  ¥  F W  | ,  f f f  «it 
fwwix wren fRT fa f*  faw *r<f
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it w * «r* 1 if w  F«m #  5jtkt ^  
^ t r t  Vf<srr v t W  5ft «trt H f R  srfl- | r  

A  WTTT ^ft tJT  ^STfTOT ^TT ^TT^Tf 
g I f *l#  ^ T T  p P R  ^ t  C T T R
tit  v V  •mps v r  fu n  Tit^tnv^fli 
fiprr I * J f  «r«tiSt V R  % titx  ^  T t  
^TfflT g fjp ?R f tr f*rvt 3RT*T
^t*TT T T  «ft T T ^ h iV X "r T tffT  ’ fTfflT I

^ f̂t % aw-srir ?^t «pt ift tt̂ W -
TTflr d iffe r i t i t f  % tit
fa  f*n^ Krft «ftr wr n̂ertifr Jr w f a  
f  i 55m  Tpsj tw w  ^rifftr 1
# fa*T ^Tt^ ry 7 » r %  ftarr wjtt |  1
f*T S*TT f  fa  3RTT *T ^
fs R  f f N n r t  =f t  ^  ^  5rm>
i '^ » 5 r  spp^ft 4nf?5fe*i ?rn?B

v ^ R t ,  v r  aft fr«rf p .  q 7# E 
n r ^ r %  f i n r r  ^  ^ k t  |  1 v n r  
aftR- 5ft»n fa»nr vr ?nrf ?sc ^5. t o  
| l  «Tf ^ T r r V T f f t s t ^  I ft f *r f *? T C T  
ft»TT fa  *Tf *T*rf WT W Tfr I  I 
?*Rtt *F̂ TT ftrr I f*T t  fa 
^  arfamt vt ^  % farr afr fa 
H ' w f t  «rnff %  f  f a * f r  h  f a * f r  crr^ n  
T R 7  t it  W rft i  I #  ^ 5 l f W  

3r?rT ?w?tt £ fa  fair ?p f % iftftnrf 
?w w  »ptr fa^ t  ?»r farr fa  $ 5  
?frtt v t  anst sCfaft i t  * r  1 f a ^ t  
<TfS ^ o o  f w t  m f j n r  < r s fw f f *R r fr
*ft 3 W t  'T̂ TT <1? V R R  +<.'f V  M\< inf
j p n r  ^ r r  i n f ^ r r  fitm  m  T f r  |  1 
f ^ t  c R f  ^r « r r  arr f  1 eft
f ^  « f  ^ r t  f t m  fa  qtaR T n tit 
^tr^er ^  ^ v t  fa w  a r f  % <? 
f a m  « t r  1

Tfi arr 7ft ^ fa % fftir
qtaRT #  WTVTT V f m p h v  » ^ t  t ;  
f t  s f t ^ f a v w
%  f t w r  » r  # W t  f ^ R  % ftr^rrs 
« lt  ^  I  f t  T O  *ft̂ TT ^ W t iPRT
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[<rt iw  t w  ftnd

TO*** n ff *  x| |  • &  tow T «ri»rj 

f V F W T « R T v r r ^ |  i i t o t t o t o t o  
| fa  «r*rar % *rwrc 3  3ft farera w r  
*fT T O ^ t  TO  ffafr WI ^  I 9 X V R

»n*fr tfftr t o  to*  tor&  sit tQ  | 
fa  fTOr %  ftfipr to w T v t  s tto t  ffcnr 

$ ~ in w < T O S T * t T O  sbttot «r^T 

|  1 $  t o  W w  »TO»tt fa

TO 3*fr -jW  * t *tott HtR* S, 
T O tf wmnr
w r w T ^ r in w T T ? « « r w f j r r f t T f r | ?

fa?rR % fa^ fa?RT 5 1  fa  T 3TT T̂ T ff ? 
■*ri| tflJHtfl ■>ut WIH
«ftr Tit *ror m  mrm, faroff ¥t 
^S TT  *T $  I '  «n fa r  f a f R  

% f«RHT to r  f w  an?rr | ? *fairar 
& to t v d f  *tth  favr tott | 1 
f$*gy«re  tft *n*rrc xfa  x m  *n*rcf 

*1 f t  HV* in  TOT TO *FT lOTT |, 
«wrTO$ffrTOT*r v f t t ^ T O ^ r ^  
srm  « h w t  * t  t o  *  fat? s t i  

s » ^ f a r T T O t | ?  T O T O f t f T O r t f  

amft | fa fa*R  % t o r  *r ftm  
*At fr o  to* to^ W f Dr n ro-S ro
f w  3TRTT |, v ft toi flrarc ^ tfr
t o t o 4 w  fa m  t o t  1 # f r o  to* to

WTcT TO^ #  TO 7 #  | I o^ifsri 
WfrTO % WTO f  fa  TOR 
fTW TO* TO HWRT #  *T$f |, TO Vt 
§n*TT fa*IT 3JHT #fa*T TO  %  *TO 

Bl TO VipT |  lW> M l  TTTOTTO? ’TTsT

^ * r m  n p m ^ t f W t f a  t o  t o w  

^ 5«MT TO TO to*to  % WTO 
fi$*TO fhft, TOlfa TO ̂  ilTOT *  fa ro  
* #  $, TO Vt TO ^Wf fa *  «!$f |, 
afrfa t o % %, to *  t o  % ffP5FOT 
* t * r o n  1 «ftot

*nt&r j  fa  frwr * t  f*  t o #  %  f r o  

«ftr to u to  i f d  *  fav  to

t o t  t  f a  f a r o r  *  f t *  f t r o r  iT 
4t  f t w n r  faarr « r o  f a  t o w *  
^  w  *W r o t ttfc t  *ftro rtf t o  %  ftjt{ 
f  1 ^fa*r fa^fa to  I  fa  TO i t  

^  gfTOr^ % TOtf f ,  t o  
H* «rw  to  to ?  I  to #  #fa*r t o  
p r o w  v r  T O W  w ito t, t o  jft 
#r fat? TOTt; t o  fwr «nror i«ftr
?|TOJ TOfr WT ^  f  ? TO «8T
i i« t o  t o  I  fa  ^ t r  t?v *m  #
flflRTO Sfil’lrft T O ^  f a 1̂  H T O T , T O
fa  to  % <r t* s fin if % «frr, 
t i n , « :  ^ M V «iy rfatfftTraT 1 1 f f  
^firor «»t*rr f a T T O ^ r o r v t T O t n T O
Jr^THT f ,  fa ff lfh R T  1?t f i ^ R T R  
^TTO?rr%fTO iffatTHiwTOHi'»Ti^ 
f ; t o  9  *m  t o  to tt  ^  ^ n fjr
iffffTO  $ ,  »> T O  «Ft fTOT I 
5|f TOWf % q^fTO  TOW
q< TO?, %m ^  <TO f M t  TO
m  I

TÔ  to  ^*fN vnrv’fr
tftm  fsfTO >TÔ  «FT STO |, fTWIT 3ft

^ftfro  t o h t  | ,  t o  v r
topw  #Pro frrorc v frr  

q< ̂  tflfTO vnt? iftr TO f̂ <A anrow 
xfrz w p w ft  v t  «grtr «rt «tot 
ft a r o f  4r— *rtwf ? T | % T O T f ^  fim m r 
« N t ^ » t t ?  T O T O f ^ * r # v » ft f5 w T O r  
f a  >np ^»it 1 # fa  to ^  *ro 
q^rmr faxrr «r T|r | 1 TOfat? to  
irfTOTO | fa  ?ftTO #  «t*ff % fat? to  
TO «RfTOTTOT fa  TO TOR *n$WT* 
% w fro mro>ft «ftr #w*t frrr 1 
TO ^  TO tott |, to tt | 
fa *refr TOTTOW ̂ f, ̂ 1% t  TOITOIt 
qrTOT 1 A TOwsrr jf f a  f » r d  t r o t
#  ifr »ft% ^  fmnpfr tot
^ariTO^f.TOfatr TOT % TO TO ̂
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fWT t t  %
« a W T f t * f t « f t « r p r a * t a f f f i * f t  \
*1  v m  * t  anift I ,  aar tft a rita  
«rc fftffw vwra aft arcr anr 

w w ft 1 1

*torr f v  $  % vtit v^ r, afarr *ta r  
Pnnr « t  a t  m att f t  a t t  a « * n f  
W  % fin * at? srcr w  v m  faa* at* f ,  
Sfata aft *ft% q m m fo  & V PT 
an? afta j', aw sa1 v r  aarar anaT 
at 3*r * t  ztw  f e n  3trtt 1 1 f a t a ^ f r  
* a v * r - i w  f r n t f e  v r  aanw $1  w  

% fa q  aarSd aftaitf 
$faarr a ff  | 1 s a  % fa q  a w d  ^  tit

*  f^n* annj a ft  |  i •*& ata 
t r w  ^'htt n m  «rt $ artr a»t
a^p aft faan siar t 1 ^fva %m
OW W  T T  *Rft W  W T  *ft  *WraT £t*T, 
?Tt W  % f^iy <RT a*t ^ W i t (  ^  W  V C  
fa a T a n a T $ i tfM rM fa  J r f t a f t & w  
CRT Wt >TTO ’̂ RTT % ft? OT ?fta WTST 
W f f  V t  a^W  VT% % fan? *TT fa tft * t  
faronr #  arc ftaiT »m  % I ^  
faror a ru m  1 aat a f t  ftarr aiaT | 7 

frr f»rr adtarr fta r  | ,  * W t  *  w t  
w  srfaftrni? «ftr $ ’  w
«ft «tsb Mffitf i w i a ^  fteft |  far fa % a  
W T *  %  * W f  aaaaSt wr T f t  $ iftr  
mar ^ ftct, *K t a , f w w ,  aar^r %  fexj 
a? aar a f t  fasaT an 1 1 
v f t t  fa? arrar » ? * a  f &  apr aft |  ft? 
| * r  s fc  w M t  aSt faaawilf, v f s a if at 
%ft* aaafrBf * t  <ftr s *r ait * * a r t f  
^t v tfw  1 apf aniaT | far ?rwn: 
astarvfcistf fa-ar^ ifrara 
a f t f w  a f t  arr a f t  $1

*  v i t a l *  % $ *  % * |  a * * i
fam  Pf u * ŵc ww>
m w rtt v t  m  » w f t »

vg p m r it  atr^ \ «n ft |«it% f m  <rft
# s w r r  ft? a p  ** ^  vnit 

ftfti ^  «n ^  1 1 q ^ f r w m a t a ^ l
#» -V-» .*V  ̂ N A .  ̂ . V-  ̂ ___WF t w i  *r fflPfT f t T  q fr  ^ R T  MTTft  ̂
«ft I r g y a p i ^TTfHT v t  gw  % 
srnNT v ^ f t  tit fat * r  ftwar 
ti **tir w%, #f»FT v*tk ^ t  ?t »rf 
?ft f t  f w t i  TK fw*CK f t
« r  t R r f t v  ? r f m r  it  an*fr 
nflrq w r 5 T ft e n ^  f a r ^ q r f a w r r f t  

!,■ijfte v ^ t f t w ir  f t  t? t  | ,  »T«ftTaT- 
f t  TQ | ,  f a r  ft? * a * T R  

H T v r ft  «i%  5  fftrr 1 1 a ^ ftR «R Tfa ir 
«Sprtt ^ it a»Twr m  f?r n^t | \ 
* 9  vr fer ^  | fat f̂taft % 9R  
farcr% < t  v tfa w  1 a m r f * T ^ W f  
%  <pt *ft% sift ^ * r ,  a t ^ t
w a r ?  fa r fa  <kT f t  aronft fa: ^»r w r  
c t t  i n a f m  <r<|i(iai a m ft, w it 

^ t  ^tfisRr f a r  tit
*ft»r »pst *^ *r  n  ^ t  iraRr <arw 
ft d t  amnft 1 irtf?w  «*? w i ^  |  f% 
fajfr a r ^  ^ N t  %  zm m  ^ t  
« F t f w  1 t o r  V i a r v  ^  v t f  
W  j R H  a f t  faBTT an | ,  ftrar % 
a n a w v a w ^ ift% s r a v * r  f t  a v  i w  
% 9nr?ni " T a f T j r t  aflr 3 V %  f̂ rcc 

¥ t  w i n  a ro  a k  % r>a«^5K 
|  1 a R v m n i n r  *rfa It ahr w  7̂  
^  1 anr a v  3WR?a a *i#  ^ t  wrar 
vtfara a f t  arreft aw a v  <fafi 
% ? w  a t ^  1 ^frat % m  ^ t  
v lftr a  f ^ f t  ^ r f ^ ,  fa w  ^  f a  a a  
a f W t v t T n p r ^ a ^ i

«rt ^  «fhc 
a’ C ' f f R T I  * r |  I  f v  f i w  %* 
% %  fin? «Nr aft- « r o * r
^Pt | ,  fs f^ a p a  ftsaw  v w T ^ a t f K  
t i m w  w u w  v p r  p w t  a a r



[« f t  r *  r n r  f t r f ]

«7 f % fcnr »mrfWf %
*ft ^  f t  SffWT VT’ft * 1% ,
fo r  qr M r  v tst %, *1*#
m  m  % fjn * ■(Staff q>rt*r

* t c f T f  i **r*f?K£ 
«HT* «TT ^  f t  STOTT fntft

m f & ,  ftrer ^  $ »re3 « ft  ^ w r e *i w r  
« v  tflr #?fr 3*r ^  f t  3W  *rv, 
f a *  %  & T  «PT fsmfwr f t  *W?TT 1 1  ♦
^tjpit f r  ff$5RiR f t  H7*nr tftarit 
'TCMtffa jffaRT % ^TH % q f#  *T? &TC 
f t  *tftrer f*  3*r *  ip r ft jRfirar
f*?T $  V t  V t l r t T W m t a R
sfftr % ifk  *& sft^rT ttrt w?n# 
vt f t rar^i  ?ff *$t %  *nt t t  ssKT 
wrpcr ft^ ft % ft  i q r̂nRft *t 5^5
n f s V R  f t ,  f%5TT T V P R f t  v t  ?ft 5®[ 
v fV U T C  f t  T R T  m  T C t v t  4 t  '$ 1  
ir f iT * ft  trh: %?$r vt vfvvTT ^  I 
v r  *n? s r^ fa  f t  T ^ t  $ f%  ^nr*- v r  t r m  
* r m  % fe « T  f t  arm , s k  v r  * r m  Jfrm 
f t s t f t  %  l r t r  n w t , fs n f t , Trw rt 
% wfiPElT »̂ c*T ffff 3TI7 1 sw sv  
%vsty <?r f t  JTRT ^t m  rTfT
f t f o ^ w N M - f i i% »g ')*'<<»r— sr^t 

* t  %  *r? t qfonr$r, 3*  %
3PTCTT * t  ^  f*T?T WR( H %ftX 

«T 3  fw w  $  P̂RTT $ I *UTTOT 
t o t  g f% q=w q^-qrffa tTsrt *t 
*sn% S q f#  w  *W *Tcft «rr f«RTC f a l T  
arPWT »

Shri O n  (Zalawad): As the report 
of the Finance Ministry tells us, this 
Ministry not only administers the fin
ances of the Central Government but 
also deals with all financial matters 
affecting the country as a whole. We 
also know that it is exclusively in 
charge of our banking and currency 
system; and as such, 1 would say 
that it handles a very important and 
vital apparatus. It is an apparatus

121*7 Demand* APRIL 18* 1859 for Qrantt X2»8

which, in our present context, has to 
be handled not only delicately but also 
with some imagination and courage.

Now, let us see what the perfor
mance of this Ministry during the past 
year has been, so far as the banking 
and currency system is concerned. We 
know that the monetary system has to 
play a sort of dual role. Not only 
have we to keep up the stability of 
the money internally and speaking 
from the external point of view, have 
we to keep up the reputation of our 
rupee, but it has also to play a sort 
of dynamic role.

Talking about the reputation of our 
rupee, it is really gratifying to note 
that on the whole the money is be* 
having well in this country. Internal
ly, there is a lot of confidence in our 
currency; speaking internationally 
also, the rupee has been able to keep 
up its reputation.

When I say that stability has to be 
maintained. I do not take this too ter. 
particularly in the present context of 
our currency operations. For. after 
all. in a progressive economy, and 
oarticularly when we have undertaken 
such huge plans putting a heaw 
emphasis on heavy industrialisation of 
this country, there is bound to be In
flation And I refuse to be preoccupied 
with any notion of inflation having net 
in. The only care that we have to 
take is that these inflationary ten* 
dencies are not such as would over
power the whole economic system On* 
does not mind this creeping in of the 
inflationary tendency; after alL 
it gives a spirit to the economic acti
vity, as we have seen in the other 
countries also, and therefore, we 
should not make a fad at inflation, 
particularly when we are planning on 
such a huge scale.

As 1 said, tite monetary system has 
also to play another role, and I said 
that it was a dynamic role. Let us 
see whether during the past year 
this system has played a dynamic 
role. What are the agencies through
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which this system is playing that role? 
We know, as the report tells us, that 
there are so many institutions through 
which we want to stimulate economic 
and social progress in this country. 
We want to exert a sort of powerful 
influence not only on production, trade 
and consumption but also on distribu
tion of wealth through our monetary 
system.

As the report tells us, so many agen
cies are engaged in this task. I 
would not take the time of the House 
by narrating what is contained in the 
report But, on the whole, it does 
create a feeling of satisfaction that all 
these agencies are playing a very 
useful role in the promotion of our 
economy, though, of course, I have to 
say a word or two in connection with 
certain agencies.

Take, for example, the case of the 
Reserve Bank. The Reserve Bank is 
also entrusted with the task of pro
viding finances to the co-operative 
apex banks of the various States. I 
had an opportunity to bring this 
matter up before the consultative com
mittee attached to this Ministry. 
Since we have been putting more and 
more emphasis on co-operative move
ment in this country, both on service 
societies and also on Joint farming 
societies, I think we have got to adopt 
a very bold policy in connection with 
co-operative finances. If we look at 
the figures, we find that it is not a 
happy performance, so far as the 
finances that we give to this co-ope
rative movement are concerned. On 
the contrary, we are falling short of 
the targets that we had placed before 
ourselves. We see that in 1957-58, 
hardly a total credit of Rs. 48 orores 
was sanctioned; though, of course, the 
drawings were to the tune of Rs. 61 
crores, yet, they M l short of the per
formance that was expected. Parti
cularly 1 would like to draw the 
attention at the Ministry to the 
medium-term loans far agricultural 
purposes provided by the Bank. It is 
only Rs. 2 8 crores. Z think all Mem
bers who have spoken on the Food 
and Agriculture Ministry and even 
today have drawn the attention at

this House to the problem of stepping 
up food production. How are we 
going to do it? Are we going to do 
it simply by providing short-term 
finances to the co-operative societies?
I am afraid not, because these finan
ces will be frittered away, or might 
be used only for seasonal matters. 
What is required in my humble opi
nion is long-term arrangement, 
medium-term also, for improving the 
quality of the land and providing 
agriculturists with money for putting 
up barns here and there, machines for 
lift irrigation and allied purposes. 
So. I think we should seriously con
sider how we can utilise this money 
so that the land may be improved 
and production may go up. Unless 
We provide adequate finances to these 
co-operative societies, I do not think 
we will be able to improve the 
character of our land and the soil; 
we will not be able even 
to conserve it against erosion 
that is taking place, and there
fore I would urge the Ministry to pay 
utmost attention to this aspect of co
operative finance.

There is also one other agency, the 
Refinance Corporation. I agree that 
it has only recently been bom. Even 
then, its performance is, to my mind, 
very poor, and I do not think we 
Should be under any sense of com
placency. With your permission, I 
will read only one line:

"Tike Corporation has sanction
ed upto the end of November, 
1958, a sum at Rs. 178 crores as 
loans to participating member- 
banks. but no amount has been 
disbursed."

1 think we are not creating bodies 
simply to keep them on paper. U 
these agencies have to play an effec
tive role in our economy, they have 
got to he bold and very dynamic 
tlso.

I was reading the speech of the 
Chairman of the Reserve Bank. Shri 
H. V. R. Iengar, and I must confess 
that I was a bit disappointed. He 
listed sn many causes for our low 
performance, but one of them was
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that the private sector had already 
invested enough and therefore it was 
not poraible to push up the invest
ment But the real difficulty seems 
to be. as in many other cases, about 
foreign exchange. I think negotia
tions am alrradv afoot with the In
ternational Finance Corporation and 
the Commonwealth Finance Develop
ment Corporation. Let us hope that 
adequate finances will be supplied to 
thi* Refinance Corporation which, to 
my mind, has to play a very impor
tant role in the development of in
dustries, particularly medium-sized 
industries, in this country. No 
finances should be lacking for this 
purpose, and I hope adequate atten
tion will be paid to this aspect of th* 
problem.

So, also about the Industrial Credit 
snd Investment Corporation. There 
also, I have read the speech of th» 
Chairman, and we have also looked 
at its performance. Finances are 
scarce, and I hope Government will 
take adequate steps to see that out 
of the P.L. 480 funds that are at the 
disposal of the State Bank, adequate 
funds are made available to this very 
useful corporation to promote indus
tries. There also a credit line has to 
be developed in consultation with 
foreign agencies to give them somo 
foreign exchange, because the 10 mil
lion dollar loan that was given has 
been exhausted, and I think it is 
necessary, in consultation with the 
International Bank for Reconstruc
tion and Development, to see that 
this agency also does not languish-, 
and that its activities are according to 
what we expect of it

We know that concern has been 
shown here about our foreign resour
ces and our position so far as foreign 
exchange is concerned. It is good, as 
the Report points out, that attempts 
are being made a favourable climate 
for attracting foreign investment It 
says:

"To create a favourable climate
for foreign investment in India,
the possibility of concluding

agreements for avoidance of
double taxation was discussed
with representatives of other
Governments."

I am very happy to leam that attempts 
are made and such agreements have 
been successfully concluded with 
various Governments. Let us hope 
that the other countries win also fall 
in line, because, after all, I am afraid 
unilateral action so far as foreign loan 
is concerned, will perhaps have some 
disincentive effect on investment, and 
therefore it is good that we are toying 
to have as many bilateral agreements 
as possible.

While on the question of foreign 
investment, I may say that in 1948 
foreign investment in India was 
Rs. 288 crores, out of which Rs. 210 
crores were from the U.K. In 195B 
we know that Rs. 480 crores was the 
total investment of foreign capital 
here, out of which Rs. 391.99 crores 
is from U.K. At present we find 
that we badly need foreign invest
ment. And we read m reports that 
it will be very difficult to get the 
same amount of foreign help as we 
have been getting till now. I was 
deeply concerned to read an article 
in the Economist of London, and if 
time permits I will come to that, but 
to my mind the solution is to attract 
foreign investment to the extent 
possible.

We know to-day that the interna
tional money market is a sort of sellers’ 
market. So many countries arc 
eager to attract foreign capital to their 
countries. We find that in the last 10 
or 12 years private investment capi
tal from the USA has gone to the tune 
of R*. 4,400 crores. Out of this
Canada alone has taken up 40 per
cent, Latin America 30 per cent,
Western Europe 18 per cent, and Asia, 
in which India is also included, has 
been to attract only 15 per cent
When we need this capital so badly, 
other more fortunate countries have 
been able to attract more money, and 
it is really sad that we have not been
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able to attract private capital to the 
extent that we should.

In this connection I may say that 
sometime* I find there u  a sort of re
sentment against foreign private 
capital coming to India To my mind 
this is a sort of hangover of the colo
nial rule, a sort of inferiority com
plex. Why should we feel shy of 
attracting foreign investment to this 
country? After all, we are a sove
reign nation, we have got all the 
powers, and it will be on our own 
terms and conditions There is no 
reason why we should fight shy of 
attracting foreign capital to the ex
tent we can 

Within the short time at my dis
posal, 1 only want to congratulate the 
Ministry for a very good innovation 
that it has made I am afraid the 
attention of Members has not been 
drawn to it till now On page 18 of 
the Report we find that the Ministry 
has given powers to the various admi
nistrative Ministries to spend to the 
tune of Rs 50 lakhs without taking 
any sanction from the Finance Minis
try I think this is the tune when we 
want to get things going After all, 
as I said m  another occasion, m a 
fast developing economy, sins of omis
sion should be considered more grave 
than sins of commission If we sit 
with folded hands, 1 am sure we will 
not commit any errors, but that is 
not the way to look at things If we 
want to develop the country, we have 
to grapple with problems There is 
a lot of impatience about the removal 
of poverty and squalor, and we have 
got to go ahead as rapidly as possi
ble. Does not matter if we commit 
an error here Or there. Therefore, 
this relaxation of the Finance Minis
try’s grip over the other Ministries is 
vary welcome. Let us hope the Minis
tries will use it properly, so that the 
Finance Ministry will be tempted to 
go a step forward and see that more 
and more powers are delegated.

X wanted to speak on the Third 
Flan also, because I am going away 
on Monday and it will not be possible 
for me to speak again

Committee on 12x34 
Private Members’

Bills and
Resolutions

Mr. Deputy-Speaker: At 880 we
have to take up non-official busi
ness.

Shu O n : With these words I con
clude since Private Members’ Busi
ness has to be taken up

(fas*TT*T) :
<uD<w,
f t  f W f ?  |
*nw#r«m*ftaRT«TT*ft*Rf 1

fisraferS #  <ft*T
fe n  

t  * 1* sro #  sm  A 
fa fofzr f t  «R *f t o t o  
ton f

’SPHF'T qrtff v f  I

15J1 hr*.

COMMITTEE on  PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS

Fokty- second Report

Sardar A. S. Saigal (Janjgir). I beg 
to move*

'That this House agrees with the 
Forty-second Report at the Com
mittee on Private Members’ Bills 
and Resolutions presented to the 
House on the 16th April 1959"

Mr. Depaty-Speaker: The question 
Ir

‘That this House agrees with 
the Forty-second Report of the 
Committee on Private Members’ 
Bills and Resolutions presented to 
the House on the 16th April 1959"

The motion was adopted
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INDIAN PENAL CODS (AMEND
MENT) BILL* (Insertion of new 
section 383A)

Mr. Depnty-Speaker: Shri BaJ-
krishna Wasnik it absent Shri K. N. 
Pandey.

Shri K. N. Pandey (Hata): I beg to 
move for leave to introduce a Bill 
further to amend the Indian Penal 
Code, 1880.

Mr. Depnty-Speaker: Hie question
is:

“That leave be granted to intro
duce a Bill further to amend the 
Indian Penal Code, I860” .

The motion was adopted.

Shri K. N Pandey: I introduce the 
Bill.

ALL INDIA DOMESTIC SERVANTS 
BILL*

Shri Bahnikl (Bulandshahr-Reserv- 
ed-Sch. Castes): I beg to move for 
leave to introduce a Bill to provide for 
the registration of domestic servants 
and to regulate their hours of work, 
payment of wages, leave and holidays.

Mr. Depaty-Speaker: The question
is:

“That leave be granted to intro
duce a Bill to provide for the re
gistration of domestic servants 
and to regulate their hours of 
work, payment of wages, leave 
and holidays” .

The motion was adopted.

Shri Balaam: I introduce the BUI.

18.88 hr*.
ARBITRATION (AMENDMENT) 

BILL (Amendment of section 2 and 
39 and insertion of new Chapter 
JVA>—contd.

Mr. Depnty-Speaker: The House
will resume further consideration of 
the following motion moved by Shri 
Raghunath Singh on the 3rd April 
1959:

“That the Bill further to amend 
the Arbitration Act, 1940, be 
taken into consideration” .

Out of l i  hours allotted to the dis
cussion of the Bill, one minute has 
already been taken on 3rd April 1959, 
and 1 hour and 29 minutes now 
remain

Shri Raghunath Singh may now 
continue his speech.

Shri Raghunath Singh (Varanasi): 
My amendment is a very small one. 
I want to say a few words about the 
history of the Arbitration A ct The 
law of arbitration in India is sub
stantially contained in two enactments, 
first, the Arbitration Act (IX of 1899) 
which was based on the English Arbi
tration Act This was applicable to 
the Presidency towns only and to 
such parts of India where it could be 
extended Hie scope of the Act was 
confined to arbitration by agreement 
without the intervention of the court 
The second enactment on this point is 
the Civil Procedure Code The second 
schedule of the Civil Procedure Code 
deals with arbitration outside the 
operation and scope of the Act of 
1899 It relates, for the most part, to 
arbitration in suit, but also makes a 
very brief reference to arbitration 
being possible also without interven
tion of the court.

In 1925, the Civil Justice Committee 
recommended some amendments and 
change in the law. The English law 
was amended in 1984 by Che Parlia
ment. In 1938, the Central Govern
ment placed an officer on special duty

'Published in the Gazette o f India Extraordinary, Part Il-Sectian 2, dated 
18.4.1959.
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to examine the question of the amend
ment of the Arbitration Act as passed 
by the English Parliament

60  the present Arbitration Act (X  
o f 1940) it the result of three enact
ments—the existing law, English law 
and the recommendations of the Civil 
Justice Committee appointed by the 
Central Government. The scheme of 
the present Act Is contained In 
Chapters II, III and TV. Chapter II 
deals with arbitration without inter
vention of the court, that is, sections S 
Co 19. Chapter III deals with arbi
tration with the Intervention of the 
courts where there is no suit vending, 
that is, section 20. Chapter IV deals 
with arbitration in suit, that is, 
sections 21—25. Chapter VI deals with 
appeals and orders, that is, section 39. 
The present Arbitration Act lays down 
provisions for supervision of the court 
at every stage from the time the 
parties eater into an agreement to 
refer the case of arbitration up to 
the stage of the order or decree. The 
arbitrator was empowered to refer the 
matter for the opinion of the court 
under section IS.

Now, as I said, my amendment Is 
very short There are a number of 
vakils, advocates or legal experts in 
the country. In the civil courts, 
whether they may be sub-judges or 
munsifs, they are also lawyers. They 
ere recruited from (he lawyer class. 
Their education and the eduction of 
the lawyers are practically the sarafc. 
I have not brought this amendment to 
give some work to the unemployed 
lawyers; I have brought it In order 
tint there may be speedy justice 
There are a large number of cases 
pending before the High Courts and 
lower courts also. So India should 
utilise the legal services o f the experts 
like advocates end vakils. They are 
working in the courts rinse 10, IS and 
18 years. Why should not their energy 
and talents be utilised?

An Sea. Member: With fee or with
out fee?

Shri Baghansth Singh: No, no, with 
fee. As they have been working in 
this line for 10, 15 and 20 years, they 
can meet out justice. They can de
cide cases according to the law.

But there are apprehensions in the 
mind of the parties who agree to 
arbitration as well as of the arbitra
tor. The apprehension in the mind of 
the parties agreeing to arbitration is 
that there cannot be good justice. 
Therefore, I have put down in my 
amendment very clearly that any 
order or judgment of the arbitartor 
will be appealable. Moreover, section 
39 is also there.

The second apprehension, that is, 
apprehension in the mind of the abri- 
trator, may be that if he does some* 
thing, there may be a case of defama
tion against him. Suppose he takes 
evidence and passes some decree or 
judgment; then he will be open to a 
charge of defamation. Therefore, I 

1 have also incorporated in this amend
ment a provision to the effect that if 
an arbitrator is appointed, it should 
not be open to the parties or anybody 
else to sue him for defamation.

Therefore, to make the law easy and 
judgment also easy for litigants, I 
have brought forward this amend
ment If my amendment is accepted, 
it will provide for speedy disposal of 
cases and relieve persons from the 
courts’ delay. At present, cases are 
pending for 3, 4, 6 and 8 years. But 
if the cases are referred to the arbi
trator, he will try to do justice 
quickly.

Thirdly, in my amendment, we are 
not disturbing any scheme of the Act 
Only, if it is accepted, justice will be 
speedy.

My amendment simply relates to 
section 25A(i). That section deals 
with arbitration by agreement for 
deciding matters without the interven
tion of the court Section 25A(ii) 
deals with pending suits or appeals 
where the parties agree to refer the 
matter to arbitration under section 21

M  LSD —<
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of the Arbitra ion Act. Supposing * 
suit or app«al is pending than the 
parties are entitled to refer them also 
to arbitration.

Under section 25A(iii), the court 
may appoint a sole or more arbitra
tors. In this scheme I have provided 
that the arbi'rators can be two or 
three or one as the parties like.

Section 25B provides that CP.C. 
should be applicable. If a lawyer is 
appointed arbitrator, his status will 
be just like a court Therefore, he 
should decide the cases according to 
the procedure ou lined in C.P.C. That 
is why th s amendment provides that 
C.P.C. should be applicable.

The amendment to section 25C— 
tLat is the award—says

“The award of such arbitrators 
shall be subject to the control of 
court in the same way as if 
if were an award of arbitrators 
made under Chapters II, III and 
IV and shall be filed in court..

My amendment to section 25D is 
this. Suppose a lawyer who is work
ing as an arbitrator gives a judgment 
or passes an order, it shall be filed m 
court and shall be treated just like 
a decree or order of a court. There
fore, if it is a decree there must be 
an appeal.

So, 25E deals with an appeal.
“Any judgment or decree passed 

in accordance with the award 
under section 25C shal' be appeal- 
able in the same way as if it were 
a judgment or decree of the 
court by which it has been 
passed.”

Then, there is the question of 
remuneration. If a lawyer is working, 
he must get something also. For re
muneration, there are two provisions; 
either the parties should agree to give 
some remuneration to the arbitrator 
or the court should decide what should 
tie Ifee remuneration o f Hie arbitrator.

SJbI Easerara lyar (Trivandrum): 
You have not forgotten thatl

Sfcrl Jagaaatha Bao (Koraput): Thai 
is t&e main object of the B ill

Clause 4 of my amending Sdl says:
"(a) after sub-section 1, the 

following shall be inserted, name
ly

(la ) From the judgment and 
decree passed under section SBC 
a first appeal shall lie according 
to the provisions ui section M.*

Section 98, C P.C. deals with appeals 
from the original decree or order; and 
there is a provision for second appeal 
also. That is sec .ion 100.

There is one provision also in my 
amendment that sections 109 and 110 
of C P C. will be applicable. It means 
that the parties can go to the Supreme 
Court also. Therefore, according to 
my amendment there is no appre
hension that the arbi rator cannot do 
justice According to the scheme of 
my amendment, any order or judg
ment passed by an arbitrator can be 
appealed against just like other cases 
—a first appeal can lie and a second 
appeal can also go to the Supreme 
Court Therefore, I say, this amend
ment should be accepted

This amendment was moved by Shri 
Kazmi in the first Parliament. He is 
an eminent lawyer of the Allahabad 
High Court and he asked me to move 
this amendment here. Therefore I 
move this amendment in the Second 
Lok Sabha and I request the House 
to accept it

1(r. Depnty-8peaker: Motion moved:

‘That the Bill further to amend 
the Arbitration Act, 1940 be taken 
into consideration.”

Shri Aehar (Mangalore): Sir, X am 
afraid I cannot support this B&L

jtfr. Dejerty-Speak**: It is net well
begun.
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Shri Aehar: Mr. Deputy-Speaker, 
Sir, I feel this BiU will not serve the 
puttpoe of the Mover has in view. He 
repeatedly said that the most impor
tant consideration he was ref err .ng to 
was the speedier disposal of disputes. 
In the Bill, I find he not only provides 
—and I may say that this is almost 
against the general principles o t  
arbitration law—a first appeal, but a 
second appeal and appeal even to the 
Supreme Court (Interrupt on). I am 
afraicl the sections are against the idea 
of speed disposal.

I may be permitted to submit that 
the very basic principle of arbitration 
is that the disputants settle upon a 
tribunal of their own and they agree 
to abide by wha ever it decides. When 
thai .* the case, then, if you provide 
for arbitration—and a judge of their 
own—and then subject his judgment 
not only to one appeal but to an 
appeal up to the High Court, I doubt 
very much whether any person would 
like to arbitrate in such a position

Apart from that, what is the 
advantage?

Mr. Deputy-Speaker: Shn Raghu-
nath Singh wants to provide for 
judges .who may be paid per case

Shri Achar: Probably it is also to 
give some employment to lawyers 
The purpose is just what is better 
done by the present jud.ciary He 
wants the Civil Procedure Code to be 
applied. I do not know why he has 
not mentioned the Evidence Act I 
do not know whether he wants to 
have it or not because it .s not clear 
from the Bill. Whatever it be, he 
wants the Civil Procedure Code to be 
followed by th earbitrator also (Inter
ruption). He wants that everything 
should be done as it is being done by 
any court. If that is so, why have an 
arbitrator at all? The courts are 
there. Of course, Government will 
look Into it and see that ther* are 
more Munsifs, Sub-Judges or District 
Judges or higher courts. So. it looks 
as if the basic principle of arbitration 
ia ignored.

Formerly, of course, »ome portion of 
the arbitration law was in the Civil 
Procedure Code and some portion in a 
separate Act But, after 1940, after the 
whole thing has been consolidated, 
all that may be done for getting these 
matters in dispute settled by arbitra
tion has been fully provided in this 
Act The sec'ions are very clear; and 
it is only in excep lonal ca«es that an 
award could be set aside. This is pro
vided, I think, section 30 of the 
Arbitration Act, if I am not mistaken. 
Provision is there to set aside the 
decrees, or rather the awards, given 
by arbitrators. It reads:

“An award shall not be set aside 
except on one or more of the 
following grounds, viz,

that an arbitrator or an umpire 
has misconducted himself or the 
proceedings....”

That is, it may be legal misconduct
(b) an award has been made 

after the issue of an order by the 
court preceding the arbitration or 
after the arbitration proceedings 
have become invalid under section 
35, and

(c) an award has been impro
perly procured or is otherwise 
invalid.”

As the law now stands, the award 
cannot be set aside except for these 
specJic grounds The persons select 
their own judges and are bound by 
the decision of the arbitrator. The 
whole basic thing which the amend
ment provides is that they select their 
own judges and the judgments must 
be subjected to all the processes of 
appeals provided under the ordinary 
civil law, the first, second and third 
appeals. If that is the position, I 
submit that it is not only against the 
law of arbitration; it is also against 
hiving settlement in a speedy manner. 
So I oppose this BilL

Shri Kaswara I.-er: Mr. Deputy-
Speaker, I start with congratu’ating 
the hon. Mover of the Bill and hit
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bold attempt for the purpose of 
amending the Arbitration Act and 
X submit that I cannot see eye to eye 
with the proposition put forward by 
my hon. friend who has just now been 
opposing the Bill on the gound 
that the provision for appeals against 
the decisions of the arbitrators will be 
very harmful. I am not going into 
the history of the Arbitration A ct It 
has been well explained by the Mover. 
Of course I would say that any refer
ence to arbitration must not be done 
in an arbitrary manner, so that the 
provision contained in the Bill that 
in case an arbitration is submitted 
before the legal practitioners, the 
Civil Procedure Code shall apply is 
by way of abundant caution. Opposi
tion seems to be vehement on this 
provision. I cannot under that 
when the proceeding is referred to an 
arbitrator he can proceed with the 
arbitration in any manner he thtwlra 
There must be some form or proce
dure he should adopt Particularly 
persons who have been well-veTsed in 
legal proceedings in courts as lawyers 
appearing before the courts should be 
aware of the procedure that is con
tained in the Civil Procedure Code 
and it is only necessary and expedient 
that they should adoot the Civil Pro
cedure Code. I cannot see why there 
should be objection to this.

The second objection seems to be 
regarding the question of providing 
for appeal against the decision of the 
arbitrator. Much can be said on both 
sides, 1 certainly agree. The question 
whether it is against the funda
mental notion of arbitration that
the decision should always be 
subjected to a test by way
of appeal is a matter for the lawyers 
and legal luminaries. For my own 
part, I would always say, whatever 
may be the decision of the arbitrators, 
whatever mav be the qualification
erudition or infallibility of the arbi
trators chosen by consent of parties, 
there is every likelihood of an error, 
likelihood of a feeling with respect 
to the parties appearing before the

arbitrators that there if an error and 
it is always safe to subject the deci
sion of the arbitrator chosen by the 
party to a court of correction, that 1% 
a court of appeal. * The decision may 
be tested on its merits by a court of 
appeal. There is nothing wrong in the 
procedure

Hie whole question is based on this 
point, as to whether we must submit 
or we must encourage litigants to sub
mit their case to arbitration. In my 
short experience as a lawyer, though 
it may not be as much as that of my 
learned friend from the other side, I 
have often found that in trial courts 
the suits are unnecessarily delayed, 
maybe, not due to the incapacity or 
inefficiency of the judicial officers. 
They are faced with 50 or 60 suits 
before them. When it comes up he 
has to take one suit and human nature 
is such that they take the easiest suits 
first so that they may be able to di*- 
pose of it and add to the number of 
disposals. Today there is clamour in 
the whole of India perhaps that there 
is a lot of delay in litigation. Judicial 
officers are also human beings and 
they are hearing this clamour so that 
the fervour on these people is to see 
somehow or the other suits are being 
disposed of. The reaction is seen that 
way. In Parliament you say there is 
delay in the disposal People outside. 
Ministers, even lawyers, Members of 
the Opposition all speak that there is 
plenty of delay in litigation with the 
result they want to see that somehow 
or the other a disposal is given. The 
courts are now-a-days in the danger 
or in *he tendency if I may say so 
with respect, of becoming courts of 
discipline rather than courts of justice. 
$0, what do we find? When a party 
is late by a minute or two, the Judge 
takes up the case and disposes of it 
ex parte; either he dismisses the suit 
if the plaintiff is not present or decrees 
it if the defendant is not present 
When an application to restore a suit 
i* filed, on some flimsy ground that he 
has not given sufficient reason tut non* 
appearance on that day the restoration 
application is dismissed, because he
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wants to add to the number of dispo
sals.

In these circumstances, let us look 
into the question as to how we can 
effectively dispose of these pending 
eases without resort to court by mean* 
of the legal luminaries. Arbitration is 
one such method. Certainly there are 
a number of defects in this Bill which 
we need go into one by one but I am 
certainly in agreement with the main 
spirit OT the Bill. The Bill says that 
the legal practitioners may also be 
Chosen as arbitrators Apart from 
that, the Arbi'ration Act of 1940 does 
not put an embargo upon legal prac
titioners becoming arbitrators. So,
even without this Bill legal practi
tioners can be appointed as arbitrators 
by consent of parties or by agreement.

Hie main point is whether their 
decision has to be the subject matter 
of appeal or a second or third appeal 
to the Supreme Court. I will come 
to it presently. I have come across 
partition suits. I have come across 
an instance in my career as a lawyer, 
when in a partition suit which had 
been instituted before I have seen the 
light of the day and which was 
perhaps been conducted by my father,
I have to apear for one side for the 
legal representative as the decree for 
final partition has not been passed; it 
has been pending for more than a 
quarter of a century. Why is it that 
such a delay has been happening? It 
is because that courts cannot concen
trate their attention on this single 
partition suit, with ever so many parti
tion suits. Subsequent to this an 
enabling partition has been passed. In 
such cases, if the parties do agree that 
such a partition could be effected by 
the arbitration, the lawyers co-ild cer
tainly take them up and expeditiously 
dispose of them by taking evidence by 
following the procedure in the Civil 
Procedure Code. My friend on the 
other side was saying that there was 
no scope for taking evidence in 
the arbitration proceedings. Section 
IS of the Arbitration Act gives 
power to the arbitrator to administer 
oath to the parties and witnesses ap
pearing before him. All the powers

are given to the arbitrator. It is not 
as if the arbitrator can proceed in any 
manner he thinks. He must form a 
certain procedure in such circum
stances where the suits involving 
partnership deeds, looking into the 
accounts, complicated system of ac
counts come up. In such cases it could 
be expeditiously disposed of if it is to 
be disposed of by one single per
sonality or two personalities who have 
been concentrating their labour on 
that case for a short period.
16 hn.

Certainly, another point which is in 
favour of this Bill is that there are 
cases where—of course, I do not want 
to travel beyond the purview of this 
Bill—even today the clamour is that 
some of these judicial officers are 
incapable or inefficient. I do not want 
to say anything beyond that. The Law 
Commission itself has reported that 
judicial officers are now not appoint
ed on merits. The Law Commission 
says that regional, communal and 
other considerations have been made 
for the purpose of appointment of 
judicial officers. There is always a 
feeling in the mind of the party 
facing trial that the suit will not be 
correctly dealt with if the particular 
officer is inefficient or incapable. 
Under such circumstances both the 
parties would agree to fix a person 
whom both would think, apart from 
his legal erudition or otherwise, as a 
respectable personality who knows 
something about the case, and who 
could decide the case by giving an 
award without intervention of the 
court There may be such cases. It 
depends upon the question of choice 
of the personnel. The choice of (he 
personnel may be left to the parties. 
If the parties are satisfied with res
pect to the person who decides the 
case, the decision will be more in 
conformity with justice, and there 
will not be this criticism that the 
Judge has been inefficient or incap
able.

Then there is the question of giving 
appeal. I am only on this question 
whether we should eschew the appeal
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provision, the second appeal provision 
or the appeal to the Supreme Court. 
It is a matter that this House lias to 
detide. For my part, I would oak, 
what is wrong in providing tor an 
appeal? Certainly the decision of the 
Arbitrator could be tested on merits by 
a court of appeal. A question may be 
asked, will here n^t be delay in the 
appeal, in the second appeal or in the 
appeal to the Supreme Court? We 
all as lawyers know that the disposal 
of a civil or criminal appeal or hear
ing both sides will not be of as much 
delay as in a case of trial proceedings 
where evidence is being taken, where 
witnesses are examined, where records 
and documents have to be pr duced 
and all the complicated procedure gone 
through. In ihe case of an appeal 
both sides appear by lawyer or other
wise and the matter could be argued 
out and decided. Therefore, the ques
tion of delay is not there. Ther* is 
also this added advantage that the 
decisi <n of the arbitra or will be test
ed on its merits by the appe!lite 
court It is not that the appellate 
court is superior to the arbitrator, but 
always the fallibility of humin judg
ment is there and it can be tested by 
a court

Therefore, it is a case where appeal 
should be provided. Of count?, my 
bon. friends on tne other side *n g*it 
say that this would g against the 
fundamental notions of arbit-aiion 
law. My respectful submission before 
this House would be, why should we 
be so conservative? What is the 
fundamental not on of orb tration 
law? Does the arbitration law say 
tha* the decision of the arbit-atir 
shall always be final? It says that it 
can be set aside on error and other 
tilings. The power of the court to 
remit it back to the arbitrator is there. 
t?ha* in the fundamental notion of 
arbitration law? Why n 't enlarge on 
(his fundamental not on? Legal insti
tutions. like political institutional 
riiould also grow. Why abo'ild lawyers 
be conservative? 2f  political phflo* 
eaphy envisage* a welfare SWe. why 
art w® envisage a lafal philosophy

which is suited f  r a welfare State 
based on sociological jurisprudence? 
If that is so, the scope of the arb tra- 
tion law should also be enlarged to 
And place for arbitration by per^tns 
who are well versed In practice in 
courts.

The Bill may be lacking in its cor
rect draftsmanship cr the Bill may bn 
wanting in certain other provision?. 
These are ma ten that have to fa* 
examined by this House. I would ’ iave 
welcomed my hon. friend to move t> r  
circulation of the Bill for public 
opinion. Anyhow, I w uld say hat 
it is a bo7j venture and a good inroad 
into the otw of arbitration.

Shri Multiband Dube (Farrukhfc- 
bad): Mr. Deputy-Speaker, Sir, my
bon. friend does not seem to have 
no iced Uidt the proviai ns of the Evi
dence Act do not apply to proceedings 
before an arbitrator. If that is ao, 
how will the judgment be appealable 
The arbitrators, whether they ire 
lawyers or otherwise, if they are not 
going to foil w the provisons of the 
Evidence Act and they are not going 
to record full evidence, how will .\n 
appellate court be able to decide (h* 
matter? My submission is that this 
point has been overlooked by my 
learned friend.

He says that the award should be 
appealable. Under Section 13 cf the 
Arbitration A ct the arbitrators are 
not bound to g ve any rea-ons for *h» 
award that they have given. S cctoi 
13 is not touched by my ban. friend. 
If Section 13 is not being touched, 
another difficulty arises. He says tnat 
the procedure tn be followed will be 
that provided by the Civil Procedtre 
Cods That may be so. Under the 
Civil Procedure Code, reasons hav* to 
be given for Judgment o f t&e doort 
But Section IS of the ArbtratlOh Act 
still remains there. If Section It 
remain* it la not ccmpulsoty tar tte 
arbitrator to givt reason* tor the 
award. Addfed to that, i f  I  afcd, ft 
the protfaiobs o f the Evidonofc A d  4* 
not apply* tt weald Ml intfwiiftiM 
dec'de the gpHalf,
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Therefore, my submission is that the 
amendment that my learned friend 
kss brought forward is not quite m 
order.

v S n i Jagaaatha Bao: Mr. Deputy- 
Bpeaker, Sir, I am not able to ap
preciate the principle underlying the 
9 UL My hon. friend, Shri Raghunath 
Singh, wants a clear provision which 
^rould enable the legal practitioner! 
being appointed as arbitrators. The 
existing Act does not provide any 
prohibition. As a matter of tact, in 
many cases we know that in courts 
tyutfyers are being chosen as arbitra
tors and they dec.de cafes.

_ Secondly, he wants the procedure 
to be as provided under the Civil Pro- 
Ojduit Code. Then the very purpose 
o f arbitration is lost. If arbitrator* 
foil w the same procedure as in the 
civil courts, where is the point in 
referring the matter to arb'tration? 
The whole point in referring the mat- 
te* to arbitration is that the natter 
in dUkpute will be decided speedily an 1 
far thfe best satisfaction of both the 
parties because both parties select as 
Arbitrator* persons in whom they have 
faith and confidence.

Thirdly, he wants a provision tor 
providing appeal against every *warL 
That again goes against the tpirit of 
•tMtration. It is not a conservative 
opthion as my hon. friend, Shri 
Saswara Iyer, said. But the very 
object of arbitration is defeated if 
#fery award becomes the subject mat
ter c f an appeal th e (existing Arbi
tration Act of 1M0  provides for oases 
irfiere the award can be remitted v  
art aside by the court in certain cir- 
«tmutances. Barring that, if we make 
tie  w#atd a Judgment of the civil 
4otot antt nroyife tor first appeal, 
gpcobd am&til iftd Appeal to the 

tfey  principle if
ifPlVIUBn 2s wit,

ftki) A wftah TJhat it the
M C T »  01 t n t U m iT  1M M  m

WtA l^ few iah iM ^  th tA M M
i i m n  ?  iiifliw riy H w triiiitM

it
i t

Then, about remuneration of arbi
trators also he wants to introduce a 
provision. There is already a provi
sion in the existing Act—Section 38— 
whereby it is open to the arbitrator* 
not to submit the award unless the 
fees are paid. Therefore, I do not sea 
any need for such an amendment

Lastly, he wants provision for first 
appeal, second appeal and appeal to 
Supreme Court against the awards of 
arbitrators. Here again I do not see 
any reason for it  I do not think that 
any need has arisen after the passing 
of the Arb tration Act in 1940 to have 
such a provision. As a matter of fact, 
a; stated by my hon. friend. Shri 
Mulchand Dube, it is open to the arbi
trators to record evidence and exa- 

*mine w.tnesses after bdminis.ering the 
oath, but they are not bound to record 
evidence in extenso. In the absence 
of such evidence it is not possible for 
the appellate court to come to a diffe
rent finding. As a matter of fact if 
reasons are assigned the award is set 
aside by the court They can only 
g've their findings. I know of a case 
where the late Shri N N. Sircar, Law 
Member of the Government of India, 
gave an award in a very important 
matter. He gave /he reasons also. The 
award was quite justifiable, but the 
Calcutta Court set aside that saying 
that he was not bound to give reasons 
and having given the reasons the 
award is vitiated. So, Sir, the Arbi
tration Act of 1940 is all comprehen
sive and it meets with the needs of 
the litigant public. I do not see any 
reason or any urgent necessity why 
the amendments which my hon. tr end 
Shri Raghunath Singh seeks to incor
porate should be agreed to by the 
House.

Tfc» Mhdstar at Law <flhr! A. &
Ban): Mr. Deputy-Weaker, Sir. much 
that I intended to say has been cov
ered by my esteemed friend Shri 
J«ganatha Bao. I  have ftank’y not 
bee* able to f p reriatt the necessity 
« f  thi* BUI or the uMefuknss which i t



xaijx  ' Arbitration APRIL 18, XW59 (Amendment) BIB 1213a

[Shri A. KL Sen]
-seeks to serve. The main provisions 
•re sought to be incorporated in Chap
ter IV of the Indian Arbitration Act 
of 1940. Chapter IV deals with refe
rences made in a pending suit and I 
presume that though it ia not very clear 
from a reading of the BiU Chapter IVA 
is intended to cover only those refer- 
enees which are made in a pending 
suit

The first section or rather clause in 
the proposed Bill under Chapter IVA 
is tne appointment of legal practition
ers as arbitrator or arbitrators. Under 
the present Act the parties may choose 
legal practitioners if they so desire, 
and the Arbitration Act provides that 
if the parties so agree then the arbitra
tion shall be in accordance with that 
agreement That is section 22 of the 
Arbitration Act which says:

"The arbitrator shall be appoint
ed in such manner as will be 
agreed upon between the parties”.

So, there is no prohibition against 
parties choosing a lawyer if they so 
desire, and m that event the court is 
bound to refer the matter to the law
yers so chosen.

Shri Raghuaath Singh: That is for 
the arbitrator in a suit under section 
22. There are three kinds of suits.

Shri A. K. Sen: I presume that 
Chapter IVA is intended to cover arbi
tration in pending matters, in suits 
pending in courts. So far as the Arbi
tration Act relating to disputes which 
have not reached the courts is con
cerned, there is equally no prohib.tioa 
in choosing lawyers or a lawyer. We 
are not concerned with that really 
because the Bill seeks to confine itself 
only to arbitration references in 
pending suits.

Hie next clause is designed to pro
vide for reference to one or more legal 
practitioners. That a'so is covered by 
the present Arbitration Act because if 
the parties agree to refer it to more 
than one arbitrator who are legal 
practitioners they can do so. If in
stead of one legal practitioner they

intend to refer it to two, three or four, 
they can do so.

Then, thirdly, whenever the court 
has to appoint a sole arbitrator or 
arbitrators under this Act, it may 
appoint one or more legal practiton- 
ers as the side arbitrator or arbitrators, 
as the case may be, for deciding the 
dispute. I take it that this is with 
regard to the appointment under sec
tion 8 or section 20 of the Indian Arbi
tration Act where the parties to aa 
arbitration agreement cannot agree the 
appointment of arbitrators and they 
apply to a court for appointing aa 
arbitrator. After the original arbitra
tor has died or has become incapable 
(A acting when the arbitration agree
ment is filed the court is approached 
for appointing an arbitrator or an 
umpire. In both cases the court has 
power to appoint a legal practitioner.

I know of many cases in which I had 
appeared myself in proceedings under 
either section 8 or section 20 of the 
}ndian Arbitration Act where the 
court has appointed reputed legal 
practitioners in whose award the 
parties had respect regard. 1 have 
done it m innumerable cases, I think, 
and most often when a court is ap
proached under section 8 or section 20 
usually, unless the parties themselves 
are thinking of a common friend or a 
person who has influence in the com
munity or in the family, the court 
usually appoints a legal practitioner. 
J3ut that does not mean that in every 
case a legal practitiorer should be 
appointed. There are many cases even 
in pending suits where I remember 
brothers belonging to a business family 
were quarrelling so that every day 
there used to be fresh proceedings in 
court, and after protracted proceed
ings, I remember myself and the coun
sel for the other side, without consult
ing the client, agreed to nom'nate the 
uncle, the maternal uncle, of the bro
thers to arbitrate. TKis gent'eman 
entered Into (he reference and decid
ed the whole matter ia one week, I 
remember, to the entire satisfaction of 
the brother*. - Though the exig£aaJ
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clients were cursing us when we refer
red the nutter to arbitration, witnout 
consulting them, alter one week they 
came with sweets to me and thanked 
me heartily for having referred the 
proceedings to the maternal uncle. 
That shows there is necessity for hav
ing arb.trators who are not legal prac
titioners in the sense in which we 
really accept that term.

The next provision of importance is 
about the procedure to be followed. 
Shri Rag'iunath Singh want the arbi
trators t j convert themselves into 
courts to be governed by the Civil 
Proceduie Code. I think that will be 
completely negativing the very essence 
of arbitration. Arbitration means the 
parties voluntarily set up a forum 
which, unfettered by the rules of pro
cedure of ordinary courts, deals with 
the matter in accordance with the 
principles of natural justice and with 
the desire of brining about substan
tial justice between the parties and 
giving an award. The only require
ment under the present law is that 
the arb trstors have to follow the 
principles of natural justice, which 
includes various things. That means 
the arbitration cannot shut out evi
dence. If the party seeks to adduce 
evidence, the arbitrator must hear him 
and allow witnesses to be called. He 
cannot shut out the evidence. He must 
hear the parties and then decide.

I was told that the arbitrators can 
proceed without calling witnesses or 
things of that sort 1 do not think that 
anyone having experience in arbitra
tion matters can agree to that propo
sition because if a party desires to call 
a witness, the Arb’tration Act, 1940, 
gives power to the court under section 
43, 1 think, for issuing processes and 
for the attendance of witnesses. If 
the arbitrator refuses to hear witnes
ses, he will be guilty of misconduct in 
the sense in which the word miscon
duct is used. Therefore, I do not 
think there is any ground whatsoever 
for apprehend'ng that arbitration pro
ceedings can be conducted arbitrarily 
without following the principles of 
natural justice. Ia fact* it will other

wise be completely upsetting the entire 
fabric of arbitration if we convert or 
seek to convert the arbitrators into 
regular courts of law bound down by 
the rules of procedure.

J-ook at the consequences which will 
emerge if this provision is accepted. 
There will be applications for docu* 
ments, inspection, interlocutones, com
missions, this that and the other. The 
who e paraphernalia of the courts of 
law will be opui.

Shri Easwara Iyer: Is it not a case
where these procedures are specially 
prescribed for the proceedings under 
Chapter IV? It does not generally deal 
w ith  arb.trat.UKv.

Shri A. K. Sea: For any arbita- 
tion. I have done it myself. Even- 
tor arbitration proceedings which are 
not in relation to pending suits, if I 
want to call a witness, I just approach 
an arbitrator and make an application 
to a court, and the witness is sent for 
in the sense that he does not come 
voluntarily. But he is to be compel
led to come. I remember intone case 
I had a witness called from Bihar right 
up to Calcutta by issuing a process. 
Tliis is not confined only to cases or 
arbitration references in relation to 
proceedings which have already been 
initated in courts, or in other words, 
reference under section 21. This cov
ers all sorts of arbitration and if the 
whole paraphernalia, particularly 
under the Civil Procedure Code, is 
thrown open, the consequence will he 
that we shall really carry the court 
into the arbitrator’s room. It is done 
in no country in the wor’d in wh.ch 
arb.tration has been accepted as a 
good form of settling disputes. It i» 
mostly confined as a potent instrument 
of settling disputes in commercial com
munities.

For instance, take the hundreds of 
eases which are decided in Calcutta or 
Bombay either by the Ben*al Chamber 
o f Commerce or by the Bombay Cotton 
Growers’ Association and the various 
other arbitration forums which had!
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been set up under the different cham
bers of commerce and which are com
pulsorily incorporated in certaip forms 

-of contracts like ju.e contracts, cotton 
•contracts and so on, where there is 
compulsory arbitration, making it 
obligatory for the part.es to go to the 
forums set up. Hundreds of thousands 
of arbitration cases are decided every 
year, imagine those forums be ng con
verted into courts. I think it will be 
completely destroying the whole sys
tem which has been set up with care 
and which has been serving the com
mercial community very very useful
ly

Rea'ly that disposes of the main sub
stance of this Bill. Coming to first 
appeals, second appeals, etc., I con
cede that If arbitrators are converted 
into courts of law bound to follow the 
Civil Procedure Code, it will follow 
logically that we should have the 
entire gambut of the appellate proce
dure, first appeal, second appea1, Sup
reme Court and so on, on merits. But 
again it would be destroying the whole 
concept of arbitration and the whUe 
structure which the Arbitration Act 
envisages under its provisions. That 
means, arbtrators will have a right 
o f Judgment in every case, give their 
findings on facts, points of law, etc. 
In other words, they will have to be 
trained Judges, if the appellate court 
can really function as an appellate 
court. Otherwise, there will have to 
be a remand in order that the appel
late court may deal with the matter 
properly. I personally think that it 
is anything but arbitration. Every
where, it has now bsen well settled 
that arbitrators have to act quickly 
according to their own terms and 
according to their own notions. Take 
the famous case regarding the arbitra
tor’s power to award damages In com
mercial contracts. It was argued at 
one time that arbitrators are not really 
requited to follow the golden  ̂ rule 
governing the question of 4anuuHS,

• finding out the market rate, the d in *  
pence between the market rate and 
the contract rate, ate, in awar4 ‘ng It 

•4H their ,pwn knowledge, without ax- 
sonining witness—.

I remetabir it #at thtf Chief Justice 
off.England who said feat comnMrdil 
arbitrators are appointed for their own 
ripedal knowledge. Xf they have to 
depend on evidence, market rates, 
contract rates, And s$ on, it will be the 
end of commercial arbitration. Hiey 
are chosen because they have special 
knowledge and they oah deal With it 
firmly and speedily, without the in
conveniences or infirmities from which 
courts of law would normally n tk r.

Shri Saswara Iyer; Commercial 
arbitrators will not be hit by Ola Bill; 
they w il net come within the ambit 
of this BilL

Stol A* K. 1km Ot course, they 
will. Theri la no difference between 
commercial and other arbitrators. 
Really arbitration is mote important 
for commercial cases rather than far 
ordinary family disputes, which hard
ly go to arbitration, because they 
always find their way into courts of 
law.

That, therefore, dispoaee ot the 
entire argument which seems to lie 
behind this BilL It seems that we 
have been obsessed by our notions as. 
to how courts ot law should function 
and we have flailed to appreciate that 
arbtrators are real'y different from 
courts. They are chosen because of 
their special skill, aptitude and other 
qualities which appeal to the parties 
to the dispute, so that they find it is 
a better forum than a court of law 
voluntarily. But if you compel those 
parties to seek in a different fpan the 
same type at forum which the law 
provide* for compulsory adjudication 
in the form of court**! think t̂ gat will 
destroy tha entire fabric o f arbitra
tion.

«h
For thdse M S M . X a fefta  th f M l 

behalf o ! W  (m i& tu M
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in which the Evidence Act is not ap- 
plxable, but there are appeals—first 
appeal, second appeal, etc.

fefcrl lu b U r  Bahai (Budaun): 
They are not appealable; they ax* only 
revisat>le.

fori A. K. Sen: I do not know about 
-&U caae, but majority of panchsyat 
iMrt provide for a revision and not 
*£ appeSL

Bhfi ftaghabir Bahai: Tea; only
xftrision is provided; there iit no appeiL

BKr. Deputy-Speaker: The Law
Minister's appeal has had no impres
sion on Mr. Raghunath Singh? Shall 
I  put it to tiie House or is he With
drawing it?

Shri Baghaaath Slash: It Should be 
put to the vote of the tiouse.

Mr. Deputy-Speaker: The question 
ft:

"That the Bill further to amend
the Arbitration Act, 1940 be taken
into consideration."

The motion was negatived

1«*7 his.

CODE OF CRIMINAL PROCEDURE 
(AMENDMENT) BILL (Amend
ment 0/  sections of 342 and 582).
Shri lafhabtr Bahai

teg to move:
(Budaun): I

"That the BUI further to HI
tiae Code of Criminal Procedure 
1898* be referred to a Select Com* 
mittee consisting of 8hri Sinha- 
aaa Singh, Shil Upandranath 
Barman, Shri Shree Narayan 
Das, Pandit Mimishwar Datt 
Upadhyay, Shri Raghubfr Day*] 
Mishra, Shri Jaganatha Rao. Shri 
K&ushwaqt Rai* Shri igfcdjnr Nqpa- 

Jadhay, Shri M

Prakad, Kiri Raghunath Singh, 
Shri Uma Charan Patnaik, Shri 
Naushir Bharucha, Shri Harish 
Chandra Mathur, Shri Radeshyam 
Ramkumar Morarka, Shri Shiv- 
ram Rango Rane, Shri Vutukuru 
Rami Reddy and the Mover, with 
instructions to report by the last 
day ot the second week of the 
nest session.”

This BiU was introduced on 7tb 
March, 1958 and on 5th September, 
1958, after discussion in the House, a 
Motion w a s  adopted for its circulation. 
It was provided that opinions msy be 
invited ti l the 31st December, 1958. 
bpinions have been received and are 
now available to the hon. Members of 
this House. I take this opportunity of 
Expressing my gratitude to the Secre
tariat of the Lok Sabha top promptly 
executing this onerous task of secur
ing opinions from Almost *U the 
States, tabulating them, publishing 
them and Supplying them to hon. 
Members with the greatest possible 
expedition.

I am making tills motion because It 
it prov:ded in the Rules of Procedure 
that after the opinions haM been 
received the Mover of the BiU should 
make a motion for its reference to a 
Select Committee. 181 opinions have 
been received from 18 States and five 
Territories. It is only Andhra, opi
nion from where has not so far been 
received. I am told that they ate in 
transit Out of thes* opinions.........

The Minister of Parttamentary 
Affairs (Shit Satya Na-ayaa Siaha):
Then why not we wait?

Shri Bagkthlr Bahai: Because I
learn that they have been despatched 
by the Andhra Government They 
might have been received by now or 
they might be received in the course 
.o t a day or two aad they can then 
be made, available to ah

Mr. Papaty Speaker How did this
■B B h h i

Shri BraJ Raj Singh (Firocahad): 
Was It intuition?



Shri Bi|haUr Saha!: When this 
matter was discussed in the Business 
Advisory Committee there was a 
note that opinions have been received 
from all the States.

Out of these, 10S opinions are in 
favour of the B 11. The rest are 
again jt the amendments proposed in 
the Bill. Thus more than half the 
opinions are in favour of the amend
ments that have been proposed in the 
BilL Out of these 103 opinions that 
have been received in favour, 85 have 
agreed with both the amendments, that 
is, the amendment proposed under 
section 342, sub-section (2), of the 
Criminal Procedure Code as well a3 
the amendment proposed under section 
562, wh'le 34 have favoured the 
amendment proposed wider section 
342(2) with a comment that the neces
sary change be made in the Prrduc- 
tion of Offenders Act wherever the 
provision under section 562 has been 
replaced by that provision.

Now, if we add all these opinions, 
we would find that in favour of the 
amendment proposed under section 
342(2) only and 14 with the amend
ment under section 562 Cr PC. the 
total number of opinions wou’d be 54 
plus 34, that is, 88 and in favour of 
the amendment proposed under sec
tion 562 the total number of opinions 
would b^ 54 plus 14, that is, 68. I 
m iy also state that these opinions 
have been received from 13 States 
and five Territories.

With regard to these opinions that 
have been received in favcur of the 
amendments I might say mat these 
opinions have been received f-om 
very em’nent persons—the State Gov
ernments, judges of the High Court, 
D'str'ct and Sessions Judges, District 
Magistrates, IG s of Police. Commis
sioners of Police, Bar Associations, 
eminent advocates, advorates-gencral, 
ind'v’dual advocates and so many 
others.

ffliri Ural Raj Singh: Since when did 
the district magistrate become eminent 
pitrsansT
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Shri Raghubir Bahai: There might 
be two opinions.

In fact, these opinions have been re
ceived from all those competent to 
express opinions on such a legal sub
ject. From these opinions that have 
been supplied to us, I can say that a 
very encouraging response has been 
made. I am sorry, more opinions 
could not have been offered by In
terested persons. But, everybody 
knows that the difficulty with the 
lawyers and Bar Associations always 
is that they do not take seriously 
proposed legislations when they are on 
the anvil either of Parliament or of 
State legislatures seriously. It is only 
when a legislation has become an Act 
Uiat they take it seriously.

Mr. Depnty-Speaker: Does he also 
hold the same view when he is there 
in the Bar?

Shri Raghnblr Sahai: With regard to 
the supporters of,the Bill, I can only 
»ay that they have appreciated the 
spirit of the Bill and have thoroughly 
understood it. Because, it was never 
suggested in my Bill that after these 
amendments have been accepted, pre
jury would be wiped out altogether. 
It was never my contention. Nor was 
it the contention of those who were 
pleased to speak in favour of this Bill 
last time. All that was submitted was 
that telling the truth in the courts 
should be encouraged and. in no cir
cumstances, telling a falsehood should 
be encouraged The suggested amend
ments are merely a step in that direc
tion. Other such steps may follow in 
due course.

With your permission. I would like 
to say a few words about those who 
have* opposed these amendments.

Mr. Depnty-Speaker: They may not 
have understood the provision.

Shri Raghubir Bahai: Yes, exactly. 
At the time when the Bill was being 
discussed here, altough a large number 
of Members wet* pleased to offer their

18, 1859 Criminal Procedure iax6o
(Amendment) Bill
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support to the Bill, there were a hand
ful who opposed.

Shri BvaJ EaJ Bisgb; Handful?

Shri KachaMr Sahal: At that time, 
when I was winding u p .. . .

Shri BraJ BaJ Sln*h: Last time, 
could we know the number who spoke 
for and against this Bill?

Shri Baghsbir Salul: You may con
sult the proceedings of the debate. 
But, they were quite a few and the 
hon. Member Shri BraJ Raj Singh was 
one among them.

I said at that time, let us wait till 
opinions have arrived from all over 
the country and then, perhaps, it may 
he time for them to reconsider their 
views. I will make that submission 
•gain. After receipt of these opinions, 
I will beg of those who opposed my 
Bill last time to go through them and 
revise their opinions. I admit that 
those who have opposed these amend
ments also are very eminent persons. 
Tor instance, one ex-Judge of the 
Federal Court, who was pleased to 
offer his opinion about this Bill says 
that the burden of proof in any crimi
nal case lies wholly on the prosecution, 
and that the accused is under no 
obligation to help the court It is 
possible to agree with the first part 
o f his contention. When the ex-Judge 
o f the Federal Court says that the 
accused Is under no obligation to help 
the court I respectfully submit that it 
Is a very pre-posterous and fantastic 
proposition to be agreed to.

Why then has Section 342 been en
acted? What is the need of it if the 
accused is under no obligation to help 
the court? It may not be a legal 
obligation; it is a moral obligation. 
After the entire prosecution evidehce 
has been recorded, it is definitely stat
ed in 8ection 342 that the court will 
ask the accused to make a statement 
and it is for him either to make a 
statement or not to make a statement 
(An Hon. Member: But what is the 

purpose)? The purpose is to help the

(Amendment) Bill 
court to em ve at the truth. Other
wise what is the court therefor? The 
prosecution says that it is under no 
obligation to help.

Mr. Deputy .Speaker: The law as it 
stands secures the accused against all 
moral obligations.

Shri Baghubir Sabai: With due res
pect, my own interpretation is that 
there is clearly a moral obligation on 
the part of the accused to help the 
Court in arriving at the truth, because 
there can be instances....

Mr. Deputy-8 peaker: Not in the law.

8hii Baghubir Bahai: Otherwise, ac
cording to my own interpretation 
there would have been no necessity to 
enact a provision like Section 342. It 
was entirely unnecessary. This is my 
submission.

Mr. Deputy-Speaker: Does it put a 
moral obligation on him? Bather, it 
gives him freedom from that obliga
tion.

Shri RagfcaMr Bahai: There is moral 
obligation as welL There may be 
fabricated cases where the prosecution 
concocts a cent per cent false case 
against the accused.

Mr. Deputy-Speaker: In that case 
the accused would not come to the help 
of the court

Shri BaghnMr Bahai: That is what I 
say. If he keeps mum, it means, he 
gets his own fate sealed. I say that 
there are occasions when the accused 
should come to the rescue of the court 
The court is there to find out the 
truth. Therefore, I submit that I can 
not appreciate this contention that the 
accused is under no obligation to help 
the court

There are some persons who say that 
Al the word false’ is removed from 
Section 342 of the the Criminal Pro
cedure Code, then Article 20, sub
clause (3) of the Constitution would
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rShri Raghuhir Sahai] 
be violated. 2 cannot possibly under, 
stand how the Constitution would be 
violated. The provision in the Consti
tution says:

"No person accused of any
offence shall be compelled to be a
witness against himself.”

I cannot possibly understand how if 
the word false’ is removed from 
section 342, this sacred article of the 
Constitution would be violated. It 
appears that all these eminent persons 
who have expressed their opinions 
against the suggested amendments___

Shri Easwara Iyer (Trivandrum): 
All the Bar associations also have 
done so.

Shri RaghaMr Sahal:___are tied up
with words; they are not prepared to 
consider a single changes in the law 
as it stands at present. Some of them 
have objected to the amendment of 
section 562 as well, and they say that 
if the suggested amendment is accept
ed, then the court will be under an 
obligation to discharge every accused 
and to let him jott after admonition on 
probation. Others say that if this 
amendment is accepted, then so many 
confessions would be forthcoming be- 
cause of police intervention. I 
appeal to you, Sir___

Mr. Deputy-Speaker: I expressed the 
same view last time.

Shri Raghobir Sahal: So many con. 
fessions are coming forth every day, 
but every confession is not being 
rep ted by the court. The court is 
there to sift whether the confession 
coming from the accused is a bona 
fide confession or a genuine confession 
or not What is the court there for?

Even after the suggested amend
ment is accepted, if these confessions 
are cbtning. the court is not bound to 
accept every such confession. Sec
tion 562 is not mandatory; it is dis
cretionary, and it w:!l be one of the 
extenuating circumstances such as age, 
character, antecedents, and also the

fact whether he has stated tike truth or 
/iot So, where U the b#rm?

Shri Easwara Iyer: Does it pot fetter 
{he discretion of the court?

Shri Bafhubtr Bahai: Certainly not, 
pven after his having made a com* 
pletely true statement, the court can 
pay that it is not going to release him 
pn probation. This is no mandatory 
provision.

I am not going to discuss each and 
everyone of the opinions. But these- 
are some of the positions that they 
Jiave taken up, and I cannot possibly 
appreciate them.

On the other hand, those who have 
supported the Bill have put forward 
verj> cogent and very convincing 
reasonings. For instance, I might 
quote the opinion of the Director o f 
Public Prosecution, Bombay.

Shri BraJ Raj Singh: A policeman?

Shri BaghuMr Sahal: Let my hon. 
friend not be afraid of a policeman.

Mr. Depnty-Speaker: The only fear 
with Shri Braj Raj Singh is that the 
policeman would be interested in get
ting these confessions.

Shri Bagbnbir Sahal: Now, let hon. 
Members judge these opinions oft 
merits. The Director of Public Prose
cution, Bombay, says:

“ I agree generally, with my 
experience of a long time as an 
advocate and a judge, with the 
observations made by the Mover 
of the amending Bill. The propos
ed amendment in no way imping
es on these two principles. All 
that it seeks to do is to take 
away a statutory invitation to 
the accused coupled with an as
surance of complete immunity to 
make a false statement I an} at 
a loss to understand how a feel
ing of safety and security can be 
created in the minds of the 
accused by permitting him ffr
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make a false statement Is false'* 
hood so vary essential for creat
ing a feeling of safety and secu
rity?’'.

This is what he says; he is not only
• policeman but an ex-judge as 
well. Then, there is the opinion of 
the District Judge of Poona.

Hie District Judge of Poona says:

"In order to inspire confidence 
in the accused that justice will 
be meted out to him, the legisla
ture have given him not only 
immunity but a sort of encour
agement to speak falsehood. A 
statutory provision that the 
accused may give false replies is 
likely to undermine the confi
dence of the public in the admin, 
istration of justice. It will thus 
be seen that the provision is not 
merely redundant but is mis
chievous and repugnant to the 
modem notions of jurisprudence. 
By deleting the same provision, 
the legislature will not m any 
way deprive the accused ot any of 
his legitimate protection and 
at the same time rehabilitate the 
confidence of the public in the 
administration of justice.’'

I will quote only one more opinion, 
that of the Chief Secretary of the 
Delhi Administration.

Shri BraJ Raj Singh; Is he also in 
ex Judge?

Shri Baghnbtr Sahai: He says:

“The word false occurring in 
section M2, sub-clause (2) is, I 
have no doubt, jarring to modern 
ears, and the objective can be 
met by substituting the words ‘or 
by giving such answers to the 
questions as he considers, neces
sary ,*

Shri Bubtman Gheae (Burdwan): 
It ia not to modem can, it is to 
Manaiulay'a ears.

(Amendment) Bill
Bachnhlr Sahai: I have only quoted 

a few opinions. There is no tune for 
me to quote other opinions, and the 
hon. Members would be well-advised to 
go through the papers that have been 
supplied to us.

The only conclusion to which we 
can come is that the amendments 
are really very necessary, and by 
accepting the amendments we shall 
be removing th:s jarring word “false” 
from our legislation In fact, many 
eminent persois who have offered 
their opinions have suggested that 
the word “false” should be removed.

It might be said that there are State 
Governments which are stoutly 
opposing these amendments. I went 
through their opinions again, and I 
find that out of so many State Gov
ernments who have been pleased to 
supply their opinions, four State 
Governments, namely, UP., Madhya 
Pradesh, Orissa and Bombay, are en
tirely in favour of the spirit of the 
Bill. There are other States, Kerala, 
Bihar, West Bengal, Mysore, Rajasthan, 
Madras and Punjab, who have oppos
ed these amendments. While these 
State Governments have opposed the 
amendments, very powerful support 
has come from these States, for 
instance from Kerala,—f*om District 
Magistrates, District Judges, Bar 
Associations. It will be worth while 
for hon. Members to go through the 
opinions received from Kerala.

Similarly, although the Govern, 
ment of Bihar has opposed these 
amendments, the entire High Court, 
all the Judges of the High Court, have 
supported these amendments. The 
District Judges, Bar Associations and 
District Magistrates have supported 
the amendments.

Shri Kaswara Iyer: What about
the Bombay High Court?

Shri BagtaMr Sahai: It is really a 
matter of misfortune that so many 
State Governments have not m u  eye 
to eye with these amendments.
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[Shri Baghubir Sahai]
Out at flve Territories, as many as 

lour have entirely accepted the spirit 
of thr amendments. There are two 
•other Territories, the Laccadive and 
Miricoy Islands.

Mr. Deputy-Speaker: Then, the 
Territories ere more far-sighted than 
Tthe States)

Shri Baghnblr Sahal: Opinions
.-were invited from them as well. and 
we might attach whatever value we 
may like to them. So in fact the con
sensus of opinion is in favour of these 
amendments. I would simply wish 
•that the hon. Minister would take a 
sympathetic view, as he did last time. 
Let it be referred to a Select Com
mittee. Even after these amend
ments I have proposed are considered. 
4here win be some other consequen
tial amendments also to be made. But 
-that will be only in the Select Com
mittee itself where they can be drawn 
aip. I would request the hon. the 
fio b e  Minister to be good enough to 
.accept the motion that I have moved.

Mr. Deputy-Speaker: Motion moved:

"That the Bill further to amend 
the Code of Criminal Procedure, 
1898, be referred to a Select Com
mittee consisting of the follow
ing members namely: Shri
Sinhasan Singh, Shri Upendranath 
Barman, Shri Shree Narayan Das, 
Pandit Munishwar Dutt Upa- 
dhyay, Shri Raghubar Dayal 
Mishra, Shri Jaganatha Rao, Kiri 
Khushwaqt Rai, Shri Yadav 
Narayan Jadhav, Shri Resham 
Lai Jangde, Shri Ganpati Ram, 
Shri Satyendra Narayan Sinha, 
'Shri K. T. K. Tangamani, Shri 
Sumat Prasad, Shri Raghunath 
Singh, Shri Uma Charan Patnaik. 
Shri Naushir Bharucha, Shri 
'Harish Chandra Mathur, Shri 
Radhesham Ramkumar Morarka. 
"Shri Sivram Rango Rane, Shri 
Vutukuru Rami Reddy, and the 
'Mover, with instructions to re
port by the last day or the 
second week of the next Session*.

May I know from the Minister 
what is to be his statement in re
gard to section 342? Are Govern
ment agreeing to reference to a 
Select Committee?

The Minister of State In the Minis
try of Home Affairs (Shri Datar):
No. I am put in the position of accus
ed under Section 342. You are giving 
me an opportunity to explain what
ever appears against me in the 
speech of the hon. Mover.

Shri Tangamani (Madurai): I sup
port the motion of my learned friend 
that this Bill be referred to a Select 
Committee.

Shri Subtmaa Gheee: He is a Mem
ber of the Select Committee. How 
can he speak?

Shri Tangamani: When this was 
taken up during the last session, I 
was one of those who opposed it, 
though I did not have the oppor
tunity to oppose it openly in the 
House.

Mr. Deputy-Speaker: What has
happened in the meanwhile? Only 
the inclusion of the hon. Member on 
the Committee?

Shri Tangamani: The circulation of 
the Bill for eliciting public opinion 
has shown how divergent are the 
views of very eminent Judges and 
other legal luminaries.

My main point in supporting the 
motion is briefly this. For some 
time, the Code of Criminal Proce
dure is being taken for granted. 
There are many sections—obnoxious 
sections at that—which need drastic 
revision also—section like 144, 107, 151 
etc. These were the sections which 
were used in the past against politi
cal opponents and these are the sec
tions which are being used even to 
this day. When we have been oppos
ing preventive detention, we find that 
power is given to detain a person for
15 days by p sub-inspector under
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•eotion 191. Section 144 has gained 
notoriety. Section 107 ii also one of 
the sections which is being abused to 
this day. I know many of the hon 
Members here would have been 
caught by any or all of these sections.
I am mentioning this to show how 
tftere are sections in the Criminal 
Procedure Code itself which need 
drastic revision.

So far as section 342 is concerned, 
my personal opinion is—and it is 
also the opinion of some of the Judges 
of the Madras High Court—that it is 
more an ornamental section. The 
evidentiary value of section 842 is 
practically nil. If a particular Dis
trict Judge or Sessions Judge fails to 
observe rigorously the procedure laid 
down in section 342, it is not going 
to materially affect the case one way 
or the other

17 hi*.
The w h'le question is, the prosecu

tion has got to prove its case beyond 
all reasonable doubt; and the defence 
establishes its case by cross-examina
tion, by admissions from the wit
nesses And, now, it is given colour , 
by the accused when he gives a state
ment under section 342, and when 
some defence witnesses are exam nr»d.
S , a pattern has grown that the sug
gestions made in the cro's-examtna- 
tion or the admission of witnesses in 
cross-examination will have to be sup
ported by the witness himself under 
Section 342.

Sir, you know very well that this 
sect'on 342 is a departure from English 
law under which it is not permissible 
to ask the accused any questions other 
than questions incidental to the trial 
in court Here he is asked whether 
he wants to cross-examine the wit
nesses or whether he has got anv wit
nesses to be examined. These are the 
questions which are posed before him 
Here now, it is incumbent on the 
Sessions Judge to draw the attention 
rf the accused to the evidence which 
has been tendered and the accused 
Is asked to say Tea* or *No*. The 
questions are so framed that they are

56 LSD-7.

not in the nature of cross-examina
tion All that the Judge does is to 
invite the attention of the accused *0 
the evidence - against him. So. 
naturally, whether he says W  or 
‘Nc’, it is not going to materially alter 
the conviction that he is going to face. 
Hie answer given by the accused in 
this case has little evidentiary value, 
if at all it has got any. That being 
the case, it would be welcome if the 
whole of section 342 is deleted.

Section 342A which has now come 
gives authority to the accused himself 
to ga into the witness box and «,ivp 
evidence on oath. So, 342 is 
redundant Till freedom the accused 
was not a compellable witness. He 
was not a competent witness again** 
himself In Brtish courts, even to 
this day. a spouse i* not * witness who 
can b« compelled to give evidracp 
against the husband or the wife. Sub
section (4) of section 342 says that 
the accused is not to be examined on 
oa*h This is an ornamental secuor, 
and having this will have to be can
vassed and people told also Emin*n> 
Judges and practitioners have given 
their opinion I am at a disadvantage 
because the entire Bar Association of 
Madras and the Judges of the Madras 
High Court and also the Sessions 
Judges have opposed it  But *her» is 
one Mr V T Bangaswamy Aiyangar, 
who was Public Prosecutor for mam 
tune, who has given his opinion. He 
says:

“In my opinion the amendment 
proposed for omission of the 
words ‘or by giving false answers 
to them’ in Section 342(2) Crimi
nal Procedure Code is a salutarv 
and necessary one for then could 
not be any provision in any 
statute countenancing or 
encouraging perjury when on the 
other hand there is the endeavour 
to put down perjury in courts of 
law.**
It may be argued that any statement 

under 342 will not come under 19# 
IP.C. because it will not be perjurv 
as it is not evidence on oath. At th* 
same time must we have on the
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Statute book that we will give statu
tory protection to a person for making 
a false statement knowing it to b» 
false? If I am asked to make a false 
statement that will not help to raise 
the moral standard of the people. So. 
this has got much wider scope. I 
believe the object which my hon. 
friend has given may not be the cor
rect one. The object, he has stated 
is to stop perjury. No lawyer will 
argue that any statement made under
342 will constitute perjury. But lor 
many years the Britishers wanted to 
din into our ears that we are a peopl? 
who would generally go even into th<* 
witness box and commit perjury. If 
it is not on oath statutorily, we wilt 
be giving anything which we know t<* 
be false. It is really not in consonance 
with the honour of our country. A 
section like this should be deleted and 
suitably amended also. There arc cer
tain suggestions made by those who 
have given their opinion at least v  
delete the word ‘false’ and replace it 
by 'any statement*.

About the second point on the ques
tion of probation, I am not in full 
agreement with this agreement.

Ml( Deputy-Speaker: He may be
brief; there are a large number o* 
hon. Members.

Shri Tangamani: It is for this reason 
that when we 8re going to give 
admonition or excusing them with a 
warning for the first offence for such 
an offence we need not extract a con
fession from them. The view has also 
been expressed that these two sections 
deal with the character of the indivi
duals and a procedure laying down a 
criminal law cannot be separated from 
the society. It is really focussing the 
attention of the public to certain things 
which are now developing In thi« 
country. Although the scope is very 
limited, I do believe that if it is refer
red to the Select Committee, fh«- 
opinions and the report of the Select 
Committee will certainly help the 
House to direct its attention to further 
amendment of the Criminal Procedure 
Code.
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‘ Paftdit K. C. Shanna (Hapur): Sir,
I rise to support the .amendment on 
the simple principle that the Funda
mental Rights in our Constitution ore 
the cornerstone at the structure of our 
State.

Mr. Deputy-Speaker: Hon. Members 
shall be very brief.

Pandit K. C. Shanna: Those Funda
mental 'Rights have implied duties or 
liabilities on the citizens. There js nn 
right, rather nothing in relation to 
human way of doing things, where a 
man can enjoy a right without any 
corresponding duties or liabilities as 
against it. So, when we have got thr 
Fundamental Rights and the freedom 
enumerated in article 19, there are 
fundamental duties cast on the citizen 
in apposition to rights that he can 
claim. For instance, the right to free
dom of speech and expression is there 
but there is a duty that he will not 
speak or express himself in a way 
which may endanger the security of 
the Stale or friendship with foreign 
States or public order, decency, 
morality or contempt of court or 
defamation or incitement to offence. 
These are the limitations. He will not 
so behave as in any way to help in 
the commission of these injuries 
which may be harmful. This section 
in the Criminal Procedure Code has 
its origin and birth at a place where 
the notion or idea of a State has not 
been in the form as it exists today. 
The individual has a right to freedom 
but the State too has a right to stabi
lity and that implies that its important 
institutions would be helped and res
pected and a sort of a dignity and 
honour would be given thereto. There 
is the remedy; under article 32 there 
is the right to constitutional remedies. 
This right of constitutional remedy has 
to be guaranteed by the Supreme 
Court. If the Judges of the courts go 
to help the citizen in guaranteeing the 
fundamental rights and also help him 
by the establishment of Judicial courts 
in getting a fair and independent jus
tice, then the citizen has to help the 
courts. It is a simple principle "Ye 
shall water the tree whereof Ye will
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eat the fruit”. If the courts and 
judges are to administer and guarantee 
justice to the citizen, the cittern on 
his part has to help the court and not 1 
abuse the process of the court. My 
respectful submission is that speaking 
a lie or making a false statement is 
an abuse of the process of court. 
Therefore, this abuse of process of 
court should in no way be allowed to 
any citizen whatsoever.

It is a wrong notion to say that a 
citizen has a right to freedom or to 
security, and even on making a false 
statement he can get out of the 
clutches of law. Because he owes a 
duty to that very court, he owes a 
duty to the administration of law that 
he would be helpful and would g've a 
true statement of facts so that justice 
could be meted out to him as a person 
and tiie administration of justice as an 
instrument of the State would be 
helped.

My humble submission, therefore, is 
that every citizen owes a duty to the 
State so far as the administration of 
justice is concerned, that justice should 
be free and independent and he will 
claim the justice in accordance with 
the law whether against himself or in 
favour of himself.

With these remarks, Sir, I support 
the motion moved by my hon. friend

Pandit MoBlshwar Dutt Bpadhyay
(Pratapgarh): Mr. Deputy-Speaker, 
Sir, in stating the objects of the Bill 
the Mover really laid emphasis on 
certain points and it is on that 
account, I feel, that there has been so 
much opposition to this Bill as I find 
from the opinions that I have seen. 
In the Statement of Objects and 
Reasons, he has said:

MA statutory guarantee to the 
accused for making a false state
ment as provided for in section 
842 of the Code of Criminal Pro
cedure, 1898 is repugnant to 
modern notions of jurisprudence 
and should be deleted.”

This is, of course, all right. But in 
the very beginning he says:

“The object of the Bill is to
eliminate perjury from law
courts___"

I should say, he has undertaken a 
difficult task. Having stated that he 
was trying to eliminate perjury from 
law courts, which appears almost 
impossible, he has put himself against 
so many people who think that it is 
impossible for him to achieve tha* 
object. That is why so many opin
ions have come up against him.

He has stated the other object later, 
that it is repugnant to modem notions 

.o f jurisprudence. It is only on that 
account that I want to support this 
Bill, this part of the Bill. In fact, it 
is not so easy. Although we might try 
to create an atmosphere so that people 
may tell the truth in the court, yet it 
is not so easy. Of course, the atmos
phere that is created by this word 
"false” is that it is a statutory pro
vision for a person to tell lies in the 
court. It is almost obnoxious, abomin
able, that the word “false** should re
main on the statute book and one 
should be allowed, encouraged as a 
matter of fact, or given liberty to tell 
lies and it should be provided in a 
section of the Cr. P. C. Our hon. 
friend on the other side was posing 
a point and he said that it was an 
ornamental section. As a matter ot 
fact, this section is not going to serve 
any purpose according to him, and is 
not going to help either this way or 
that way. Even then, where no pur
pose is served, when nothing is 
gained by it, still, if we keep that 
word “false”  on the statute, how far 
that would be justified. That is the 
aspect which I want to consider.

I was looking into the opinions that 
we have received. We have received 
a number of opinions no doubt includ
ing opinions from prominent judges 
and also administrators and others. 
From these opinions, as I could sift 
them. I find that the opinions general
ly are that no useful purpose would 
be saved by removing this word, 
because the object of removing this 
word, in the mind of the mover, could
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be that the accused should be exposed 
to prosecution lor making a false 
statement. The accused would not 
be exposed to prosecution even if he 
makes a false statement and even 
after the removal of the word "false” . 
Therefore, the very intention of the 
mover is being misunderstood. The 
whole thing appears to be shrouded in 
misunderstanding. As a matter of 
fact, I find from the opinions, almost 
all the opinions, that the persons who 

'have given the opinions feel that the 
mover means, firstly, perjury should 
be eradicated. That by itself is not 
so easy. Secondly for that accused 
sfrautd be exposed to  punishm ent. 
Really, the mover of course has made 
his points. I find from his speech—all 
that he has said today and also on the 
other day—that his intention was not 
the same that has guided these 
opinions in the case. Some of the 
opinions are such that they support 
the mover, but they support the mover 
on quite a different ground. As a 
matter of fact, I do not think that 
those opinions should really be accept
able to the mover himself. Some of 
those opinions, as I found them here, 
say that because the circumstances 
have changed now the accused should 
feel the responsibility; that we ar«> 
now independent, and because it is 
now an independent country, nobody 
should tell lies and, therefore, the 
accused also should not tell lies and so 
on. But that is not the meaning.

The meaning of the mover is, that 
the accused is absolutely at liberty to 
say whatever he likes to say. What 
he probably wants to say is tint this 
word “false” is obnoxious and object
ionable and it is not consistent with 
the dignity of the nation. It is not 
consistent with the dignity of our 
statutes and, therefore, that word 
should not be there. It creates a bad 
atmosphere- That is what the mover 
means. I f ! 1

Those who have followed that view 
and understood him properly have 
said, instead of ‘false’, ifrhy not have 
‘a n T h e y  had asked that that word

ttuld be substituted by tome other 
w. rd. Thfey appeared to have under
stood the meaning, but I do not know 
why they make that alternative sug
gestion that instead of *¥a!sen the 
word “any” could be substituted. Of 
course, some people who have mis
understood him have made the 
suggestion.

I was reading the opinions of some 
of the judges of the high courts. As 
regards the opinions of others, I did 
not very much care to go into them, 
because they are too many and I did 
not have much time.

Reference was made to Madras and 
to an ex-Judge of the Federal Court. 
1 would like to read a few sentences 
from these opinions. I would refer to 
the opinion of one of the judges of 
the Rajasthan High Court. His 
opinion seems to be based only on 
this ground that the lower courts 
shall be misled by it; they will 
think there is some change in the law 
and so we should be strct against the 
accused, because the word ‘false’ is 
now removed. He savs:

“By the proposed amendment, 
subordinate courts are likely to 
get the erroneous impression that 
there has been a change in law, 
whereas in fact, there is no inten
tion to make any change in the 
existing law.”

Even if this word ‘false’ is removed, 
there shall be no change because no 
oath is administered to the accused 
■nd any statement made without oath 
win not be punishable and there can 
be no prosecution. Section 193 will 
not apply there. He goes cm to say:

“The subordinate courts are 
likely t i get the Impression that 
the mere fact that the accused 
pleads guilty is sufficient to 
entitle him to release on proba
tion of good conduct*

has gone to the other point and 
oays the lower courts are likely to be



misguided. I do not think so. The 
lower courts consist of learned people 
—double and triple graduates—and 
many of the opinions of lower courts 
given here are very sound.

An ex-Judge of the Federal Court 
has said:

“No purpose will be served by 
amending clause 2 alone because a 
false statement by the accused 
will not be punishable even after 
the amendment as long as clause
4 prohibiting the administration of 
oath stands.”

It is a sort of misunderstanding under 
which he is labouring; otherwise he 
would not give an op:nian like this. 
The object is not that the accused 
should be exposed to prosecution. 
The opinion says by removing the 
word *false\ the accused shall not be 
exposed. The purpose of the mover 
will net be served then.

One or two more judges of the High 
Courts have argued on the same lines. 
One of them has said:

“1 am opposed to the amend
ment proposed in section 342 of 
the Code cf Criminal Procedure, 
as, in my opinion, it is one of the 
cardinal principles in the admin
istration of criminal justice that 
an accused person should not ren
der himself liable to punishment 
even if he g:ves false answers 
when he is questioned generally 
on the case against him.”

That is the impression that the judges 
have been carrying and that is why 
they have given these opinions. Most 
of the judges have said, the object 
appears to be laudable, viz., the 
atmosphere of the courts should be 
such that the people tell the truth, 
but really the purpose of the mover 
would not be served So far as these 
opinions go, the purpose itself is 
being misunderstood; that is the whole 
trouble.

So, according to these opinions, 
mere change of the word will not do 
and it dots not expose the accused to
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prosecution because it is a statement 
not Qiade on oath. 1 have also gone 
through some of these opinions from 
KeraU and Madras. I would refer 
only to the Madras opinion, to which 
reference was made.

“In the opinion of this Govern
ment___”.

It is the opinion of the Government 
I am now talking of the opinions of 
the Ciov eminent* because it was said 
that some of the Governments were 
opposed—rather most of the Govern
ment* are opposed. It is about the 
Madras Government:

“In the opinion ot this Govern
ment the object of the Mover of 

Bill, namely, to eiimiaeCe 
perjury is not likely to be achiev
ed by merely dropping the words 
‘or by givjig false answers to 
them* from section 342(2) of the 
Criminal Procedure Code. There 
is hot going to be any change in 
the legal position even after the 
amendment proposed.”

So. that is the impression under 
which the Government was labouring 
and that is why they gave this opinion.

Thfen, there is the Government of 
Assatn also. There also appears to 
be stane sort of a misunderstanding. 
They gay:

---- amendments are not neces
sary at this stage and sudvpiece- 
meal amendments also are not 
advisable in any case. Under the 
Criminal Procedure Code, as it 
noty stands, though the accused is
* competent witness for the 
defen<*e and may give evidence 
°n or4*  in disproof of the charges 
against him, it is specifically pro
vided that he shall not be called 
as witness except on his own 
request in writing and his failure 
to give evidence shall not be made 
th« subject of any comment by 
aity of the parties at the court or 
fftae rise to any presumption 
afWnst himself or any person 
charged together with him at the 
*«ne trial."
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This Government ix also labouring 
under the same impression.

Shri BraJ Raj Sfeagh: It is very 
difficult to understand the hon. Mover.

Pandit Munishwar Dutt Upadhyay:
Yes. I do not know, but really from 
the opouons it appears that if there 
had been no misunderstanding, there 
would not have been very many 
opinions against the removal of this 
word false*. This word false* to 
remain on the statute, I would submit, 
is not very desirable and some of the 
opinions have also been quite strong 
on this point that this word is not 
desirable and that this should be 
removed.

So far as the other point goes—I 
will not take much of your time—my 
submission is that this word false* 
should be removed from the statute. 
I think that much must be done to 
maintain an atmosphere of truthful
ness in the courts and also to give 
the statute the dignity that it de
serves.

Shri Easwara Iyer: Mr. Deputy-
Speaker, Sir, in speaking on this BUI, 
I would like to be understood as 
voicing my own opinion on this 
matter. Of course, I have no objec
tion for this Bill to be considered by 
the Select Committee but I would like 
to submit my observations on the pro
visions of this Bill.

The hon. Mover of the B 11 seems 
to be having a sort of righteous 
indignation of the amount of perjury 
that is prevailing in this land, and 
rightly so. Because, I could only learn 
the object of the Bill from the state
ment of objects and reasons contained 
therein, and the object of the Bill 
seems to say that there must be a 
move for eliminating perjury. Of 
course, my hon. friend on the other 
side seems to be labouring on the 
point that it is not the object. Then 
what is the object? I could only say 
that heaven only knows if it ia not

the object that is contained in tha 
statement of objects and reasons. 
What does it say? I am reading.

“The object of the BJ1 is to 
eliminate perjury from law courts 
and encourage among the litigant 
public the habit of speaking 
truth.”

Certainly, it is a very laudable 
object, but I regret to say that his 
righteous indignation seems to have 
been unburdened on the shoulders of 
the accused in a criminal case. On 
the point whether section 842 is an 
ornamental section or not, I would 
hold a difference of opinion; I would 
rightly say that it is not an ornamen
tal section, particularly after the 
decision of the Supreme Court very 
recently, saying that statement under 
sect on 342 is a very vital statement 
in the conduct of a criminal case. 
Quite apart from that, when an 
accused is questioned under section 
342, that very section says that oath 
shall not be administered. So, if by 
the deletion of the words "or give 
false answers to them” the object of 
the hon Mover of the Bill is to render 
the accused open for prosecution for 
perjury, then I would take hm  to 
section 191 of the Indian Penal Code.

Shri Raghnblr Sahal: It is never the
object of the Bill

Shri Ea-iwara Iyer: Then I cannot 
understand as to what the object of 
the Bill is. If the hon. Mover of the 
Bill corrects me by saying that it is 
not the object but it is some other 
object, I do not find that in the state
ment of objects and reasons. If his 
object is founded on mere sentimen
tal reasons of having the word false* 
therein, I would say, the amendment 
is not expedient as my hon. friend 
put it; it is most innocuous and 
futile.

Coming to section 342, sub-section 
(4), it is said that the accused shall 
not be examined on oath. Section
101 of the Indian Penal Cod*, which
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ueals with prosecution for perjury, 
aeais wiui me categories ot persons 
wno could, be proceeded against undei 
toe law. It takes into consideration— 
subject to correction by the hon. Min
ister of Home Affairs on the other 
side, 1 am saying—all persons who 
malce a statement under an obligation 
to speak the truth under an oath or 
are legally bound to speak the truth 
on oaiii and takes into consideration 
also persons who are statutorily 
enjoined to speak the truth. Also 
section lill deals with persons who by 
law are declared to speak the truth. 
Whether an accused exanuied under 
section 342 comes under these cate
gories of persons may be examined.

Under section 342(4), an accused is 
not examined on oath. Tne first part 
ot pioaccuuon tot perjury under sec
tion itti goes to the wall. Whether 
the removal of these words “or by 
giving lalse answers" occurring under 
section 342, will render it obligatory 
on the accused to speak the truth by 
v rtue of the removal is also open to 
question. An accused is not by neces
sary implication bound to speak the 
tiuth. So that, there is no statutory 
obligation on his part to speak the 
truth, to come within the ambit of 
section 191. Neither is there any 
declarat on contained in the Criminal 
Procedure Code cn the part of the 
accused to speak the truth.

What exactly is speaking the truth, 
is the matter. Supposing an accused 
is charged with murder or robbery or 
dacoity and the prosecution case is 
that he has committed robbery or 
dacoity or murder, what is truth? 
Supposing the accused denies and the 
court on shift ng the evidence before 
it finds that he has committed robbery 
or theft, does it mean that the truth 
is that he has committed robbery or 
theft? Let us assume for the sake of 
argument that truth is the prosecu
tion story when he has been convicted 
of the offence. What is the scope of 
the amendment proposed? Supposing 
the words, “or giving false answers 
to the questions put by the court", are 
deleted, so that the accused may be 
rendered liable for proeecut'.on for

perjury, what will be the effect of 
this? Supposing the prosecution is 
found by the court to be true and a 
conviction is entered and the accused 
has pleaded not guilty to the charge, 
under section 342, he can be proceeded 
against for perjury, over again, on 
the very same set of evidence. On the 
very same evidence the trial will 
proceed and on the same evidence, he 
will be put on the dock. Again, in 
the statement, he says, “I have not 
committed the offence.” Again, he 
can be proceeded against for perjury. 
There will be a chain of prosecutions 
against the accused with the result 
that he will not find himself anywhere.

My respectful submission before 
this House is, if it is only a question 
of sentiment as my hon. friend would 
say, that the word ‘false* should be 
removed, to say, “any answess”, }■ 
have practically no objection. If it is 
a legal obligation of the accused not 
to commit perjury and speak, only the 
truth and nothing but the truth, then, 
certainly, I would oppose this Bill on 
the ground that, if at all, there is one 
golden thread throughout the criminal 
law of this country, that is that the 
accused is presumed to be innocent 
until the prosecut on has beyond 
reasonable doubt established his guilt. 
If any more amendment to the Crimi
nal Procedure Code is attempted or is 
sought to be attempted to whittle 
down this presumption which is ex'st- 
mg in the country for the last so many 
years, it is certainly something which 
is against the fundamental principle 
of Criminal jurisprudence The accus
ed is presumed to be innocent and it 
is for the prosecution to prove beyond 
reasonable doubt that the person is 
guilty. Take for example the proposed 
amendment under section 562 If the 
person makes full disclosures without 
concealing any facts, that has to be 
taken into consideration for releasing 
him on probatioa Now, the question 
of releasing him on probation comes 
into existence only after the Court has 
heard the evidence an<̂  convicted the 
accused. His age. his character, his 
antecedends are all being examined. 
The court is also enjoined to examine.
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tiie queeuon wneiner he .s speaking 
uie uum or nuu 'mere may be over- 
zeaiuiw police officers wno will go 
about asaing him to coiuess as being 
giuuy. i ‘ne irouce omcers may stana 
uii we snoulcutrs 01 tne accused and 
mafce the accused comess the prose- 
cuuon caw. i»ucn uutances cannot be 
overlooked in the suie ot affairs in 
wmch our police is be.ng managed.

Another point which goes against 
the amendment tnat is proposed is 
Uus. Tms relates to the question of 
assessment as to whether the accused 
is speaking the truth or not. Who is 
to decide whether the accused is 

speakJig the truth or not? The Court 
may come to the conclusion on prose
cution evidence that the accused may 
be guilty or not guilty. How does it 
in tact* establish the truth or other
wise of the stand? After the passing 
01 Probation of Offenders Act, 1958, 
Section 20, this Section 562 itself 
becomes innocuous. In the light of 
the opinion that comes up on this 
matter, this requires to be studied. The 
opinion is divided. There are some 
legal luminaries who are in favour of 
this B.11. There are some legal 
luminaries who are against this Bill. 
But I would frankly submit for the 
consideration of the House that the 
preponderance of legal opinion from 
the Bar Council or the Bar Associa
tions or the High Court Judges is 
aga nst the proposed amendment. That 
is also a fact which may be taken 
into consideration by the Select Com
mittee, if the Bill is referred to it.

Shri Datar: Mr. Deputy-Speaker
Sir, I have to sympathise with the 
hon. Mover of this Bill. When this 
Bill was circulated for eliciting public 
opinion, he* was presumably under the 
impression that he would be getting 
a preponderating opinion in his favour. 
Unfortunately for him, the opinions 
that we have received are, both in 
volume as well as in substance, entire
ly against him, I should like to point 
out that so far as Section S42 and the 
amendment is concerned, there ** 
many as nine out of fourteen States

which are apposed to it  Secondly, 
there are only two States which have 
supported his amendment to section 
842(2), namely the Government of 
Bombay and the Government of 
Madhya Pradesh, though here also, I 
may point out that the Bombay High 
Court have not seen their way to 
accept this particular amendment

Shri Baghablr Sahal: What about
UP.?

Shri Datar: Then, may I point out 
that nine .mportant States, including 
U.P.—let my hon. friend remember 
that—have expressed their opinion 

s g a a a t tins em endm eat? 8a fa r  t f  
those who are in favour are concern
ed, may I correct myself by saying 
that three Governments are in his fav
our, and they are Bombay, Madhya 
Pradesh and Orissa? Let us for the 
time being keep aside the Territories. 
There are three Territories which 
agree, and there ere some others which 
do not agree at all.

Shri Tangamani: Government may 
oppose, but many judges have sup
ported.

Shri Datar: Let my hon. friend 
allow me to speak.

Then we might also note that so far 
as the State of Jammu and Kashmir 
is concerned, the Code of Crimnal 
Procedure does not apply. The 
Andhra Pradesh Government have not 
favoured us with their opinion.

Thus, you will find that there is a 
large preponderance of opinion, so far 
as the States are concerned, against 
this particular amendment

So far as the other amendment to 
section 582 is concerned, there alsot 
the strength of opposit.on is more 
voluminious. 10 States have not 
agreed to this amendment at all, 
while, with great deference to my 
hon. friend, there is only one State 
which has agreed, and that is the 
Orissa State. The Kerala State has 
not given any comments at all. end



the comments of the Andhra Pradesh 
State have not been received. *

So, you will find that we have the 
largest preponderance of opinion of 
the States against both the amend
ments that are sought to be introduc
ed in the Code of Criminal Procedure.

Let us also understand one more 
circumstance. So far as the Code of 
Criminal Procedure is concerned, it is 
in the Concurrent List, and naturally, 
the administration of the criminal law 
has to be carried on almost completely 
by the various State Governments, 
and, therefore, we are bound to accept 
the views of the State Governments, so 
far as any amendment in Parliament 
is concerned, for, as I have stated, 
they are the authorities wh ch have to 
administer the law.

So far as the Bombay State is con
cerned, may I point out that though 
the Government of Bombay are in 
favour of the first amendment, the 
Bombay High Court are not in favour 
of it? In respect of the High Courts,
I may point out that a number of 
High Courts like Madras, Bombay and 
Kerala and others___

Shri Easwara Iyer: And Mysore.

Shri Datar.......have expressed their
opinion which has to be taken into 
account.

In these'circumstances, so far as the 
first point is concerned, the position 
is entirely against my hon. friend. 
There might be a few judges here and 
there, and there might be some officers 
here and there who must have taken 
a v ew like that of the hon. Mover 
that perjury has got to be removed 
from our courts.

Therefore, as I have stated, both in 
quality as also in the strength of 
public opinion, the nation is not in 
favour of these amendments.

Then, I would pass on to the next 
point It was pointed p̂ut rightly by 
a number of hon. Members that there 
ought to be an atmosphere of truth-
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fulness ui our courts. That is certainly 
a matter wmcn has to be taken ju o  
account. So iar as tne maintenance 
ot an atmosphere of trutnfulness is 
ctMicerued, there are two factors to be 
taken into account One is the state
ments Jiat are made on oath by the 
various witnesses. Hon. Members are 
aware that we have tightened the law 
to a large extent when we had a 
general amendment of the Code of 
Criminal Procedure about three years 
ago, when we introduced certain pro
visions for making the offence of 
perjury as summarily cogn zable as 
possible. All the same, there a.e a 
number of factors which are again&t 
us so far as truthfulness is concerned, 
and truthfulness in courts will increase 
accordingly as we have truthfulness la 
the country around. That also has to 
be taken into consideration.

The hon. Member wants the incul
cation ox iruuuulness by removing the 
word "false” from sect on 342(2), as 
f  *Liu.i iiuiouuWdr * uuu upacuiyay 
rignwy pointed out, there is a consi
derable misunderstanding about the 
manner in wmcn the no»i. Mover has 
expressed himself. He desired that 
there should be no perjury at alL For 
the sake of argument, let us follow 
this particular line. If perjury has to 
go, it has also to d sappear from the 
statements of the accused persons 
according to him, because he is laying 
in this case the greatest stress upon 
firstly removal of the word “false", 
atid incidentally upon the inculcation 
of the principle of truthfulness, 6r, in 
ordinary language, the givng of true 
information whether it is in his favour 
or against him, by an accused person.

May I point out that he has stopped 
just in the middle? He has not 
followed it up. If the particular line 
that he has n view of having truth
ful statements from the accused is 
followed up, he will have to make any 
untruthfulness or falsity and offence 
by the law itself. In other words, he 
will have also to make it compulsory 
for an accused person to go into the 
witness box, and naturally if he goes 

into the witness box, the other result*
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follow as a matter of course when he 
is telling lies

I may point out here that even in a 
number of western countr.es, where 
the law has been develsped to a very 
large extent, it is not necessary for an 
accused person compulsorily to go into 
the witness box. 1 have read a num
ber of professional biographies of 
great advocates and there you will 
find, as for example in Marshal Hall's 
case, that the advocate for the defence 
considers hundred times before putting 
the accused in the witness box, though 
there is a provis on to that effect, as 
we have also introduced one in the 
Code oi Criminal Procedure

Shri ftaghaMr Sahai: May 1 ask the
hon Minister if there is any specific 
provision in any other country for 
the accused to make a false statement?

Shri Datar: In dealing with the 
question of defence, certain principles 
have been laid down We are bound 
by certain principles of criminal 
jurisprudence, and these pr nciple* 
have been noted by some of the 
Judges as also others, including Shri 
Varadachari, one of the most brilliant 
Judges not only of the Madras High 
Court, but of the Federal Court of 
India as well He has pointed out the 
various principles One principle is 
that the accused should have no obi - 
gation to give any particular version 
that might be against him He owes 
no duty to the prosecution at all It 
is entirely 100 per cent the duty of the 
prosecution to prove the r case, and that 
is the reason why we have got here a 
provision in section 342 where it is 
not compulsory for the accused to 
give the information But, as I shall 
point out by reading it, it is open to 
him to give an explanation because 
this is an opportunity offered to him, 
and therefore, only for the purpose of 
having an opportunity to himself, to 
explain certain circumstances that are 
pnma facie against him, section 342 
has been introduced in the Code of 
Criminal Procedure

Shri Tangamani suggested that so 
far as section 342 is concerned, it is 
not a compulsory provision May I 
bring it to his notice that we have got 
two parts of that provision? In the 
earlier part, *lt has been stated that 
the Magistrate or the Judge may, and 
in the latter portion after the prose
cution evidence is over, he shall put 
questions to the accused for the pur- n 
pose of giving him an opportunity to 
explain the circumstances against him 
Thus that is a compulsory provision, 
an imperative provision, which the 
courts of criminal law have got to 
follow

Therefore, the whole scheme of the 
defence is that the accused should, in 
the first place, be not subjected to 
another prosecution after he has 
undergone this particular prosecution 
Otherwise, if for example, he has the 
Sword of Damocles hanging over his 
head, naturally he will not be m a 
position to defend himself properly 
in this prosecution, because if what
ever he says is likely to lead to another 
prosecution for perjury, he would not 
be in a position to defend himself 
effectively, as under criminal juris
prudence he. has the unrestricted right 
to defend himself as he likes, and this 
right naturally includes no obligation 
on him necessarily to tell the truth 
That is a point we have to understand
very clearly Here, for example,
there are two obligations one is the 
obligation of truthfulness and the
other is the right to defend himself 
as he pleases Under this criminal 
jurisprudence, we have to allow him 
the absolute right to defend himself

Therefore, It would not be proper 
to put one thing against the other, 
because it is likely to cause prejudice 
to his right to defend What is neces
sary is that nothing should be there 
to prejudice him, and secondly,
nothing should be done to create an 
impression m the mind of the accused 
that thereby he is likely to be pre
judiced in his defence This is the 
most important point which has been 
stated by a number of High Court
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rudges and a number of State Govem- 
nents also. Mow, if we analyse the 
/arious expressions of opinion, we 
shall find that the largest number of 
opinions say that It is unnecessary. 
Some opinions go further and say 
that it is inadvisable. Certain mem
bers of the Bar or Judges of the High 
Court have also gone to the extent of 
pointing out that this would create a 
dangerous precedent, and two or 
three opinions are there which say 
that it would be mischievous to take 
away this right, as it has been under
stood down the century.

Even though the hon. Mover has a 
laudable object in view, namely, to 
introduce truthfulness to the largest 
extent possible, that particular object 
will not be achieved at all merely by 
removing the word ‘false’. As I have 
stated, 1 do not agree with it, to go to 
the extreme length of making untruth
fulness an offence or of making it 
obligatory on the accused person to 
be put into the witness box. If he 
is put into the witness box, he has 
naturally to face the consequences that 
flow from any statement he makes 
which is untruthful, that is, prosecu
tion for perjury. My hon. friend is 
not prepared to go to that extent. 
Neither is it advisable to go to that 
extent. Therefore, Pandit Munishwar 
Dutt Upadhyay was perfectly right in 
pointing out that the objection that 
is there is largely due to the pious or 
perhaps—with due deference to my 
hon. friend—impracticable, desire of 
my hon. friend to have truthfulness 
by merely removing the word ‘false* 
from section 342.

We are anxious, and almost all the 
State Governments are anxious, that 
the rights of the accused, as they 
have been understood nearly over 100 
years, should be maintained • as they 
are.

It is not necessary to bring in here 
British Imperialism or other ideas as 
one hon. Member needlessly brought 
in. This is a system which has been 
perfected to a large extent; and, so 
long a* we art bound to have the

Criminal Procedure Code on the basis 
of hallowed principles, principles 
hallowed by time and by experience,
I believe, we have to maintain this 
principle of giving unfettered freedom 
to the accused to defend himself 
effectively according to his likes—it 
does not matter even if for the sake 
of his defence he has to depart from 
truth.

I may point out to my hon. friend 
that even in our moral code, even in 
our ancient texts, it has been stated 
that there are circumstances where 
a man is entitled to depart from truth. 
If a man is after a cow to kill it and 
if one knows where the cow has gone, 
in that case he is not bound to tell 
the truth at all. Therefore, let the 
hon. Member understand that even in 
the moral and spiritual code that has 
been developed, we have got certain 
exceptions to truth. It is stated that 
if a man states something other than 
the truth, then, he will not be liable 
/or untruthfulness or for the sin of 
untruthfulness. This is an exception 
and I am, therefore, going to defend 
the provision on moral ground, though 
it is not necessary. The highest 
objective that we should have is the 
protection of the accused and the 
feeling of confidence in the eccused 
that he is entitled to protect himself 
in any manner he likes. This right 
should not at all be affected in any 
manner because we are anxious that 
the fundamental principles of criminal 
jurisprudence are properly maintained. 
That is the reason why Government 
oppose even the reference to a Joint 
Committee.

When is reference to a Joint Com
mittee to be allowed? When we 
accept the principle of the Bill. Here, 
in this case, with due deference to my 
hon. friend—though the object is per
fectly laudable—it is impracticable in 
the manner he has put it; and, there
fore, I have to oppose the reference 
to a Joint Committee, not only so far 
as 342 is concerned but also as far as 
562 is concerned.

In 582 also, he has said 'completely 
true statement’. He has put in some
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expressions which it is very difficult 
to understand 'Completely true’ 
means there can be ‘partially true' or 
something else Based on 562, there 
is also a new section which has been 
introduced in the Probation of 
Offenders Act We have laid down a 
number of circumstances to be taken 
into account and, therefore, we have 
got his antecedents, his way of life 
and all these things even put in 
These are the word*.

"Regard being had to the age, 
character and antecedents of the 
offender and to the circumstances 
m which the offence was com
mitted".

These words are wide enough to 
include also the enquiry by the magis
trate as to whether the accused has 
been a truthful person or whether he 
has departed vitally from truth That 
cannot also be taken into account 
But, let us take into account the other 
side

If, for example, this amendment is 
accepted and a provision is made for 
the insertion of ‘complete truthfulness 
on the part of the accused’, as the hon 
Member wants us to have it, then, m 
that case, there are occasions which 
we have to take into account Some
times, the accused is in a position 
which is not necessarily normal There 
are occasions where tie commits an 
offence and after committing the 
iffence, with a view to protect hhn- 
self bona fide he does not necessarily 
follow the rule of complete truthful
ness Should that be a disqualifica
tion? Should that be a handicap dis
entitling him to get the benefit that 
has been laid down in section 582’  
Therefore, may I point out that the 
object of the framers of the Criminal 
Procedure Code was more human than 
academic or—I would not say any
thing further—theoretical. I would 
not say, unreal. My Mead has a good 
object in view

18 hrs.

Lastly, I may also point out that 
when we had a thorough amendment 
of the Code of Criminal Procedure, 
about three years ago, «ny hon friend 
had moved an amendment, if I mistake 
not, to section 324 and also perhaps 
to section 562 I am not sure

Shri Baghablr Sahal: Yes, I did

Shri Datar: Possibly, he Is an active 
Member and he must have moved it 
After a full discussion, both these 
amendments were negatived During 
the last three years nothing has 
happened for the Parliament to make 
a change from the view that It has 
taken Therefore, I oppose reference 
to the Select Committee

Mr. Deputy-Speaker: Shri Sahai
may have a couple of minutes.......
(Interruptions.)

Shri Raghublr Sahal: Sir, you will 
allow me to say that I am not dis
appointed with the speech of my 
friend Shn Easwara Iyer, but I am 
really disappointed with the speech 
the hon Minister has made

Mr. Deputy-Speaker: In one’s life, 
disappointment often comes

Shri Raghublr Sahai: I am not going
to place him m an embarrassment but 
he would bear with me when I say 
that some of his remarks were not 
correct

Shri Datar: I forgot to tay that I
request him not to proceed with this 
Bill

Shri Raghublr Sahal: While he was 
dealing with the opinions offered by 
the State Governments, he tned to 
create an impression that almost every 
State Government was opposed to 
these amendments and he included the 
name of U.P also.

Mr. Deputy-Speakar: The hon
Member stated that he would not 
embarrass the Minister; now he is 
going to embarrass him.
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Shri BraJ Raj Singh: Is he with
drawing or not? Let us know.

Shri Raghublr Sahai: I only wanted 
that the wrong impression created by 
the Minister’s speech should be 
removed. The XJ.P. Government has, 
in the course of this memorandum, 
said that the purpose can be achieved 
by the substitution of the word ‘any’ 
for ‘false’ occurring in that section.

Shri Datar: Sir, my hon. friend is 
almost like an advocate here. They 
have said that any policy likely to 
prejudice the accused of his defence..

Shri Raghnblr Sahai: After that
paragraph, this is what is said.

Mr. Deputy -Speaker: Now, Shr.
Sahai and the hon. Minister both 
agree that there is no difference of 
opinion; both are right. What is the 
ultimate objective?

Shri Raghnblr Sahai: The other 
point.........

Shri B n j Raj Singh: The real point 
is whether he is going to withdraw or 
not

Shri Raghnblr Sahai: Wait and see. 
The hon. Minister has said that the 
object of the Bill would not be 
achieved. I had stated in the very 
beginning that the object of my Bill 
was not to eliminate perjury at the 
very start. It is to make a begin
ning. On the one hand everybody is 
anxious that perjury should be elimin
ated and on the other hand there is a 
specific provision in the Code that false 
statement can be made. I beg to sub
mit that this is a contradiction in 
terms and I only want by this amend
ment that this contradiction in terms 
should be removed.

Again, my hon. friend the Home 
Minister says.........

Mr. Deputy-Speaker: Is it neces
sary to meet every argument that he 
has advanced?

Shri Raglmbir Sahai: .........that if
I want that the word false’ should be

removed and the accused may be 
expected to tell the truth, I should go 
to the logical limit that if he speaks 
untruth he should be punished. I say 
this is not a logical corollary. This 
was never my contention. Even if 
the accused makes a false statement, 
according to Shri Datar himself in 
his previous speech he says that he is 
not liable for any conviction. Shri 
Easwara Iyer has placed forward a 
preposterous proposition that he would 
be liable to so many convictions and 
so many prosecutions. This is pre
posterous, fantastic. It is not possible. 
When the statement is not under 
oath, how can he be prosecuted, how 
can he be punished? Therefore, the 
suggestions of my hon. friends from 
this side as well as from the other 
side are misplaced.

Now, I quite agree.........

Mr. Deputy-Speaker: If he is to
have much more time.........

Shri Raghnblr Sahai: I am finishing, 
Sir. I quite agree that the local 
administration is responsible for work
ing out this Act. I entirely agree with 
him, and if most of the local adminis
trations are opposed to it, of course, 
there is a lot of weight in that argu
ment and we ought to consider 
whether these amendments should be 
carried out or not. After all, this is 
a Government of India Act—the Indian 
Penal Code and the Criminal Proce
dure Code—and it was time for the 
Minister to have considered these 
amendments rather sympathetically.
I am really surprised that this pre
vious speech was more* sympathetic 
than his latest speech. But as I said 
in the beginning, I do not want to 
create embarrassment for him. I am 
prepared to withdraw the Bill.

The BUI was, by leave, withdrawn. 

18.M his.

The Lok Sabha then adjourned till 
Eleven of the Clock on Monday. April 
20 l9S9\ChaUri 30, 1881 (Sake).
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